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LOK SABHA DEBATES

LOK SABHA

Friday, March 11, 2005/Phaiguna 20, 1926 (Saka)
The Lok Sabha met at Eleven of the Clock
[Mr. Speaker in the Chair
REFERENCE BY THE SPEAKER

Platinum Jubliee celebration of Dandi March
[English]

MR. SPEAKER : As the hon. Members are aware, on
12th March, 2005, the nation celebrates the platinum
jubilee of the Dandi March. On this historic occasion, the
Father of the Nation, Mahatma Gandhi alongwith a group
of patriotic volunteers challenged the imposition of salt tax
by the British Government. The non-violent protest through
the medium of salt satyagraha had an appeal across
regional, class and ethinic boundaries throughout the
country.

On this occasion, we recall the spirit of idealism and
self-scarifice that characterized our freedom struggle and
pay our tributes to the memory of the Father of the Nation
and the non-violent satyagrahis whose heroic efforts led
to the Independence of the country.

11.01 hrs.
ORAL ANSWERS TO QUESTIONS
[English)
Formulstion of National Policy on Subsidies

+
*121. SHRI B. VINOD KUMAR :
SHRI BADIGA RAMAKRISHNA :

Will the Minister of FINANCE be pleased to state :

(a) whether there has been consistent increase

. in subsidies in the initial years of the post reform

period;

(b) if so, the details thereof alongwith the amount
of subsidy provided, sector-wise during the last three
years,

(c) the steps taken by the Government to reduce
subsidy in fertilizers, petroleum and foodgrains;

(d) whether Union Government propose to formu-
late Nationa Policy on subsidies;

(e) if so, the dtails thereof, and

()

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) to (f) A Statement is laid on the Table
of the House.

the impact of such policy on the consumers?

Statement

(a) and (b) Central Government subsidies, as s proportion of GDP has not consistently increased in the initial years
of the reform period. On the other hand it fell steadily between 1990-81 and 1995-96. The details of the subsidies, since

1990-91, is given in the table below:—

Year Total Subsidies of which Total Subsidies of which
Food Fertilizer Food Fertilizer
(Rs. crore) (As per cent of GDP)
1 2 3 4 5 6 7
1990-91 9133 2450 4389 1.61 0.43 0.77
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1 2 3 4 ) 8 7

1991-92 10183 2850 5185 1.56 0.44 ",Q.79
1992-93 10824 2800 5796 1.45 0.37 0.77

1 995-94 1 1605 5537 4562 1.35 0.64 0.53
1994-95 11854 5100 5769 1.17 0.50 0.57
1995-96 12666 5377 6735 1.07 0.45 0.57
1996-97 15499 8066 7578 1.13 0.44 0.55
1997-98 18540 ‘7800 9918 1.22 0.52 0.65
1998-99 23593 9100 11596 1.36 0.52 0.67
1999-2000 24487 9434 13244 1.26 0.49 0.68
2000:01 26838 12060 13800 1.28 0.58 0.66
2001-02 31210 17499 12595 1.37 0.77 0.55
2002-03" 43533 24176 11015 1.77 0.98 0.45
2003-04* 44256 25160 11847 1.60 0.91 0.43
2004-05(RE)* 46514 25800 15662 1.50 0.83 0.50
2005-06(BE)* 47432 26200 16254 1.36 0.75 0.47

* Includes subsidy on petroleum.

Source: Expenditure Budget Volume 1, various issues

Note: Includes only explicit subsidy relating to food, fertilizer, petroleum, grants to NAFED for MIS/PPS, import/export of
sugar edible oils etc., interest subsidies and others, recorded in the Budget.

(c) Based on the recommendations of the expert
bodies appointed by the Government and assessment of
impact by various organisations, the system of subsidiza-
tion in afl the three areas i.e. food, fertilizer and petroleum,
have been changed in the last few years. Targeted Public
Distribution System, which targets food subsidy to the poor
(people below poverty line), has been in operation since
1997. Fertilizer subsidy is being restructured in a phased
manner since April 1, 2003 on the lines recommended by

the Expenditure Reforms Commission. Consequent upon
dismantling of the administered price mechanism of
petroleum products, petroleum subsidies have been
Included in the Budget from 2002-03.

(d) to (f) The National Common Minimum Programme
(NCMP) lays down the broad framework of policies of the
Government. Targeting subsidies sharply at the poor and
truly needy like small and marginal farmers, farm labour
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and the urban poor is one important component of the
NCMP. Towards this end, a report “Central Government
Subsidies in India” was presented to the Parliament on
December 23, 2004. Govemment proposes to evolve a
national policy for targeting subsidies based on discus-
sions and consultations with various stakeholders and after
a careful assessment of impact of such a move on the
consumers.

SHRI B. VINOD KUMAR ! Mr. Speaker Sir, | have gone
through the reply placed before the House.

The National Common Minimum Programme had
targeted subsidy sharply at the poor and truly needy like
small and marginal farmers. Towards this end, a Report
was submitted by the Minister of Finance before this House
on the last day of the winter Session which wes titled
“Central Government Subsidies in India”. | have gone
through the Report.

Sir. the social and economic services have been
categorised under three-tier hierarchy, namely, Merit-I,
Merit-ll and non-Merit in terms of their desirability for
subsidisation. Fertiliser subsidy and other subsidies to
farmers do not figure in either Merit-i or Merit-l lists and
presumably, they have been included under non-Merit

category.

Sir, through you, | would like the Minister to please
state the stand of the Government which it proposes to take
on the categorisation of fertiliser and other agricultural
subsidies in the wake of the vast multitude of farmers
committing suicide. '

SHRI P. CHIDAMBARAM : Sir, categorisation made by
the National Institute is a categorisation based on what the
economists call as the externalities of subsidies. So, | do
not think we need to gauge whether it should be Merit-
| or Merit-ll or non-Merit. There are all technical terms which
economists use based on the externalities of subsidies.
What you need to ask is the policy 6f the Government and
what you would like to be the policy of the Government.
| have placed the Paper. We have had discussion in the
Consultative Committee. | would be very happy if the hon.
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Speaker fixes a discussion on the Paper so that we could
discuss all these matters. But the Government policy has
been spelt out in my Budget speech that we believe that
subsidies offer a measure of protection to the poor and
we believe that food subsidies and fertiliser subsidies must
continue given the context of our economic development.

SHRI B. VINOD KUMAR : Since our subsidies on
agricultural inputs are way below the prescribed levels
under the WTO Treaty, is it not desirable to give more
subsidy to agricultural inputs such as fertiliser and other
inputs?

SHRI P. CHIDAMBARAM : We are providing subsidies
on fertilizers. If the hon. Member will kindly look at
Annexure - 3.1 of Volume-! of the Expenditure Budget -
copies are available to all the hon. Members - he wili find
that on page 72, the subsidies for fertilizers are listed under
major subsidies and in the Budget for 2005-06, the subsidy
for indigenous urea fertilizer will be Rs.10,110 crore. For
imported urea fertilizer, it is Rs.944 crore. Then, in the sale
of decontrolled fertilizer, Budget 2005-06 provides conces-
sion to the farmers to the tune of Rs.5200 crore. So, we
are providing subsidies on fertilizers which are inputs to

farmers.

SHR! BADIGA RAMAKRISHNA : Mr. Speaker, Sir, |
would like to request the hon. Minister to kindly inform in
detail the sectors in which the Government proposes to
cut sharply the subsidies and the manner in which the
Government plans to help the small farmers and the poor.

SHRI P. CHIDAMBARAM : No decision has been taken
so far. All that the Government has done is that it has
placed. a paper on the Table of the House for discussion.
| have said that no decision will be taken until all
stakeholders are consulted and until careful devliberations
are done.

SHRI KHARABELA SWAIN : Sir, in the answer given
by the hon. Minister, he has mentioned that the
Government proposes to evolve a National Policy for
Targeting Subsidy. My question is this: How does the
Government envisage a policy of targeting subsidy? Does
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the Government believe in the list of BPL families provided
by the State Governments? Moslly these numbers are
exaggerated. Even from a prosperous district like Balasore,
from where | come, the figure is 84 per cent.- So, my
question is this: What policy does the Government like to
adopt in order to prepare a correct BPL list?

SHRI P. CHIDAMBARAM : Sir, it is unfortunate that in
some States, perhaps in some districts of some States, the
numbers are exaggerated. As the hon. Member says, an
exaggerated number of BPL families means that subsidies
are not being targeted towards the poor. The non-poor are
perhaps benefiting from these subsidies. These are matters
in regard to which the Central Government can do little.
The State Governments should themselves realise that
exaggerated figures of BPL numbers is a drain on the
resources of the people and the State as a whole. The hon.
Member should, in fact, address this issue in his
constituency, .in his district, and prevail upon his
Government to do a revision of the people who are
receiving cards to which they are not entitled to. | think
he should address this complaint to his own Government
and see that these numbers are brought down.

SHRI KHARABELA SWAIN : We are doing that. We
are helping you in this regard.

MR. SPEAKER : This is the kind of camaraderie which
is needed.

SHRI PRABODH PANDA : Sir, the hon. Minister is
aware of the fact that the developed countries, particularly
the G-7 countries, are providing large subsidies in the
égriculture sector, whereas in our country the subsidy is
less in the agriculture sector. Subsidy helps the commodi-
ties in reaching the market at a cheaper rate. So, for the
international market as well as for the national market,
more subsidies in the agriculture sector are required. Is
the Govemment envisaging more subsidies in the
agriculture sector so that we could compete with others
in the international market?

SHRI P. CHlDAMBARA_M : Sir, | thought that the
Question was about subsidies to farmers so that they
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could have subsidies in the inputs, which is the fertilizer
subsidy. There is another form of subsidy, which is given
through determining appropriate procurement price. An
appropriate procurement price is also one form of subsidy.:
It is the producers' subsidy. An appropriate subsidy in
fertilizer is an input subsidy. These two subsidies are being
provided.

What the hon. Member wants is export subsidy in order
to make the Indian products competitive in the world
markets. | think, as a policy, that is a debatable proposition.
Some subsidies are indeed being provided from time to
time.

For example, when we had to draw upon the huge
reserves of foodgrains that had been built up a couple of
years ago, some subsidy had to be provided so that our
products were competitive in the world market. But for the
medium to long term, | do not believe that subsidising
export is a way to make your product competitive in the
world market.

SHRI P.C. THOMAS : The small farmers’ agricultural
produces including plantation produces are very much
competitive for exports. For example, our pepper and
cardamom are there. We produce the best quality pepper
and cardamom in the world, but as the price abroad and
here is the same, we are not in a position to export. In
the case of natural rubber, this happened two years back.
The then Government allowed a subsidy for export which
really was helptul for the tarmers. Will the Govemment think
of a subsidy for plantation produces like cardamom and
pepper and even for tea and coffee?

SHRI P. CHIDAMBARAM : | said that it may become
necessary in the short term. In respect of specific crops,
in a specific year, we provide a certain subsidy in order
to dispose of accumulated stocks. When that happens, yes,
of course, the Government of the day will consider whether
it is necessary to provide some short term support. But
about the long-term policy, | have already articulated my
view. In the medium to long-term, subsidy for exports is
not the way to make your product competitive in the wond
market.
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MR. SPEAKER : The hon. Minister has made the policy
clear on that.

[Translation]

SHRI MOHAN SINGH : Mr. Speaker, Sir, a lot has been
said about subsidies here but whatever has been told
about subsidies, it reflects that there has been a constant
decline in subsidies on fertilizers while the subsidies on
foodgrains are increasing be it a little or more.
Hon. Finance Minister recently attended G-77 summit
wherein he voiced difficulties being faced by developing
countries in providing subsidies as a result of excessive
amount of subsidies given by the developed countries on

agriculture.

Mr. Speaker, Sir under the present system of providing
subsidy in India, the benefit of subsidy is not directly
passed on to the farmers but to the éorppanies and those
companies do not transfer this facility to farmers. | would

like to know from the hon. Finance Minister whether the

Government propose to review the present system of
‘subsidy on foodgrains or fertilizers so that it could reach
the farmers directly.

[English]

SHRI P. CHIDAMBARAM : | think the hon. Member has
made a very valuable point. Fertilizer subsidy today is
given to the producer of fertilizers. There is a complaint
that these subsidies are not entirely passed on to the
consumer of fertilizers, namely, the farmer. | raised this
issue in the Consultative Committee. This issue has been
flagged in the Report which | placed before Parliament.
I think the whole House must deliberate on this issue. We
must find a way in which whatever subsidies we give to
fertilizers are really availabie to the farmers who use the
fertilizers. There is the Dr. Alagh Commitee ‘which is now
looking into the matter. It will make its recommendation for
the next phase of the fertilizer subsidy beginning, | think,
on the 1st of April, 2006. But | share the concemn that the
present system of subsidising fertiizers perhaps requires
a rethinking.

PHALGUNA 20, 1926 (Saka)
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SHRI BALASHOWRY VALLABHANENI : What are the
steps taken by the Government to standardise the subsidy
policy and coordinate the same with the State Govern-
ments? What are the steps taken by the Government to
support the farmers through right subsidy at right time?

...(Interruptions)

SHRI P. CHIDAMBARAM : On the farming sector, we
are providing subsidy to fertilizers. We are providing a
kind of producer subsidy through the procurement
price. These are the two subsidies which account for the
bulk of the subsidies given by the Central Government.
For example, in ‘the current year, 2004-05, according
to the Revised Estimates, the Food Subsidy will be
Rs. 25,800 crore and the Fertilizer Subsidy will be
Rs.15,662 crore.

The policy adumbrated in the NCMP is that while
subsidies must be given, — and | believe subsidies must
be given in a poor country like ours - they must be targeted
to the really needy and the poor. | think the problem that
we face today is not whether we should given subsidies
or not. That is not the issue. Subsidies should be given,
but the issue is how do we target the subsidies to the really
needy and the really poor.

SHRI KINJARAPU YERRANNAIDU : We have to

strengthen the delivery system.

SHR! N.N. KRISHNADAS : Mr. Speaker, Sir, it seems
that same of the food grains producers in the farming
sector. are suftering losses. | come from the paddy growing
State of Kerala. In my State, paddy producing is a loss
making effort. for farmers. But they are producing food
grains and they are feeding the society. In view of this, |
would lke to know from the hon. Minister whether the
Government will come forward to provide a special
package to cope up the loss incurred by farmers while

producing food grains.

SHRI P. CHIDAMBARAM : Sir, | am not an expen on
the cost of production of food grains. But what little | know
is that there is no reason why production of food grains
or particularty production of paddy should resuit in a loss
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in a normal year. | agree that it may happen, perhaps, in
a year of drought and in a year of unseasonal rains. But
the way in which we ensure that the farmer gets the price
that he deserves is the procurement price. The Minister of
Agriculture and | have discussed this matter and | have
referred to this in my Budget speech. The proposal is to
decentralise procurement so that more procurement takes
place in more States and therefore the procurement price
which the Government announces is available to more
farmers in more States. It is not that we are saying that
the existing procurement should, in any way, be impaired,
but decentralised procurement is one way to address the
problem raised by the hon. Member.

[Translation]

SHRI NITISH KUMAR : Mr. Speaker, Sir, as per the
information given by hon. Finance Minister in regard to
subsidy on food, a majbr portion of subsidy is provided
through procurement component. The Government pro-
curement takes place on the basis of Minimum Support
Price under Support Price Scheme: Now it is being
observed that at the time when this policy interview it was
proper from the viewpoint of attaining self-sufficiency in the
field of food production. But its benefit has been accruing
to Haryana and Punjab in respect of wheat and to Punjab
and Andhra Pradesh in respect of rice and paddy,
respectively. In several states like Bihar and Orissa
production is gradually becoming surplus: However
despite several efforts procurement is not taking place
properly there. As a resultl, the benefits of the support price
scheme does not accrue to the farmers. He has stated right
now that the Government have taken measures for
decentralised procurement. It is existing already and is not
a new measure. | would like to know from the hon. Minister
whether the Government propose to review the price
support scheme keeping in view the fact that the benefit
of this scheme does not reach the farmers of a particular
area. Rather, the farmers of the entire country should get
this benefit and for this purpose, whether they would
formulate an income insurance scheme so.that the farmers
across the country could get an accrued income. Therefore,

MARCH 11, 2005
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| would like to know whether the Government would extend
this policy after holding a detailed discussion in this regard.

[English]

SHRI P. CHIDAMBARAM : Sir, the hon. Member has
raised two issues which, | believe, are distinct issues. The
manner in which we give suppot to the farmer is the
procurement price mechanism and | entirely agree with
him that procurement must take place in more States, more
must be procured in more States and then distributed in
those States. Now, the buik of the procurement takes place
in a handful of States. That is why, if you will recall, in the
Budget Speech | said that decentralised procurement is
the way foward and | believe the Ministry of Agriculture
is working on that. | am sure the Minister will, at an
appropriate time, make a Statement to that effect or the
hon. Member can agk him a question. But | support the
idea of decentralised procurement.

The other aspect which the hon. Member referred to
is, | believe, - it | understood him correctly - is the income
insurance scheme. But that is an insurance scheme which
will assure the farmer an income and compensate him in
case the amount for which he has insured does not
materialise as income. As we have said, different insurance
schemes are under experimentation. The one that we have
now is the Crop Insurance Scheme.  We have extended
it to Rabi and Kharif crops this year. We have a Weather
Insurance Scherae which is being experimented. No final
conclusions have been arrived at. The report has been
received. This is under study in the Ministry of Agriculture.
But, | think, the insurance scheme is very distinct from the
Procurement Price Scheme which is the scheme in force
today in order to ensure that the tarmer gets the producer's
subsidy. ’

MR. SPEAKER : Q.No. 122 - Shri Mansukhbhai D.
Vasava - Not present.

Shri M. Anjan Kumar Yadav - Not present.
Q.No. 123 - Shri Dinsha Patel — Not present.

Shri Jashubhai Dhanabhai Barad - Not present.
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[Translation]

SHRI MOHAN SINGH : It is a very important question
...(Interruptions)

MR. SPEAKER : What can | do?
[English]

| am as unhappy as you are. | am also unhappy that
the hon. Members are not present after putting questions.
This is a matter which concerns the entire House. So much
of time and money has been spent in preparing answers
The hon. Members also have been keen to get answers
to their questions. | am sure they will also take note of the
fact that the questions put by them have come on a
paricular day and they should be present to put questions.
| can only express my unhappiness.

SHRI KINJARAPU YERRANNAIDU : Mr. Speaker, Sir,
we will give a notice for Half-and-Hour Discussion on this

subject.

MR. SPEAKER : Without the question, how can | allow
an Half-an-Hour Discussion? You know the rules very well.

[Translation]
Loan to Farmers

+
*124. SHRIMAT! KIRAN MAHESHWARI :
SHRI RATILAL KALIDAS VARMA :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government is aware that banks are
still trying to attach properties of the farmers who are
unable to repay the loans despite the moratorium
announced by the Government;

(b) if so, the details thereof;

(c) whether the Government proposes to formulate
any .specific scheme to provide loan to small and marginal
tarmers;

PHALGUNA 20, 1926 (Saka)
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(d) if so, the details thereof;

(e) the amount of loan provided by banks to farmers
during the last three years as on date, State-wise;

(f) the target fixed for agricultural loan during 2005-
2006;

(g) the training provided to farmers for proper
utilization of agricultural loan; and

(h) the steps taken by the Government to provide
hassle free loan to farmers to obviate the role of money
lenders?

[English]

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (h) A statement is laid on the Table
of the House.

Statement

(a) and (b) No such incident has been brought to the
notice of the Government.

(c), (d) and (h) Banks are already providing loans to
small and marginal farmers through Self Help Groups,
Tenant Farmers Groups (TFG) and Kisan Credit Cards.
Besides, necessary guidelines have been issued for debt
relief to farmers in arrears, farmers in distress, treatment
of account on rescheduling, one time settlement scheme
for small and margianl farmers and guidelines on a
scheme for redemption of debt of farmers from non
institutional of sources. Further, the District Level Technical
Committees (DLTC) have been instructed to fix realistic
scale of finance and banks have been advised to waive
margin/security requirements for agriculture loans upto
Rs.50,000.

(e) The details of loans for agricultural and allied
activities provided by banks during the last three years are
at Annex.

(f) The target for agriculture credit for 2005-06
would be 30%. more than the achievement of 2004-05.
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(g) Apart from training to farmers by institutions of
Ministry of Agriculture and State Governments, training is
being prdvided to farmers by 1000 farmers club set up by
NABARD under vikas Volunteer Vahini and soveral Rural
Development and Self Employment Training Institutes -set
up by public sector banks.

Annexure-C

State-wise Ground Level Credit (GLC) disbursements
under agricuiture and allied activities during
2001-2002, 2002-03 and 2003-04

Sr. Name of the States/ 2001- 2002- 2003-
No. UTs 02 03 04

1 2 3 4 5

1. Chandigarh 38,769 17,848 37,245
2. New Delhi 141,581 182,540 242,367
3. Haryana 400,908 463,705 628,620
4. Himachal Pradesh 25,658 31,358 38,232
5. Jammu & Kashmir 4,960 5,746 6,619
6. Punjab 611,309 762,380 914,790
7. Rajasthan 258,347 281,911 313,996

Northern Region 1,481,532 1,745,488 2,181,869

8. Arunachal Pradesh 539 994 390
9. Assam 7,318 10,127 19,129
10. Manipur 142 405 580
11. Megalaya 642 652 5,184
12. Mizoram 3587 684 644
13. Nagaland 540 540 742
14. Tripura 1,739 1,759 3,000
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1 2 3 4 5
15. Sikkim 368 325 425
Northern Eastern 11,645 15,386 29,994
Region
16. Bihar 70,746 72,260 142,172
17. Jharkhand 16,101 20,315 21,461
18. Orissa 96,825 109,688 127,778
19. West Bengal 144,881 184,244 212,944
20. Andaman & Nicobar 578 382 385
Eastern Region 320,231 386,889 504,740
21.Madhya Pradesh 230,071 290,285 342,935
22. Chhattisgarh 28,237 46,133 52,377
23. Uttar Pradesh 560,667 618,123 810,833
24, U.ttranchal 27,169 48,416 42,589
ﬁntml Region 846,144 1,002,957 1,248,734
25. Dadra & Nagar 110 59 0
Haveli
26. Daman & Diu 33 24 0
27. Gujarat 371,251 408,741 479,822
28. Goa 2,444 2,124 3,938
29. Maharashtra 592,991 603,275 528,487
Western Region 966,829 914,223 1,012,247
30. Andhra Pradesh 748,287 754,059 1,001,424
31. Kamataka 433,752 466,361 532,600
32. Kerala 260,619 302,961 377,502
33. Lakshadweep 33 |

26 78
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1 2 3 4 5
34. Pondicherry 4,073 5,341 6,970
35. Tamil Nadu 528,105 627,046 695,166

Southern Region 1,974,869 2,155,794 2,613,740
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Total 5,610,250 6,220,737 7,591,324
Other Bonds* 5,700

Private Sector 425,412 585,255 1,023,008
Commercial Banks*

RIDF (Contributed 163,182 149,985 83,747
by banks)*

Grant Total 6,204,544 6,955,977 8,698,078

*State-wise data and available.
[Translation]

SHRIMAT! KIRAN MAHESHWARI : Mr. Speaker, Sir,
through you | would like to draw the attention of the hon.
Finance Minister to the fact that India is primarily an
agricultural country and that several schemes were
launched by the previous NDA Govermment from the
economic development point of view to provide loans to
the farmers and when | raised a question in regard
to loan given to farmers under those schemes, the hon.
Minister replied that those farmers are unable to repay the
loans, the property of such defaulting farmers is being
attached, as a result of which several farmers are
compelled to commit suicide. In this regard | would like
to submit that the hon. Finance Minister does not have a
list specifying the places where the farmers were
compelled to commit suicide, but | would like to place those
figures in the House. There are approximately 2200 such
farmers who have committed suicide, 560 in Maharashtra,
500 in Kamataka 350 in Kerala and 250 in Punjab.
...(Interruptions)

to Questions 18

[English]

MR. SPEAKER : The hon. Minister can deal with this
question. You do not have to deal with that.

[Translation]

SHRIMAT!| KIRAN MAHESHWARI : The figures which
| have got, clearly manifest that the loan schemes are
implemented for the economic development of farmers but
as mentioned by him, there are district level technical
committees which are competent to waive off farmer's loan
in case he is unable to repay the loan due to any reason
but | would like to know the circumstances under which
the farmers have been compelled to commit suicide. When
they were unable to repay the loan why was their loan
not waived off?

\

[English]

SHR! P. CHIDAMBARAM : Sir, it is a matter of great
concern and shame to us that farmers are driven to the
extreme step of suicide. | do not think we can quarrel on
he proposition that this must be avoided at all cost. It is
no use finger pointing that this has happened in the last
month or this has happened in the last quarter. Other
fingers can be pointed that this happened in the last year,
this happened two years ago, that is not the point.

The point really is, if the institutional credit does not
go to the farmer, he is compelled to borrow from
indigenous moneylenders at exorbitant rates. Therefore, on
18th of June last year — | believe it was widely weicomed
by all sections of the House — we announced a policy
where we will, over a period of time, sharply increase the
flow of agricultural credit and aiso sharply increase the
number of farmers who borrow from banks. | do not think
anybody can quarrel on that. Even my distinguished friend
cannot quarrel.

Now, what have we done? For the current year, we
set an indicative target of Rs. 1,05,000 crore. Let me tell
you, | am confident, that on 31st of March, we would have
disbursed Rs. 1,08,500 crore. We would have exceeded



19 Oral Answers,

the target. That is not enough. Next year, | have set another
target of another 30 per cent over Rs. 1,08,500 crore, which
means Rs.1,40,000 crore will go as agricultural credit. | am
doihg my best and | appeal to all of you to please work
with me, please work with us, please go round your
constituencies and if there are problems, please bring

them to my notice.

Secondly, we had four crore farmers getting institu-
tional credit. The number this year will be close to
4,60,00,000. Next year, | have again suggested a target
of another 50 lakh farmers to be brought to institutional
credit. But ten crore farmers are there in this country. | wish,
| could jumb from four crore to ten crore in one step. |
cannot do that. We are trying to do it both ways, to bring
more farmers into the institutional borrowing net, take them
away from the élutches of moneylenders and step up
sharply the flow of agricultural credit at the rate of 30 per
cent a year so that in three years, the total credit is doubled.
| am doing my best and ask your support.

[Translation]

SHRIMAT! KIRAN MAHESHWARI : As stated by the
hon. Finance Minister right now that he intends to disburse
loans to approximately 4 crore farmers through institutional
bodies like banks. It is his target. Alongwith this, banks are
also given a target but do they disburse loans as per the
fixed target? | feel sorry to state that very high reaching
targets are fixed by the Government, but | would like to
know how far the efforts are made by the Government to
achieve that target cent per-cent. On the one hand, farmers
are illusioned that the Government is ready to disburse
loans to four crore farmers but on the other - hand
when it comes to actual disbursement of loan then only
one crore fifty lakh farmers are provided with loan which
is like a drop in the ocean. Simitarly, lot of ambitious
schemes are formulated but what kind of efforts are made
to imblement those schemes? It seems we are far from
reality: I would like to ask what kind of scheme the Finance
Minister has to bridge the gap between target and
disbursement.
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[English]

SHRI P. CHIDAMBARAM : Sir, the previous Govern-
ment reported that in 2003-04 about Rs. 80,000 crore was
lent by commercial banks, RRBs and cooperative banks
to farmers. They gathered the information from certain
sources. | gather the information from the same sources
and the same sources tell me that on 31st March this year,
as against Rs.80,000 crore in the previous year, we would
have lent Rs.1,08,500 crore. If | believe the sources from
which their Government gathered figures, they must
believe the sources from which my Government gathered

figures.

The point is, we are stepping up the number of farmers
who are coming into the banking system. We are also

. stepping up the amount of credit. | am monitoring it. You

are welcome to share with me whatever information you
have about any deficiency in any area, and | promise |
will take action.

[Translation]

SHRI RATILAL KALIDAS VARMA : Mr. Speaker, Sir,
through you, | would like to remind the hon. Minister that
there used to be a lot of furore in the House over such
incidents of suicides during the regime of the NDA
Government. During the discussion after his first budget
speech, | had submitted that the incidents of suicide by
farmers have not stopped. Rather, such incidents have
increased after this Government assumed power. He has
himself admitted that the farmers are committing suicide
because they are in the clutches of money lenders.
...(Interruptions)

MR. SPEAKER : Please ask the question.

SHRI RATILAL KALIDAS VARMA : Mr. Speaker, Sir, |
am ésking a question only. Hon. Finance Minister has told
the House just now that directions have been issued to
banks to save the farmors from money lenders and a
provision of huge funds is being made for providing loan
to farmers through banks to save them from the clutches
of money lenders.
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I would like to tell him as to why the farmers go to
money lenders for loan, they go to money lenders because
they do not get loan from banks...(Interruptions)

[English]
MR. SPEAKER : You put your question please.

[Translation)

SHRI RATILAL KALIDAS VARMA : Hon'ble Speaker,
Sir, just now the Finance Minister said that the banks have
been asked to help farmers in avaiting loans and provide
relaxation in the rules but | would like to bring this to the
notice of the hon'ble Minister that banks are not giving any
relaxation in the rules. Majority of the farmers are illiterate
which is why they are unable to take loans from banks.
They mortgage their land and even their daughters to the
moneyénders for loan, which is a sad thing...(Interruptions)

[English]

MR. SPEAKER : What is the question? Please put the
question. This is not a debate.

[Translation)

SHRI RATILAL KALIDAS VARMA : Just now the
hon'ble Finance Minister said that no such incidents of
farmers not getting loans from banks have come to his
notice. | would like to ask him whether he will make efforts
to get information about such incidents.

Mr. Speaker, Sir, | would like to ask a last question.
The hon'ble Finance Minister has said in his reply that
1000 farmers' clubs have been formed to train farmers
through NABARD. | would like to know the names of the
states where these farmers, clubs have been formed
because when | go to my constituency | do not find any
single farmers' club where training is provided by NABARD.
He may please inform us about the states where they have
formed these farmers' clubs.

[English]

MR. SPEAKER : You put a question briefly. We are all
having long prefaces, but there is no question.

SHRI P. CHIDAMBARAM : Sir, | do not believe in finger-
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pointing. | believe year after year some number of farmers
commit suicide and | am extremely sorry for that. But | do
not believe in finger-pointing by saying ‘A’ is to blame or
‘B' is to blame.  All | am pointing out is that if there are
10 crore tarm families in india—there were only four crores
then, now they are four-and-a-half crores and hopetully,
by the end of March, there will be 4.60 crores who are
covered by the institutional credit system-that means,
another five-and-a-half crore families are still dependent
on non-institutional credit.

MR. SPEAKER : Yes, you have said that.

SHRI P. CHIDAMBARAM : That is why some farmers
will be in the clutches of moneylenders. | am trying to
expand the amount of credit as well as the number of
tarmers who come under the institutional credit system. But
I would appeal to the farmers to please go to banks and
apply. The credit system is expanding rapidly at the rate
of about 30 per cent a year. We will do our best to seé
every farmer gets credit. ...(Interruptions)

[Transiation]

MR. SPEAKER : | have already got 35 names. Please
cooperate a little. Speak quickly and ask the question.

[English]

SHRI N.S.V. CHITTHAN : This is a very important
subject.

MR. SPEAKER : | know that. But then we must have
Question Hour for three hours.

SHRI .N. JANARDHANA REDDY : Sir, we are hearing
the assurances given by the Finance Minister, particularly
for the agriculturai community. Shri Chidambaram had
given a lot of assurances in his Budget speech also. But
| happened to be the Chairman of the Finance Committee
for two years and | had toured the whole country to know
the farmer's plight. The hon. Prime Minister was then a
member. The Agriculture Minister was also a member. What
we found was that whatever the Finance Minister assures
in this House or whatever order he gives to the banks
is not being implemented. They never cared for it. For
example. out of the priority sector advances, the bank
has to give definitely 18 per cent to agriculture. | went to
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Laluji's State. | found that not even two per cent was given
there.

In the case of Orissa also, it is not even two per
cent.

MR. SPEAKER : This information must be available
to the hon. Minister.

SHRI N. JANARDHANA REDDY : | have given it in
the Report also.

MR. SPEAKER : Very good. Please put your question.
You are a senior Member.

SHRI N. JANARDHANA REDDY : He is now saying
that 30 per cent is going to be the enhancement over what
they had given last year. Does it mean that they are going
add 5.4 per cent to the existing 28 per cent meant for the
priority sector? Or, are they going to add 30 per cent to
the level of two per cent prevailing in Bihar? The
agriculturists are a neglected lot in the banks. The banks
never care for the agriculturists.

MR. SPEAKER : Mr. Janardhana Reddy, this is not a

debate. Please put your question.
H

SHRI N. JANARDHANA REDDY : This is not a new
development. This has been taking place earlier too.

MR. SPEAKER : It is all right. This is Question Hour.
Please put your question.

SHRI N. JANARDHANA REDDY : | would like to know
from the hon. Minister of Finance what is the programme
to educate the bankers and to motivate them towards
agriculturists and to make them care for the farmers. This
kind of a neglect is not there in the banks at the higher
levels; it is there only at the lower levels. | would like to
know from the hon. Minister what his programme is for
educating the bankers.

SHRI P. CHIDAMBARAM : | thought | made it quite
clear that the 30 per cent increase is an increase in the
volume of agricultural credit given by commercial banks,
RRBs and co-operative banks. In the current year, the
30 per cent works out to approximately Rs. 1,08,500 crore
and we have achieved that target. In the next financial
year, we are adding 30 per cent to this, which takes
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it to approximately Rs. 1,40,000 crore. A 30 per cent
increase in a year is a significant increase. It is not an
addition to the 18 per cent that is there. The idea is that
the total farm credit should increase by 30 per cent every
year for three years. We have achieved itt in the current
year and | am confident we should achieve it next year
also. Simultaneously, we are trying to bring in more
farmers into the institutional net. As | have said, the target
was 50 lakh. That target would be exceeded in the
current year and | have fixed an equivalent target for the
next year.

MR. SPEAKER : Shri Ramdas Athawale. You would
have to put only the question. There should be no preface.
Otherwise, | would disallow it.

[Translation]

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, the
interest rate on the loan given to the farmers is very high
whereas the production cost of farmers is also high. My
question is that the interest rate is very high on the loan
given to small farmers, Dalit tribals or other small farmers
with less than 5 acres not land. Will the Hon'ble Finance
Minister pressurise the banks to charge an interest rate
or 4 percent on the loan given to the small farmers.
...(Interruptions)

[English]
MR. SPEAKER : Please put your question.
[Translation]

SHRI RAMDAS ATHAWALE : What does the Govern-
ment propose to do in this regard?

[English]

MR. SPEAKER : | am noticing everybody but | also
have a list with me.

(Interruptions)

SHRI P. CHIDAMBARAM : Last year, the commercial
banks were lending at an average rate of about nine per
cent. In the current year, commercial banks are lending at
8.5 per cent. in the co-operative banks\sector, because of
the high spreads that are being charged at the State. that
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is, at the apex co-operative bank level, the district level
and the primary level, in many States, it goes up to as
much as twelve per cent. However, in some States, for
example, in Karnataka earlier and now in Tamil Nadu and
| also believe in Orissa, the State Governments have
stapped in to give a subsidy and bring down the interest
rate to six per cent to seven per cent. The co-operative
bank pricing structure is under the control of the State
Governments. The NABARD gives refinance at a rate
between 5.25 per cent and 5.75 per cent. It is because
at the State co-operative bank level, the district co-
operative bank level and the primary level the spreads are
high, the interest rate builds up to about 12 per cent. | think,
this question must be addressed to the State Governments.
| have urged the State Govermments to ensure that the
spreads are reduced.

As far as commercial banks are concemed, many
years ago, we gave up interfering with the price
mechanism. We review it constantly. This year, we were
able to bring it down by a half per cent. | believe, there
is still scope for reduction. The spreads are still wide;
and, | believe, with competition and more efficiency by
reducing the spreads, the lending rates could be brought
down.

But as a policy, we do not interfere with the price
mechanism of banking.

[Translation]

SHRI MOHAN RAWALE : Mr. Speaker, Sir, through you,
| would like to tell the hon'ble Minister that right now there
were talks about farmers committing suicide, but for the
farmers who take loan from banks, the production from
crops takes 5-6 months, and sometimes due to famine or
rains they suffer heavy losses, whereas the limit given to
the tarmers is only 90 days, how can they return the loan
in 90 days, therefore, this limit should be of one year at
least will the Government consider this issue?

[English]

SHRI P. CHIDAMBARAM : | am not aware of this 80
days limit. ...(Interruptions)

SHRI MOHAN RAWALE : The NPA limit is only 90 days.
Are you going to increase it?...(Interruptions)
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MR. SPEAKER : He says that before it becomes NPA,
something has to be done. ...(Interruptions)

SHRI P. CHIDAMBARAM : | understood your question
to mean that the repayment period was 90 days. NPA is
a matter of classification. The Reserve Bank's guidelines
have now been issued as to how NPAs should be
classified. But | do not have the exact formulation here. But
in case of agricultural loans, | believe that the normal NPA
classification does not apply. There is a separate
classification. | do not have the information on the correct
formulation. | will send it to you. The NPA classification for
agricuitural loans is different from the normal NPA
classification for non-agricuitural loans. But | will send you
that information.

SHRI MOHAN RAWALE : But are you going to increase
it up to one year? ...(Interruptions)

SHRI P. CHIDAMBARAM : First, let me look at it
and | will send it to you. Then, you come back to me.
...(Interruptions)

MR. SPEAKER : Shri Mohan Rawale, he has
responded to you.

(Interruptions)

DR. RAM CHANDRA DOME : Every corner of the
House is concerned about the banking credit to the
marginal and poor farmers. But the grassroot reality is
something different though 30 per cent more credit is
proposed for the next year. In real terms, the credits are
not reaching the poor farmers and banking personnel are
harassing the people by taking so many pleas. So, for
non payment of credits, the properties of small farmers
are being attached many times and it has been going

on.

So, that is why, | think, my hon. colleague has put a
very correct question. | want to mention here that small,
marginal and poor farmers have been targeted. But what
about the rich peasantry and the rich landlords about non-
payment of bank loans? So, | would like to know the
number of properties of the rich farmers attached.
...(interruptions)
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MR. SPEAKER : You want to know whether there is
any discrimination in that. You should give a particular
reference.

(Interruptions)

DR. RAM CHANDRA DOME : This is a big question
today. ...(Interruptions)

MR. SPEAKER : He will issue instructions.
(Interruptions)

SHRI P. CHIDAMBARAM : This question does not
concem about what action the Government has taken
against rich farmers who are defaulting in repayment of
loans. This question is about agricultural credit. | have
gathered almost 40 pages of information. But if you
want to have an answer as to what action is being taken,
then please put a separate question and | will answer.
...(Interruptions)

MR. SPEAKER : There is a general feeling that there
is discrimination in choosing the targets.

[Translation)

PROF. MAHADEORAO SHIWANKAR : The Minister has
written in his reply that the banks were advised to provide
relaxations in margin/security on agriculture loan upto
rupees 50 thousand. As has been discussed in this House
that the rate of interest on loan is too high which compels
the farmers to commit suicide. Whether the Government will
consider to bring a Bill in the House to conrol the different
rates of interest prevailing in different state’s Cooperative
Sector banks, they have a four tier system, there is state
Cooperative bank. ...(Interruptions)

{English]
MR. SPEAKER : He said that. Please put your
question.
(Interruptions)
[Translation]

PROF. MAHADEORAO SHIWANKAR : In that situation,
where State Cooperative bank is oné link after that there
is District Cooperative Bank Branches and primary
cooperative societies are also there. Is there any scope
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of reducing the interest rate in this sector? Secondly, he
has mentioned about giving a loan of upto rupees 50
thousand but presently 50 thousand rupees are not
sufficient for anything. A loan of Rs.50 thousand is too
meagre for even one or two acres of land. in that context
will he increase its limit upto rupees two lakhs? will he
make the interest rates uniform in Cooperative banks like
the Nationalised Banks?

[English]
MR. SPEAKER : He has already answered that.

PROF. MAHADEORAO SHIWANKAR : Sir, he has not
fully answered it.

MR. SPEAKER : Let him choose to answer.

SHRI P. CHIDAMBARAM : Sir, given the average size
of holding of small and marginal farmers, our experience
shows that they borrow only about Rs. 50,000 and that is
why that limit has been fixed with no margin and no
security. It is only the bigger farmer who requires more than
Rs. 50,000 per crop. These are crop loans. On interest rate
of cooperative banks, | have just answered that the spread
is high at the apex cooperative bank level, at the district
cooperative bank level and at the primary cooperative
bank level. Why are the spreads high? It is because they
are burdened by NPA, poor management, poor lending
practices and inefficiencies. Some state Governments have
addressed this issue, like | gave the examples of
Karnataka, Orissa and now Tamil Nadu and may be there
are other State Governments which are addressing this
issue.

This issue of spread in the cooperative bank lending
system and reducing the spread and bringing down the
interest rates is an issue that must be squarely addressed
by the state Governments because NABARD is refinancing
at very reasonable rates of between 5.25 and 5.75 per
cent.

MR. SPEAKER : It is the same question and the same
answer.

[Translation]

PROF. MAHADEORAO SHIWANKAR : | had asked
whether the hon'ble Finance Minister would increase the
limit upto Rs. 2 lakhs.
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PROF. RAMGOPAL YADAV : Hon'ble Minister is aware
of all the details of loans given to farmers and the Reseve
Bank of India has such directives that at least 18 percent
of the total loan should be given to the farmers. Is it a fact
that more than 60 percent of nationalised and commercial
banks are not able to achieve this target? When farmers
are given loan they face many problems due to technical
reasons. My second question is that NABARD gives loan
to banks at a very low rate of interest and the banks in
turn charge 9 to 12 percent from the farmers which is too
high. The Agriculture Committee too has made recommen-
dations many times that it should be in single digit, infact
it would be good if it remains around 6 to 7 percent. The
hon'ble Minister has said that Cooperative banks are a
state issue. Will be issue instructions to the Nationalised
and Commercial Banks to ensure that farmers avail loan
at 7 or 8 percent rate of interest.

[English]

MR. SPEAKER : Prof. Ram Gopal Yadav, he has

already answered that.

SHRI P. CHIDAMBARAM : Sir, | have already
answered this question. On the first part of the question,
| concede some banks do not meet the target of 18 per
cent. The shortfall is put in the RIDF and it flows back
to the agricultural sector in the form of rural infrastructre
loans. As on 31.3.2004 as against 18 per cent target, the
public sector banks achieved 15.41 per cent. There is still
a gap and we are trying to close the gap. | will do my
best.

*SHR! M. SHIVANNA : Mr. Speaker Sir, Canara Bank
is distributing loans in Karmataka State to the farmers to
buy tractors. They are also providing loans to women self
help groups (SHG) in a large scale to enable them to take
up a number of social activities. | would like to know from
the hon. Minister whether Centre has formulated any
method to enable these farmers and the SHGs to repay
these loans in small and easy instaliments?*

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA) : You reply in Tamil regarding self-help groups.

S e * Translation of the speech originally delivered in
Kannada.

PHALGUNA 20, 1926 (Saka)

to Questions 30

SHRI P. CHIDAMBARAM : Sir, this question is about
self-help groups. Again, this does not arise out of the main
question. But let me tell you that we started with an
indicative target of about 1.85 lakh additional self-help
groups to be credit-linked in the current year. We have
exceeded the target and we have fixed a huge target of
2.5 lakh next year and | am confident we will exceed that
target also, including in Karnataka, where let me tell you,
self-help group system is working very well compared to
many other States.

MR. SPEAKER : Let us give some respite to the
Finance Minister. Let us go to Q. No. 125. All other Ministers
are sitting idle. Let them do some work.

[Translation)
Import of used Clothes

*125. SHRIMATI KARUNA SHUKLA : Will the Minister
of TEXTILES be pleased to state :

(a) whether the Govemment is aware that the
domestic textile industry has suffered huge losses on
account of the import of used clothes from abroad.

(b) whether this has resulted in huge loss of foreign
exchange also; ’

(c) whether the Government propose to impose
restrictions on the import of used clothes; and

(d) if so, the details of the action being taken by the
Government in this regard?

[English]

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA) : (a) and (b) The imported used clothes
compete unfailrly with the domestic garment industry. The
downstream spinning & weaving industry is also affected,
as the local fabrics are not used. The import of used
clothing have increased from Rs.17.46 Crore in 1998-99
to Rs.278.62 Crore in 2003-04.

(c) and (d) The Government has already imposed
restrictions on the import of used clothes by bringing them
under the ‘Restricted list of imports’ vide Notification
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No. 7/2004-09 dated the 27th October, 2004 issued by
Department of Commerce.

[Translation)

SHRIMATI KARUNA SHUKLA : Hon'ble Speaker, Sir,
through you, | would like to ask the Minister whether any
person can import used clothes without Government's
permission. If not, who gave the permission for this and
when?

SHRI SHANKERSINH VAGHELA : Mr. Speaker, Sir,
earier this import was under OGL and as | said we issued
a notification on behalf of Commerce Department on 27th
of October, 2004 to put a restriction on this. It has been
restricted and removed from OGL, it has not been barred.
We have put the restrictions according to the demands
received.

SHRIMATI KARUNA SHUKLA : Mr. Speaker, Sir,
| have clearly asked as to who gave the permission
and when. If someone permitted the imports wrongly,
will the Government take any action against such
officials.

[English]
MR. SPEAKER : It was in OGL. He said that.
{Translation]

SHRI SHANKERSINH VAGHELA : It is not so. Anyone
who wanted to import used clothes could do so under open
licence. But when we received complaints we put
restrictions upon that. We did not bar it.

[English]

By applicatiéh they may have permission regarding
import.

[Translation]

SHRIMATI KARUNA SHUKLA : | want to know whether
he would restrict it or not.

(English]

SHRI SHANKERSINH VAGHELA : No, it is restriction.
By application we. may permit them.
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SHRI ALAKESH DAS : Sir, | want to know whether the
Government will consider that certain domestic textile
industry has suffered huge losses which have been
incurred on account of import of used cloth from abroad.
In the year 1998-99 it amounted to Rs.17.46 crore. But it
increased in 2003-2004 to Rs.278.62 crore. In the year
2004, in the restricted list of imports, used cloth has been
provided. | just want to know about yarn. Whether the ban
on foreign yarn has come in.

MR. SPEAKER : This is on used clothing. Mr. Minister,
can you answer on yarn also?

SHRI ALAKESH DAS : Sir, that is also affecting the
domestic market. ...(Interruptions)

[Translation]

SHRI SHANKERSINH VAGHELA : There is nothing in
that, but we will stop that also.

MR. SPEAKER : You would stop him also. You have
got your reply.

SHRI KASHIRAM RANA : Mr. Speaker, Sir, just now,
the hon. Minister of Textiles told that in India there is
a restriction on the import of used clothes. | would like
to say that fine cloth is being imported in the name of
non-used cloth which is adversely affecting our textile
industry. Non used i.e. fresh cloth is entering the domestic
market in the name of used cloth and he has toid
about restricting it. But there is a need to take stringent
measures in this regard. | would like to ask as to what
steps are proposed to be taken by the Government in this
regard.

SHRI SHANKERSINH VAGHELA : It is not so. We face
problems while imposing import duty due to WTO. The
Government can not impose high import duty. But we have
put restrictions to prevent entry of fresh clothes.

SHRI SHAILENDRA KUMAR : Mr. Speaker, Sir, through
you, | would like to tell that import of used clothes has
caused huge losses to our domestic textile industry. We
produce good quality of clothes in our country, be it cotton
or synthetic. | wouid like to know the reasons for importing
used clothes and also, the steps proposed to be taken by
the Government to check it.
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[English]
MR. SPEAKER : He has answered it.
[Translation)]

SHRI SHAILENDRA KUMAR : Further, what steps are
proposed to be taken by the vaemment for promotion of
Indian textile industry?

SHRI SHANKERSINH VAGHELA : Mr. Speaker, Sir, |
have already replied to it. That import was carried out under
OGL.

[English]

MR. SPEAKER : You say that you are giving the same
answer.

[Translation]

Power Generation

+
*126. SHRI RAM SINGH KASWAN :
SHRI TAPIR GAO :

Will the Minister of POWER be pleased to state :

(a) whether there is an acute shortage of power in
the country;

(b) if so, the details thereaf along with per capita
demand and supply of power in each State;

(c) the reasons for shortage of power.

(d) the' shortfall registered in power generation
capacity during the last three years, State-wise;

(e) whether the Government is contemplating to
allocate more funds to power deficit States;

(f) It so, the details thereof;

(g) the target fixed and achievement made in
adding power generation capacity during the last three
years, State-wise; and

(h) the target fixed for the Tenth Five Year Plan
and achievements made in this regard so far, State-
wise? '
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[English]

THE MINISTER OF POWER (SHRI P.M. SAYEED) - (a)
to (h) A statement is laid on the table of the House.

Statement

(@) There is an overall power shortage in the
country. The shortages vary from State to State, region to
region, season to season and hour-to-hour. The average
energy shortage in the country declind from 8.8% in 2002-
03 to 7.1% in 2003-04 and 6.8% in 2904-05 till December
2004.

(b) State-wise power supply position in the country
during April-December, 2004 is given In " Annexure-|I
enclosed State-wise annual per capita energy requirement
and energy availability during the year 2004-05 (upto
December’ 04) is given in Annexure Il enclosed.

(¢) The main reasons for shortage of power

are.—

(i) Growth in demand for power outstripping
the growth in generation and capacity
addition.

(i) Shortage of peaking power in the grid.

(i) Low Plant Load Factor of a number of
thermal generating units mostly in the
State sector.

(iv) Inadequate sub-transmission and distribu-
tion network in some States. ‘

(v) High Transmission and Distribution
losses.

(vi) Poor financial position of State Utilities
which does not enable them to raise the
resources necessary for making required
investments to create adequate generation
capacity,

(vii) Low hydro generation in the Northemn
Region, this year, mainly due to reduced
inflows and' relatively less snowfall/snow-
melt in the catchment areas.
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(d) The targets and achievement of capacity
addition during the last three years are as follows:

(Figures in MW)
2002-03 2003-04 2004-05
{Upto Feb.,
2005)
Target 4109 5202 5246
Achievement 2872* 3952** 3644***

. Shortfall is mainly due to non-commissioning of
Dabhol Project (1444 MW)

**  Shortfall is mainly due to non-commissioning of
Hydro projects Dulhasti (330 MW) and Tehri HEP
(1000 MW).

***  Shorttall is mainly due to non-commissioning of
Akrimota Thermal Power Project (250 MW),
Dulhasti Hydro Electric Project (390 MW) and
Tehri Hydro Electric Project (750 MW).

State-wise shortfall vis-a-vis target of capacity
addition during the last three years given in Annexure I
enclosed.

(e) and (f) Planning Commission allocates funds on
power sector as proposed by the State Governments on
their Annual Plans for on-going power development
programmes such as generation, transmission, distribution,
renovation & modernization, rural electrification etc. It does
not allocate funds merely based on power deficit for the
States. However, the Ministry of Power has initiated various
steps to revive the poor financial health of SEBs/Power
Utilities. The Ministry of Power has signed Memorandum
of Understanding (MoU)Memorandum of Agreement
(MoA) with States on power sector reform envisaging
support of Central Government subject to States progress-
ing satistactorily on agreed reform agenda. The Union
Government, in order to help the State Utilities is providing
funds under the Accelerated Power Development and
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Reforms Programme (APDRP) for investment in identified
distribution areas for, inter-alia, reducing technical losses
and improving the quality of supply and also for
incentivising, reduction of cash losses through grants.
Public Sector Undertakings under the administrative
control of the Ministry of Power like Power Finance
Corporation, Rural Electrification Corporation provide
funds for investments in the Power Sector.

(g) State-wise target fixed and achievement made
in adding power generation capacity during the last three
years is given in the Annexure |ll enclosed.

(h) A capacity addition target of 41,110 MW has
been set for the 10th Plan. The details are given in the
table below:

(Figures in MW)

Source Central State Private Total
Hydro 8742 4481 1170 14393
Thermal 12790 6676 5951 25417
Nuclear 1300 —_ —_ 1300
Total 22832 11157 7121 41110

As against the above target, a capacity of 10468 MW
has been added till 28.02.2005. The details are given in
the table below:—

(Figures in MW)

Source Central State Private Total
Hydro 2700 1074 300 4074
Thermal 4130 1846 418 6394
Nuclear 0 0 0 0
10468

Total 6830 2920 718

State - wise target fixed and capacity added
in the 10th Plan is given in the Annexure-lil enclosed.
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Annexure-|
Actual Power Supply Position
(Fig. In MU net)
State December, 2004 April, 2004-December, 2004
System Requirement Availability Surplus/Deficit (-}  Requirement ;\vallability Surplus/Deficit (-)
Region (MU) (MU) (MU) (%) (MU) (MU)  (MU) (%)

1 2 3 4 5 6 7 8 9
Chandigarh 89 86 -3 -3.4 899 895 -4 0.4
Delhi 1596 1578 -18 -1.1 16509 16362 -147 -0.9
Haryana 1802 1655 -147 8.2 16980 16012  -968 5.7
Himachal Pradesh 348 328 -20 -5.7 2986 2953 -33 -1.1
Jammu & Kashmir 733 642 -91 -12.4 5930 5573 -357 -6.0
Punjab 2396 2070 -326 -13.6 26941 24570 -2371 -8.8
Rajasthan 2760 2754 -6 -0.2 21198 21116 -82 -0.4
Uttar Pradesh 4504 3452 -1052 -23.4 39177 31217 -7960 -20.3
Uttaranchal 424 386 -38 -9.0 3461 3362 -99 -2.9
Northern Region 14652 12951 <1701 -11.6 134081 122060 -12021 -9.0
Chhattisgarh 997 949 -48 4.8 8706 8578 -128 -1.5
Guijarat 5511 4745 -766 -13.9 44541 39200 -5341 -12.0
Madhya Pradesh 3759 2979 -780 -20.8 24685 22070 -2615 -10.6
Maharashtra 8596 7066 -1630 -17.8 67663 60526 -7137 -10.5
Daman & Diu 97 97 0 0.0 830 830 0 0.0
Dadar & Nagar Haveli 177 177 0 0.0 1321 1321 0 0.0
Goa 188 188 0 0.0 1578 1576 0 0.0
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1 2 3 4 RN 6 7 8 9
Western Region 19325 16201 -3124 -16.2 149322 134101 -15221 -10.2
Ahdhra Pradesh 4165 4104 61 -1.5 37214 37049 -165 -04
Karnataka 3246 3029 -217 -6.7 25307 24151 -1156 -4.6
Kerala 1127 1111 -16 -14 9372 9271 -101 -1.1
Tamil Nadu 4116 4062 -54 -1.3 34512 34368 -144 -0.4
Pondicherry 129 129 0 0.0 1153 1153 0 0.0
Lakshadweep 2 2 0 0.0 17 17 0 0.0
Southern Region 12783 12435 -348 2.7 107558 106992 -1566 1.5
Bihar 655 524 -131 -20.0 5371 4969 -402 -7.5
DbvC 812 798 -14 -1.7 6801 6739 -62 -0.9
Jharkhand 326 320 -6 -1.8 2672 2620 -52 -1.9
Orissa 1203 1183 -20 1.7 10395 1 0339 -56 ‘ -0.5
West Bengal+Sikkim 1732 1678 -54 3.1 17431 17190 -241 1.4
Aandaman and' Nicobar 18 14 -2 -12.5 146 122 -24 -16.4
Islands
Eastern Region 4728 4503 -225 -4.8 42670 41857 -813 -1.9
Arunachal Pradesh 14 14 0 0.0 118 118 0 0.0
Assam 310 292 -18 -5.8 2889 2739 -150 5.2
Manipur 50 49 -1 -2.0 417 408 -9 2.2
Meghalaya 124 112 «12 9.7 1031 929 -102 -9.9
Mizoram 23 22 -1 4.3 174 163 -1 -6.3
Nagaland 29 2_‘9 0 0.0 248 244 -4 -1.6
Tripuuja 58 51 -7 -12.1 538 494 -44 -8.2 B

North Eastern Region 605 565 -40 . -6.6 5412 §091 -321 -5.9

All India 52093 46655 -5438 -10.4 439043 409101 -29942 -6.8

Note : As Lakshadweep and Andaman and Nicobar Islands system are stand alone, the figures in respect of these are
not included in the regional as well as All india.
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Peak Demand/Peak Met
(Fig. In MW net)
State December, 2004 April-December, 2004
System Peak Demand Peak Met Surplus/Deficit () Peak Demand Peak Met Sumplus/Deficit __(‘—)‘
Region (MW) (MW) (MW) (%) (Mw) Mw)  (MW) (%)

1 2 3 4 5 6 7 8 9
Chandigarh 175 163 -12 -6.9 224 224 0 0.0
Delhi 3168 3064 -104 -3.3 3558 3490 -68 -1.9
Haryana 3612 31 -401 -11.4 4037 3621 -416: =10.3"
Himachal Pradesh 678 609 -69 -10.2 678 815 -63 9.3
Jammu & Kashmir 1235 1085 -150 -12.1 1251 1151 -100 -8.0
Punjab 5073 3817 -1256 -24.8 7122 6559 -1 5§3 -21.9
Rajasthan 4244 4244 0 0.0 4414 4414 0 0.0
Uttar Pradesh 7059 5523 -1536 -21.8 7877 6268 -1609 -20.4
Uttaranchal 802 780 -22 2.7 846 794 -52 -6.1'
Northern Region 25373 22764 -2609 -10.3 26834 24125 -2709 -10.1
Chhattisgarh 1727 1564 -163 -9.4 1789 1670 -119 6.7
Gujarat 9319 7122 -2197 -23.6 10162 7427 -?735 -26.9
Madhya Pradesh 5944 4420  -1524 -25.6 5944 4848  -1098 -18.5
Maharashtra 14600 11295 -3305 -22.6 14708 11709 -2999 -?0.4 .
Daman & Diu 1585 165 0 0.0 200 200 0 0.0
Dagar & Nagar 281 281 0 0.0 391 391 0 0.0
Haveli
Goa 349 349 ) 0.0 356 356 0 0.0
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1 2 3 4 5 6 7 8 9
Western Region 31085 23400 -7685 -24.7 31085 24049 -7038 -22.6
Andhra Pradesh 6989 6867 -122 -1.7 7957 7843 -114 -1.4
Karnataka 5815 5099 -716 -12.3 5927 5360 -567 -9.6
Kerala 2387 2279 -108 -4.5 2427 2292 -135 5.6
Tamil Nadu 7257 7129 -128 -1.8 7365 7275 -90 -1.2
Pondicherry 200 200 0 0.0 230 230 0 0.0
Lakshadweep 6 6 0 0.0 6 6 0 0.0
Southern Region 21842 20622 -1220 -5.6 23075 21928 -1147 5.0
Bihar 905 805 -100 -11.0 980 980 0 0.0
bveC 1315 1315 0 0.0 1347 1315 -32 24
Jharkhand 550 550 0 0.0 572 555 -17 -3.0
Orissa 2135 2135 0 0.0 2195 2150 -45 -2.1
West Bengal + 3923 3823 -100 2.5 3923 3823 -100 -2.5
Sikkim
Andaman & Nicobar 35.5 31 -4.5 -12.7 35.5 31 -4.5 12.7
Islands
Eastern Region 8445 8250 -195 2.3 8445 8320 -125 -1.5
Arunachal Pradesh 52 52 0 0.0 54 54 0 0.0
Assam 620 565 -55 -8.9 659 621 -38 -5.8
Manipur 101 97 -4 4.0 103 103 0 0.0
Meghalaya 264 180 -84 -31.8 264 207 -57 -21.6
Mizoram 65 64 -1 -1.5 69 64 -5 -7.2

Nagaland 74 71 -3 -4.1 74 7 -3 4.1
Tripura 146 110 -36 -24.7 188 159 -29 -15.4
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1 2 3 4 5 6 7 8 9
North Eastern 1161 1045 -116 -10.0 1247 1128 -119 -9.9
Region
All India 87906 76081  -11825 -13.5 87906 77281 -10625 -12.1

Note : As Lakshadweep and A & N Islands systems are stand alone, the figures in respect of these are not included
in the regional as well as All India figures.

Annexure-li 1 2 3
Per Capita Energy Requirement and Availability b & Di 4911 4811
n , .
During April 04-December 04 ama W ®
Dadra & Nagar Haveli 5,621 5,621
State/System Per-capita Ene Per-capita
y apfia =nergy P Goa 1,008 1,008
Requirement Energy
Availability Andhra Pradesh 476 474
April - December, 2004 Karnataka 484 443
(kWh) (kWh) Kerala 287 283
1 2 3 Tamilnadu 541 5639
Pondicherry 1,144 1,144
Chandigarh 936 932
Lakshadweep 266 266
Delhi 1,105 1,095
Bihar 62 57
Haryana 767 723
Jharkhand 260 256
Himachal Pradesh 477 471
Orissa 274 273
Jammu & Kashmir 549 516
W.Bengal + Sikkim 234 231
Punjab 1,069 975
: A & N lIslands 389 325
R
sjasthan 355 354 Arunachal Pradesh 104 104
Uttar Pradesh 224 178 Assam 104 98
Uttaranchal 390 379 Manipur 168 164
Chhattisgarh 399 393 Meghalaya 430 387
Gujarat 843 742 Mizoram 188 176
Madhya Pradesh 388 347 Nagaland 119 17

Maharashtra 672 601 Tripura 163 149
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MR. SPEAKER : Q.No. 126. Now, another Minister
should be troubled.

Not much time is left. Please be brief.
[Translation]

SHRI RAM SINGH KASWAN : Mr. Speaker, Sir, there
is an acute shortage of power in the country and there
is a wide gap in demand and supply thereof. | would iike
to ask the hon. Minister about the funds allocated in the
current budget for the purpose of power generation. He
himself is aware that there is a serious power crisis in the
country and power generation is less. So far as | know,
no provision has been made for this purpose in the current
Budget whereas the previous NDA Government had
allocated adequate funds. | would like to ask as to what
kind of assistance is to be provided by the Government
to the state Governments on this count especially to
Rajasthan, where power crisis is quite serious and famine
has further worsened the situation.

[English]

SHRI P.M. SAYEED : Mr. Speaker, Sir, it is admitted that
there is power shortage in thé country. Hon. Members are
aware that we had started from 1,362 megawatts and have
now reached 1,16,000 and odd megawatts; and from per
capita consumption of 15 unfts, we have now reached
5§92 units. Sir, it was mainly because the achievement of
Eighth and Ninth Plans' targets was even below 50 per
cent. That is the problem of the Indian power industry. Sir,
we had achieved our target almost hundred per cent
during the Seventh Plan when late Rajiv Gandhi was the
Prime Minister.

Sir, now, in the Tenth Plan, we have fixed a target of
41,110 megawatts. In all probability, we will reach the
target. In order to avert the crisis created on account of
Eighth Plan and Ninth Plan, we have tried to improve the
generation sector, the transmission sector and also the
distribution sector.

Sir, you are aware of plant load factor in the generation
sector. In 1992-93, it was 57 per cent and now it is over
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74.0 per cent. Improvement of one per cent in plant load
factor means we save Rs.2800 crore whereas we have
now made an improvement of 17 per cent. That is in the

generatioin sector.

MR. SPEAKER : He wants Rajasthan to get more
power. Uncorrected / Not for Publication.

SHRI PM. SAYEED : Sir, we are also paying attention
to Rajasthan. You know that ‘distribution’ is in the
Concurrent List. Every State has to have ‘distribution’. As
in the case of other deficit States, the Government of india
is giving utmost attention to Rajasthan. We assist all the
deficit States, wherever they are, by taking power from the
surplus areas of East and North-East where we have a
robust power grid system and thereby, their difficulties in
Rajasthan are being paid attention to.

The Rajasthan Chief Minister has also contacted me
on this issue. We have reallocated it for them from the
quota, and provided it to them as well.

MR. SPEAKER : Hon. Members, | have got one
announcement to make. We have already informed all the
hon. Members, through the Bulletin, that the hon. Members
who wish to put any questions or wish to speak must
occupy their respective seats. It will be strictly enforced
from Monday onwards.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Duty Evasion

*122. SHRI MANSUKHBHAI D. VASAVA :
SHRI M. ANJAN KUMAR YADAV :

Will the Minister of FINANCE be pleased to state :

(a) the details of duty evasion through misuse
of export.incentive achemes as- detected by various

~ agencies during the last three years in Dethi and other
" metrds; - )
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(b) the number of cases perding for disposal
without issue of show cause notice;

(c) the preventive measures being adopted In
the form of policy changes or Amendments to the relevant

Act;

(d) whether a system of computerised networking
among intelligence agencies viz. DRI, CEIB, ED, RI, etc.
is in place to pre-empt the economic crimes committed;
and

(e) it not, whether a time frame could be fixed for
the above purpose?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) to (e) 1491 cases of evasion of duty
through misuse of export promotion schemes have been
detected by the various agencies during 2001-02, 2002-
03, 2003-04 and April 2004-February- 2005 in Delli and
other metros. Out of these, in 1108 cases, show cause
notices have been issued and the same are at the various
stages of adjudication, appeals etc. In 383 cases, show
cause notices have not been issued, as the investigations
are yet to be completed.

.

Changes in the policy and amendmaents in the relevant
Acts are made from time to time to prevent misuse of export
promotion schemes. In fact, there are in-built safeguards
in the schemes to prevent their misuse. Some of these are
as follows:—

(i) Licences issued under Advance Lincensing
Scheme are subject to actual user condition
and are non-transferable.

(i)  Capital goods imported under Export Promotion
Capital Goods Scheme are subject to actual
user condition till the fulfiiment of export
obligation.

(iii) In the case of specified export items of sensitive
nature under Duty Free Replenishment Certifi-
cate Scheme the exporter is required to give
declaration with regard to technical characteris-
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tics, ‘quality and specification in the Shipping
Bill. This has bsen done to ensure that the -
inputs to be imported under the Scheme have
nexus with the goods exported.

(iv) Value caps have been fixed for various export
items under the Duty Entitlement Passbook
Scheme to help prevent misuse by over-
invoicing. in respect of products where the credit
entitlement is 10% or more, the amount of credit
is restricted to 50% of the Present Market Value
(PMV). ..

(v)  All Industry Rates of Drawback for most of the
products have been expressed iIn ‘terms: of
weight to preclude the possibility of misuse
through over-invoicing. Wherever ad valorem
rates are there, drawback caps have been
imposed.

Apart from the safeguards provided in the Schemes,
other steps taken to prevent their misuse are:—

(i) Enhancing the effectiveness . of inteitigence-
based checks by the Directorate General of
Revenue Intelligence (DRI).

(if)  Special targeting of risk-prone commodities and. :
exporters for critical examination of the goods/
declarations.

(iii)  Critical verification of market value of export
goods.

(iv) Parameter-based selection of export consign-
ments for examination and scrutiny. Higher
examinatiion norms for goods expeorted to .
sensitive destinations. |

At present, there is no computerized networking
among the various intelligence agencies. However, the
intelligence agencies interact with one another as and
when required. The interaction is need-based. Besides, the
Central Economic Intelligence Bureau (CEIB), through the
medium of Regional Economic intelligence Commiitee
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(REIC) meetings, provides a forum for exchange of
information among the various intelligence agencies.

[English]

Special Economic Package for
Various States

*123. SHRI DINSHA PATEL :
SHRI JASHUBHAI DHANABHAI BARAD :

Will the Minister of FINANCE be pleased to state :

(a) whether some States are facing crisis in respect
of financial resources;

(b) if so, the details of the States;

() whether the Union Government have received
requests from the Chief Ministers of various State
Governments for financial assistance to resolve their
financial crisis;

(d) if so, the details thereof, and

(e) the action taken by the Union Government
thereon, State-wise, particularly in respect of Gujarat?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) to (e) The State Governments had
submitted memoranda to the Twelfth Finance Commission
(TFC) indicating their financial position and requirements
of funds for the period 2005-10. TFC has given its
recommendations after considering these memoranda and
other fiscal parameters. These recommendations have
been accepted by the Government. The total transfer of
funds from the Centre to the States during this period is
estimated to increase from Rs.434905 crore during 2000-
2005 to Rs.757514 crore during 2005-10. In so far as
Gujarat is concerned, the total transfer of funds is estimated
to increase from Rs.12261 crore during 2000-2005 to
Rs.25609 crore during 2005-10.

Transmission and Distribution of Power

*127. SHRI M.P. VEERENDRA KUMAR :
SHRI SUKDEO PASWAN :

Will the Minister of POWER be pleased to state :
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(a)  whether privatization of transmission and distri-
bution of power in various States have helped in saving
electricity;

(b) the manner in which the creation of National
Power Grid Corporation helped in regulating the transmis-
sion and distribution of power in the country;

() whether the Government is taking effective
measures to minimize the theft and loss of electricity during
transmission and distribution of power; and

(d) the total Hydro and Thermal power generation,
during the last three years, separately, State-wise?

THE MINISTER OF POWER (SHR! PM. SAYEED) : (a)
The privatization of transmission has not taken place in
the country so far. The privatization of distribution of power
has taken place in Orissa in 1999 and in Delhi in July
2002.

in Delhi, the Aggregate Technical and Commercial
(AT&C) losses have shown reduction as compared to the
loss level before privatization are as under:

Name of the Aggregate Technical and
Utility Commercial losses (%)
2001-2002* 2002-03  2003-04
BSES Rajdhani 48.10 47.40 45.06
Power Ltd.
BSES Yamuna §7.20 61.89 54.29
Power Ltd.
North Delhi 48.10 47.79 44.86
Power Ltd.

*before privatization

In Origsa, loss reduction after privatization is as under

Year Aggregate Tochriical and
Commercial losses (%)

1 2

\

1998-1899* 62.28




61 Written Answers
1 2
1999-2000 56.85
2000-2001 56.06
2001-2002 60.48
2002-2003 51.60
2003-2004 49.71

*before privatization

(b)  Creation of Power Grid Corporation of India Ltd
(PGCIL) has given an opportunity for optimum utilisation
of the hydro and thermal resources in the country. It has
enabled the central transmission system to grow to around
49,250 ckt. kms. of transmission lines and 84 sub-stations
with 47,621 MVA transformation capacity in 2004-05 as
compared to 23,000 ckt. kms. of transmission fines and 39
sub-stations with 13,200 MVA transformation capacity in
1992-93 when PGCIL was formed. The inter-regional
power exchange capacity, which was practically non
existent (barring very few links) when PGCIL was formed,
has now reached the figure ot 9,500 MW. It is planned to
be enhanced to 30,000 MW by year 2012.

With the development of important inter-regional links,
the inter-regional power exchange in energy terms has
touched 22,000 Million Units equivalent to Rs.4,400 Crore
in value in 2003-04. Power deficit regions are now
receiving more power and surplus regions (presently
Eastern Region) are able to optimize their generating
capacities resulting in financial & economic benefit to both
the regions.

(c) Yes, Sir. The Electricity Act, 2003 provides a
legal framework for stringent action against theft of
electricity. Several States have taken initiatives to minimize
theft and reduce loss of electricity during transmission and
distribution.

(d) A statement showing the state-wise total power
generation including hydro, thermal and nuciear power
during the last three years is enclosed.
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Statement

Statewise total Generation in MU for the years
2001-02, 2002-03 and 2003-04

Name of the State Year

2001-02  2002-03 2003-04

1 2 3 4

Delhi 7952 8780 10593
Haryana 8175 8908 9792
Himachal Pradesh 8374 8735 11753
Jammu & Kashmir 5558 5983 7270
Punjab 23866 23690 |2‘5581'
Rajasthan 18988 21861 23045
Uttar Pradesh 74787 73837 74335
Uttaranchal 3326 3770 3904
Gujarat 44446 48281 47284
Madhya Pradesh 30324 33338 33296
Chhattisgarh 24740 24306 24249
Maharashtra 65319 65147 687371
Andhra Pradesh 51172 56713 57732
Kerala 8874 8092 7723
Karnataka 24851 24105 25040
Tamil Nadu 45419 4596 46670
Pondicherry 250 285 277
Bihar 5244 5585 6376
Jharkhand 6606 7047. . 6758
Orissa 18690 15636 23828
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1 2 3 4
West Bengal 32653 35802 38519
Sikkim 383 390 381
A & N Islands 0 0 0
Assam 2857 2756 3093
Meghalaya 794 822 731
Manipur 569 553 504
Tipura 844 901 1083
Nagaland 145 121 164
Arunachal Pradesh 41 199 984
Mfzoram ‘ 40 0 0
Total | 515247 531607 558336

Note: Includes generation of existing central sector.
inquiry on Black Monday

*128. SHRI K.S. RAO :
SHRI MAHBOOB ZAHEDI :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government has ordered an inquiry
in the last year's sensex crash on May 17, dubbed “Black
Monday” by media in the aftermath of the Lok Sabha
election results:

(b) if so, whether the inquiry has been completed;
(c) it so, the outcome thereof; and

(d) the action taken against the persons/companies
found guilty?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARARW) : (a) The Securities and Exchange Board
of India (SEBI). took up an inquiry into the market
movements to d)iunine the role and invotvement of major
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market players, such as, the Foreign Institutional Investors
(Flis), brokers, clients etc. from the point of view of their
trading in cash and derivatives segments.

(b) Yes, Sir. The investigations have since been
completed.

(c) Pursuant to findings of investigations, appropri-
ate proceedings have been initiated in terms of the
Securities and Exchange Board of India (SEBI) Act, 1992
and SEBI Regulations. Show cause notices have so far
been issued to 12 entities.

(d) This will depend on the outcome of the
proceedings initiated as in ‘c’ above.

Safe Drinking Water

*129. SHRI ANANT GUDHE :
SHRI S.K. KHARVENTHAN :

Wil the Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether a major part of rural India is still
deprived of safe drinking water;

(b) if so, the details thereof, State-wise and district-
wise,;

(c)  whether the Government proposes to cet a time-
frame to make safe drinking water available to rural areas;

(d) if so, the details thereof;

(e) the funds allocated/released/utilized for different
water supply schemes during the last year, the current year

- and that proposed for the rest of the Tenth Five year Plan

Period;

(f) whether the Govemment has launched any
programme for supporting rural water supply in desert
areas of the country;

(g) if so, the details thereof, state-wise;

(h)  whether the Government is contemplating to
discontinue rural water supply. programme based on target/
allocation; and
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(i) if so, the detalils thereof along with the reasons
therefore?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH) : (a) and (b) As per the
Comprehensive Action Plan (CAP) prepared in 1999 to
cover all rural habitations in the country with safe drinking
water supply, and the subsequent coverage reported by
States/UTs, 95.34% of the Country's, 14,22,664 rural
habitations are fully covered with the stipulated norms of
40 litre per capita per day (lpcd) of safe drinking water
supply. The state wise drinking water coverage position is
given in the statement enclosed. The district wise coverage
is not maintained at the central level.

(c) and (d) Water is a State subject. Central
Government, however, supplement the efforts of the State
Governments in providing safe drinking water in rural
areas by rendering financial assistance and technical
support through a Centrally Sponsored scheme, namely
Accelerated Rural Water Supply Programme (ARWSP).
Tenth Plan envisages covering all rural habitations,
including slipped back habitations, by the end of the plan
period.

() The funds allocated and released under
ARWSP are as under:

(Rs. in crore)

Year Amount Amount
Allocated Released
2003-04 2585.00 2564.90
2004-05 3148.00 2542.40*

*As on 3.3.2005.

The outlay for ARWSP for the Tenth Five Year Plan
period is Rs.13245 crore.

(f) and (g) Under Accelerated Rural Water Supply
Progfamme (ARWSP), there is a component namely
ARWSP (DDP) for supporting rural water supply in the rural
habitations existing in the seven States- Andhra Pradesh,
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Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir,
Kamataka and Rajasthan covered under the Desert
Development Programme (DDP). The allocation made to
these states under ARWSP (DDP) during 2003-2004 and
2004-2005 is as under:—

S. State Allocation made under ARWSP
No. (DDP) Rs. In Lakh)
2003-2004 2004-2005

1. Andhra Pradesh 1424.00 676.40
2. Guijarat 153.00 73.35
3. Haryana 968.00 733.00
4. Himachal Pradesh 8.00 11.20
5. Jammu & Kashmir 65.00 366.60
6. Karnataka 1208.00 1731.55
7. Rajasthan 6174.00 8847.90

Total 10000.00 12440.00

(h)  No, Sir.

(i) Does not arise.

Statement

Status of coverage position

S. State/UT Number of Habitations
No.
NC PC FC Total

1 2 3 4 5 6

1. Andhra 0 0 69732 69732
Pradesh

2. Arunachal 245 656 3397 4298
Pradesh

3. Assam 301 10691 59563 70555
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1 2 3 4 5 6 1 2 3 4 5 6
4. Bihar 0 0 105340 105340 27. Uttaranchal 34 274 30666 30974
5. Chhattisgarh 0 0 50379 50379 28 West Bengal O 0 79036 79036
6. Goa 0 7 388 395 29. A & Nislands O 102 402 504
7. Gujarat 0 52 30217 30269 30. Dadra & Nagar 19 41 456 516
' Haveli
8. Haryana 0 0 6745 6745 _
31. Daman & Diu O 0 32 32
9. Himachal 0 6891 38476 45367
Pradesh 32. Delhi 0 0 219 219
10. Jammu & 678 2640 7866 11184 5 Lakshadweep 0 10 0 10
Kashmir 34. Pondicherry O 108 159 267
12. Karnataka 0 5618 51064 56682
Total 5368 60884 1356031 1422283
13. Kerala 0 7573 2190 9763 v
Number of habitations uninhabited/ 381
14. MP. 0 0 109489 109489 unpopulated/migrated/urbanised
15. Maharashtra 346 23743 61841 85930 Grand Total 1422664
16. Manipur 0 0 2791 2791 NC: Not Covered (less than 10 Ipcd), PC: Partially Covered
10 to less than 40 Ipcd), FC: Ful d |
17. Meghalaya 13 404 8219 8636 (10 to less than 40 Ipcd) ully Covered (40 Ipcd or
more)
18. Mizora 112 69 807
Mizoram 0 S PMGSY
19. Nagaland 41 690 794 1525 *130. SHRI PRAKASHBAPU V. PATIL : Will the
20. Orissa 0 0 114009 114009 Minister of RURAL DEVELOPMENT be pleased to state :
21. Punjab 906 1198 11345 13449 (a) State-wise details of roads constructed under

Pradhan Mantri Gram Sadak Yojana as on date;

22. Rajasthan 2785 0 91161 93946
) (b)  whether any evaluation of the scheme has been

23. Sikkim 0 74 1605 1679 undertaken by the Government;
24. Tamilnadu 0 0 66631 66631 (c) if so, the details thereof;
25. Tripura 0 0 7412 7412 (d) the alldcétion/utilization of funds as on date,

State-wise; and

26. Uttar Pradesh 0 0 243508 243508 _ .
— (e) the agencies involved in construction of road?
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THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH) : (a) and (d) State-wise
details of roads constructed and allocation/utilization
of funds as on date under Pradhan Mantri Gram
Sadak Yojana (PMGSY) are given in the statement-|
enclosed.

(b) and (c) No evaluation of the Scheme has been
conducted so far since PMGSY was launched only in
2000-01. However, the Ministry of Rural Development
commissioned a Quick Impact Assessment of the socio-
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economic aspects of the Pradhan Mantri Gram Sadak
Yojana (PMGSY) on the lives of rural people in the States
of Assam, Himachal Pradesh, Madhya Pradesh, Mizoram,
Orissa, Rajasthan, Tamil Nadu, Uttar Pradesh and West
Bengal Key Findings of the Assessment are a given in the
statement-ll enclosed.

(e) Statement-lll indicating State-wise Nodal De-
partments & Executing Agencies involved in construction
of road under Pradhan Mantri Gram Sadak Yojana
(PMGSY) is enclosed.

Statement-|
(Rs. in crore)

S. State Allocation Amount  No. of road Length of No. of road Length of Exp. Upto
No. Released works road works works road works (upto

(in km.) completed completed Jan.,05)

(upto Jan.,05) (upto Jan.05)

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 750 757.91 3733 9114.52 3001 6681.20 661.70
2. Arunachal Pradesh 175 127.46 341 1021.73 315 1007.55 122.73
3. Assam 375 452.01 808 2325.36 494 774.80 295.97
4. Bihar 750 313.89 968 2219.85 261 707.40. 242.00
5. Chhattisgarh 435 549.59 1034 6013.03 416 2354.32 466.10
6. Goa 25 10.00 90 178.16 70 . 156.86 5.17
7. Guijarat 250 215.86 1200 2513.88 768 1623.62 172.95
8. Haryana 100 107.92 85 1213.58 48 709.72 96.09
9. Himachal Pradesh 300 315.66 743 3349.24 335 1301.00 195.03
10. Jammu & Kashmir 100 75.00 178 635.27 36 82.93 40.97
11. Jharkhand 550 353.92 501 2752.90 224 1229.75 304.64
12. Karnataka 475 365.68 1709 - 5442.30 1233 4069.77 322.52
13. Kerala 100 679.98 144 275.41 56.17

60.17 366
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1 2 3 4 5 6 7 8 9
14. Madhya Pradesh 1065 1424.44 2486 12182.00 1359 6359.70 1291.95
15. Maharashtra 650 454.29 2158 5146.84 1379 2865.35 298.96
16. Manipur 160 80.00 790 710.64 416 72.67 59.06
17. Meghalaya 175 115.67 317 718.33 248 563.71 76.22
18. Mizoram 100 118.11 80 1032.50 48 705.40 109.43
19. Nagaland 100 88.95 185 1606.29 156 1203.11 80.06
20. Orissa 875 878.54 2140 6417.92 1066 2604.60 562.99
21. Punjab 125 127.40 516 1282.78 345 665.27 100.89
22. Rajasthan 650 1137.89 3289 12400.71 2704 9405.28 1048.94
23. Sikkim 100 70.97 81 1444.73 40 1267.31 46.77
24. Tamil Nadu 400 353.14 2230 4196.89 1320 2246.56 277.47
25. Tripura 125 76.60 247 619.68 194 416.61 ;9.00
26. Uttar Pradesh 1575 1245.03 8599 165631.65 6415 10746.96 1016.80
27. Uttaranchal 300 201.04 213 1227.39 102 385.78 111.82
28. West Bengal 675 717.12 754 3982.50 374 1802.01 477.37
Total (states) 11460.00 10803.26 35841 105960.64 23511 62284.65 8589.47
Statement-if Agency States studied

PMGSY Impact Assessment Study

The Ministry of Rural Development commissioned a
quick independent assessment of the socio-economic Nodal Agency : TNS India West Bengal
impact of the Pradhan Mantri Gram Sadak Yojana (PMGSY) Pwvt. Ltd.
on the lives of rural people in the States of Assam,

Himachal Pradesh, Madhya Pradesh, Mizoram, Orissa,

Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal.

The study was conducted in the month of January to Development Research Services  Madhya Pradesh
February 2004. The agencies who conducted the study
were:—

CMI Social Research Centre Assam and
Mizoram

Agricultural Finance Cormporation Origsa
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Santek Pvt. Ltd.

Himachal Pradesh
Rajasthan

RITES Pwt. Lid. Tamil Nadu

Uttar Pradesh

Key Findings of the Assessment

Impact on agriculture

The construction of the PMGSY roads has
greatly benefited the farmers. Prior to the
construction of the PMGSY roads, farmers found
it difficult to sell agricultural goods in the bigger
markets that are located at a distance from their
villages. Due to lack of transport, the farmers had
to often physically carry the baskets of agricul-
tural goods on their heads and could thus
transport only a small amount of agricultural
produce to the market. Also, a lot of travel time
was lost. Thus, the whole process was not
profitable. However, the construction of the
PMGSY roads has resulted in increased and
easier movement of farmers and their produce
and has thus increased agricultural profit.

PMGSY road connectivity has led to a better
transport system during all seasons. Farmers
mentioned that the problem of not being able to
access the markets during monsoon has been
solved by the construction of the roads. This
impact has been greatly felt in the states of
West Bengal, Himachal Pradesh, Mizoram,
Assam etc.

The PMGSY roads had a positive impact on the
agricultural infrastructure as habitations are now
using motorized equipments such as tractors,
threshing machines for cultivation leading to a
more efficient, time saving and profitable
process of cultivation.

The PMGSY roads have made it easier to
transport chemical fertilizers, seeds and pesti-
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cides. iIncreased use aof these items was
observed in Uttar Pradesh, Himachal Pradesh
and West Bengal.

Considerable change in cropping pattem was
observed in the States of Himachal Pradesh,
Mizoram and Tamil Nadu, with a switch from food
crops to cash crops (such as ginger, jute,
sugarcane sunflower).

Change in cropping intensity as a result
of increased agricultural trade was observed in
case of crops like tomato, cauliflower, amla,
harre, behar etc. in the post PMGSY road phase.

An increase in the number of families rearing
goats/sheep for commercial purposes was
mentioned by beneficiaries in states of
Rajasthan, Himachal Pradesh and Uttar Pradesh
reported. Many families had bought cycles after
the construction of the road to be able to cary
diary products for sale in nearby towns.

Impact on employment generation

After the construction of PMGSY roads, an
improvement in the employment situation in
terms of more job opportunities, more avenues
for self-employment, etc. were observed. A lot of
housewives mentioned that they have started
small scale industries like making, pickles,
padads, boris (lentil cakes) murir moa (puffed
rice balls) etc.

On-farm employment opportunities have in-
creased due to shift from grains to cash crops
and also multiple cropping particularly in the
state of Tamil Nadhu, Madhya Pradesh and
Mizoram.

More people are going to nearby towns and
villages for odd jobs like selling woods,
vegetables, dairy products and locally made
items like pickles, papad etc.

Non-farm opportunities like opening of shops,
small business, cottage industries has increased
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in the States of Himachal Pradesh, Madhya
Pradesh, Mizoram, Tamil Nadu and Uttar
Pradesh.

Besides, road connectivity has led to expansion
of local industries, which in tum has generated
employment opportunities.

impact on industry

There has not been much impact in the industrial
sector in terms of new small industries as it is
too early to measure change. However, an
impact on the existing small industries was
observed in terms of easier access to raw
materials, availability of commercial vehicles to
transport bulk product to the markets etc. This
has led to economies of scale particularly in the
state of Assam and Mizoram.

Beneficiaries reported that the pottery and brick
making industry of Orissa has benefited from the
PMGSY roads.

Perceived benefit of PMGSY roads was also
reported in the cottage industries of Tamil Nadu,
Handloom industry of West Bengal and Agro
industry in Assam.

Impact on heaith

There has been an overall improvement in
access to the health facilities like PHC's, sub-
centres and district hospitals in the States of
West Bengal, Uttar Pradesh, Orissa, Tamil Nadu,
Himachal Pradesh and Madhya Pradesh.

Positive impact was observed with regard to
increase in accessibility to preventive and
curative heaith care facilities; better manage-
ment of infectious diseases and attending to
emergencies due to faster access to health
facilities and increase in frequency of visits by
health workers.

/Improvement in antenatal and post-natal care

thereby decreasing obstetrics emergencies was
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observed by beneficiaries in the States of
Mizoram, Madhya Pradesh, Orissa, Tamil Nadu,
Uttar Pradesh and West Bengal.

Beneficiaries of the above mentioned states also
mentioned that road connectivity and an im-
proved transport system had enabled families to
opt for institutional deliveries in hospitals outside
the village.

Beneficiaries reported decrease in infant and
child mortality especially in the States of Orissa,
Madhya Pradesh, Himachal Pradesh, Tamil
Nadu, Uttar Pradesh and West Bengal. This has
been possible due to easier and faster availabil-
ity of health care facilities in the post PMGSY
road phase.

impact on education sector

With the construction of PMGSY roads, there has
been an improvement in the accessibility to
education facilities. This has resulted in in-
creased school enrolment and school atten-
dance in all the States.

Beneficiaries reported that the PMGSY road
connectivity had led to an increase in the
number of girls going to schools in the States
of Assam, Madhya Pradesh, Orissa, Tamil Nadu
and West Bengal, Most parents mentioned that
they were now more confident about sending
their daughters to schools unescorted.

Another noteworthy impact has been in terms of
regular attendance of the teachers throughout
the year and greater inclination of parents to
send boys and girls for higher studies and
college education.

Impact on social aspects

The construction of the PMGSY road has led to
an increase in frequency of visits by Government
officials. This is likely to result in better
implementation of various Government schemes
and programs.
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— There has been an increase in the visits of grass impact on Urbanization

root level functionaries like health workers/
Auxiliary Nurse and Midwives (ANMs), Village
Level Workers (VLWs) and Village Anganwadi
Worker (VAWS) in the states of Orissa, Himachal
Pradesh, Madhya Pradesh and West Bengal.

Beneficiaries also mentioned that with better
road connectivity there has been an improve-
ment in accessibility to the Banks and improve-
ment of the Post and Telegraph facilities in all
the States.

Road connectivity has also enabled a quicker
access to police services. This has ensured an
improved law and order situation in some areas.

A notable change as observed was that social
network of villagers has widened in all the States
Marriage alliance radius has increased substan-
tially.

The road connectivity has increased the mobility
of women as they can now travel alone in buses
and cycles. Many women mentioned that they
have taken up small jobs (such in the as a
anganwadi worker, daily wage labourer efc) in
the post road phase.

Impact on transport facilities

The benefits of rural connectivity has been felt
most in Mizoram and Rajasthan where PMGSY
roads have made it easier for the beneficiaries
to cope with the difficult terrain.

Beneficiaries in all the States mentioned that
there has been an increase in ownership of
bicycles and two wheelers especially in the
States of Assam, Rajasthan, West Bengal and
Tamil Nadu.

Beneficiaries also mentioned that there has
been an improvement in the public as well as

Trend towards urbanization of an area as in
immediate and direct impact of providing rural
road connectivity was observed in course of the
study. The study areas have seen some rapid
changes from traditional to modern ways of life.
For, instance, roads have drawn the villagers to
the town entertainments; there has been in-
creased use the ownership of television and
other electrical gadgets.

Penetration of cooking gas in the rural areas has
been facilitated, with consequent beneficial
impact on the health of women and more time
for not having to collect firewood or make
dung cakes, and due to faster cooking time of
gas.

The states of Mizoram, Tamil Nadu, West Bengal
reported conversion of kuchcha houses to pucca
houses.

Beneficiaries in all the States mentioned that
the most visible change was in term of sudden
escalation of prices of land adjacent to the
PMGSY roads. This had led to an increase in
the sale of land for commercial purposes.

impact on Poverty Alleviation

A spin off benefit of PMGSY roads has been
on the income level of the habitants benefiting
from these roads. The roads, directly or in-
directly have provided opportunities for on-farm
and off-farm employments as well as self-
employment.

With the improvement in on-farm and non-farm
employment opportunities, beneficiaries in all
the states reported increase in their average
household income.

the private transport system in all the States The detailed report in respect of each of this state is
under study. available at the program website www.pmgsy.nic.in.
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Statement-ill
State-wise list of Nodal Department executing agencies and state-level
Autonomous agencies under the PMGSY
S.No. State Nodal Department Executing Agency State Level Autonomous Body
1 2 3 4 6
1. Andhra Pradesh Panchayati Raj and Rural Panchayati Raj and Rural AP State Rural Development
Development Development Authority
2. Arunachal Pradesh Public Works Department Public Works Department Arunachal Rural Road
Development Agency
3. Assam Panchayat Rural Public Woarks Department Assam Statt Road Board
Development (Roads Wing)
4. Bihar Rural Development Rural Engineering Bihar Rural Roads Develop-
Organisation* ment Agency
5. Chhattisgarh Panchayati Raj & Rural Rural Engineering Services Chhattisgarh Rural Road
Development Development Agency
6. Goa Rural Development Rural Development District Rural Development
Department Agency
7. Gujarat Roads & Buildings Roads & Buildings Depart- Gujarat State Rural Road
Department ment Development Agency
8. Haryana Public Works Department Public Works Department Haryana State Roads &
(R&B) Bridges Development
Corporation
9. Himachal Pradesh Public Works Department Public Works Department H.P. Gram Sadak Develop-
ment Agency
10. Jammu and Kashmir Public Works Department PWD & Rural Development Jammu & Kashmir State
Deptt. Rural Roads Agency
11. Jharkhand Rural Development Rural Engineerig Jharkhand Rajya Gramin
‘ Organisation Path Vikas Pradhikaran
12. Karnataka - Rural Development & Rural Development Karnataka Land Army
Panchayat| Raj Engineering Wing Corporation
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13. Kerala Rural Development Engineering Wing under Kerala State Rural Roads
PR Institutions. Agency
14. Madhya Pradesh Madhya Pradesh Rural MP Rural Roads Develop- Madhya Pradesh Rural
Roads Development Au- ment Authority Roads Development
thority Authority
15. Maharashtra Rural Development, Zilla Parishad Works De- Maharashtra Rural Roads
Public Works Department partment PWD Development Association
16. Manipur Rural Development Public Works Department Manipur State Level Autono-
mous Agency for PMGSY
17. Meghalaya Rural Development Public Works Department State Rural Roads Develop-
ment Agency
18. Mizoram Rural Development Public Works Department Mizoram Rural Road Deve-
lopment Agency
19. Nagaland Rural Development Public Works Department Nagaland Rural Road Deve-
(Roads and Bridges) lopment Agency (NGRRDA)
20. Orissa Rural Development Rural Works Department Orissa State Rural Road
Agency
21. Punjab Public Works Department Public Works Department Punjab Roads and Bridges
(Roads & Bridges) (Roads & Bridges) Development Board
22. Rajasthan Public Works Department Public Works Department Rajasthan Rural Road
Development Agency
23. Sikkim Rural Development Public Works Department Sikkim State Rural Roads
(Roads and Bridges) Agency
24, Tamil Nadu Rural Development (upto Rural Development Tamil Nadu Rural Housing &
2003-04 works) and High- Infrastructure Development
ways Deptt (from 2004-05 Engineering Wing ** Corporation
works)
25. Tripura Public Works Department Public Works Department Tripura Rural Road Agency
26. Uttaranchal Rural Development Rural Development, Public Uttaranchal Rural Road

Works Department

Development Agency
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27. Uttar Pradesh Rural Development -.1.  Public Works Depart- Uttar Pradesh Grameen
ment, Sadak Vikas Abhikaran
2  Rural Engineering
Services
28. West Bengal Panchyat & Rural Devel- Zilla Paishad, Siliguri West Bengal State Rural

Development
(WBSRDA)

Mahakuma Parishad (SMP), Agency
Darjelling - Gorkha Hill

Council (DGHC)

opment

* -‘Nominated Executing. Agencies namely Central Public Works Department {CPWD), Nirman Bhavan, New Delhi; National
Hydroslectric Power Corporation (NHPC); National Projects Construction Corporation Limited (NPCC); National Building
Construction Corporation Limited (NBCC); IRCON International lLimited (IRCON) have also been inducted in
2004-05.

**The State Government has transferred the responsibility for PMGSY to Highways Department from 2004-05.

Funds under Rural Employment Schemes

*131. SHRI V.K. THUMMAR :
SHRI B. MAHTAB .

Will the Minister of RURAL DEVELOPMENT be
pleased to state :

(a) the details of schemes undertaken in rural
areas with foreign assistance;

(b) the funds allocated/released under rural em-
ployment schemes during the last three years, State-wise
and scheme-wise;

(c) .the norms fixed for the above scheme;

(d) the funds utllized under each scheme during
the last three years, scheme-wise and State-wise; and

() The achievements made in regard to women
beneficiaries during the said period, schema-wise?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH) : (a) to, () The details
of the Schemes presently being implemented in the rural
areas with foreign assistance in so far the Ministry of Rural
Development is: concerned are-given in the. statement-|
enclosed.

The Ministry of Rural Development implements two
major employment Schemes namely Swarnjayanti Gram
Swarozgar Yojana for seif-employment and Sampoorna
Grameen Rozgar Yojana (SGRY) for wage-employment in
rural areas of the country. During the current financial year
a new Scheme namely National Food Fdr Works
Programme (NFFWP) has been launched in 150 most
backwards districts of the country to generate supplemen-
tary wage employment and providing food security through
creation of need based economic, social and community
assets in these districts.

The funds under these Schemes are being aliocated
to the States/UTs on the basis of proportion of rural poor
in a State/UT to the total rural poor in the country as per
the estimates prepared by the Planning Commission on
the basis of Survey conducted by the National Sample
Survey Organisation (NSSO).

The State wise and year-wise Central funds released,
total funds utilized and women beneficiaries assisted
under Sampoorna Gramin Rozgar Yojana (SGRY) and
Swarnjayanti Gram Swarozgar Yojana (SGSY) d_urirggvthe
last three years (2001-02 to 2003-04) are given in the
statement |l and Il enclosed.
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Statement-I
Details of Foreign assistance Rural Development ijacts
S. Name of the Projects " Project Cost Amount of
No. Loan/Grant
1 2 . 3 4
L World Bank Aided District Poverty Initiative Projects (Funded by IDA)
(Amount in US § Million)
1. Andhra Pradesh, District Poverty Initiatives Project 134.800 111,000
2. Andhra Pradesh, Rural Poverty Reduction Project 275.000 1.50.000
3. Madhya Pradesh, District Poverty Initiatives Project 13}.700 110.100|.
4.  Rajasthan, District Poverty Initiatives Project 124.800 100.500
5. Chattisgarh, Rural Poverty Reduction Project 129.350 112.560
I Wprld Bank and Asian Development Bank (ADB) funding. for Rural
Road Sector Projects (Rs. in Crore)
1.  Rural Roads Sector Projects (RRSP-l) funding ADB Madhya Pradesh & 2000.00 0.000
Chhattishgarh
2. Rural Roads Sector Projects (RRSP-II) funding ADB West 'Bengal. 2500.60 0.000
Assam & Qrissa
3. Rural Roads Sector Projects funding World Bank Jharkhand, 2000.00 134.5°
Rajasthan, .H.P.. U.P. & Bihar * = For Rajasthan State.
.  World Bank Assisted Rural Water Supply and Environment Sanitation
Projects (Amount in US $ Million)
1. Kerala Rural Water Supply & Environment Sanitation Project 89.80 65.50
2. Second Karnataka Rural Water Supply & Environment Sanitation Project 193.40 151.60
3. Second Maharashtra Rural Water Supply & Environment Sanitation Project 268.65 181.00
IV. Department for international Dovolop'ment‘(lD'FlD) Funded Pfo]ecio (Rs. in Crore)
1. Andhra Pradesh Rural Livelihood Project (APRLP) 320 :320.00
2. Western Orissa Rural Livelihood Project (WORLP) 230 230.00
114.87 114.87

3. Madhya Pradesh Rural Livelihood Project (MPRLP)-Phase-|
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V. Tree Growers Cooperative Projects Funding by Canadian Cooperative

international Development Agency (CIDA) (Rs. in Crore)

In Andhra Pradesh, Karnataka, Gujarat, Madhya Pradesh & Uttaranchal 45.99 45.99
VI. Japan Bank for International Cooperation (JBIC) Funding Project

(Rs. in Crore)

Attappady Wasteland Comprehensive Environmental Conservation Project 219.31 176.89
VHl. European Community Funding Projects (Rs. in Crore)

Haryana Community Forestry Project 126.00 97.80
Vill. Bllateral Funded Rural Water Supply & Sanitation Projects (Rs. in Crore)

DANIDA assisted Karnataka Integrated Rural Water Supply and Environmental 51.00 39.00

Sanitation Project

RWSS Project-Phase-ll in Karnataka under Danish Assistance 35.20 20.60

JIBC (formerly OECF) aided Kerala Water Supply Project 1787.45 15619.38

Rural Water Supply and Sanitation Project with financial assistance from 107.18 6.21

Govt. of Germany through KFW in Maharashtra.

Bolpu-Raghunathpur Water Supply, Sanitation and Health Education 156.00 61.57

funded by German through KFW in West Bengal

DANIDA assisted Water Supply and Sanitation Project Tamil Nadu. 43.00 34.02

Integrated Water Supply, Sanitation and Community participation Programme 402.30

with financial assistance from Gowvt. of Germany through KFW in Rajasthan

Integrated Water Supply, Sanitation and community participation Programme 405.08

in Ratangarh-Sujangarh & Bungi-Rajgarh Section of Churu Distt. In Rajasthan-
Phase-|l.

Netherlands assisted Rural Drinking Water Supply and Sanitation Sector
Project in Guijarat

The Netherlands assisted Community-managed water and sanitation programme
in Earthquake-affected villages of Gujarat Project.

The Netherlands assisted Institutional support to WASMO in Gujarat Project.
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Statement-l|

Central Funds Released, Total Funds Ulilised and Employment Generated for Women under
the Sampoorna Gramin Rozgar Yojana (SGRY) During 2001-02 to 2003-04

S.No. State/UTs During 2001-2002 During 2002-2003 During 2003-2004
Central Funds Employment Central Funds Employment Central Funds Employ-
Funds Utilized Generated Funds Utilized Generated Funds Utilized ment
Released For Released For Released Generated
(Rs. in (Rs. in Women (Rs. in (Rs. in  Women (Rs. in (Rs. in For
Lakhs) Lakhs) (Lakhs Lakhs) Lakhs) (Lakhs Lakhs) Lakhs) Women
Nos.) Nos.) (Lakhs
Nos.)
1 2 3 4 5 6 7 8 9 10 11
1. Andhra 19933.07 28025.37 110.75 24380.17 28944.18 139.74 23995.50 33965.38 167.40
Pradesh

2. Arunachal 114879  1032.03 4.14  824.26 1427.27 7.33 1660.76 1257.74 5.28

Pradesh
3. Assam 28986.25 23249.33 49.81 22496.96 27332.23 49.21 29681.01 41422.14 72.27
4. Bihar 38402.38 33718.59 87.48 26727.42 44312.74 108.77 34203.10 48593.41 108.36

5. Chhattisgarh 10781.22 14489.65 141.97 12013.04 15827.20 132.46 12023.34 16805.85 107.05

6. Goa 168.92 195.16 0.93 75.04 70.57 0.20 110.36 78.92 0.23

7.  Guijarat 7339.16 7396.69 19.91 6942.87 9069.84 59.73 9654.67 13596.10 92.14

8. Haryana 5697.71 6106.45 23.83 5§610.37 9208.71 32.64 5599.45 744293 19.55

9. Himachal 1853.52  2342.70 1.75 2046.00 1827.04 1.24 2394.67 325844 225
Pradesh

10. Jammu & 2860.56 2970.86 0.00 2051.61  3894.86 0.00 10803.04 4195.30 0.00
Kashmir

11. Jharkhand  25471.80 28593.78 78.45 17584.68 32556.04 79.90 26675.15 40280.58 92.32
12. Karnataka 15090.25 19708.71 87.50 17429.04 24293.34 151.76 19428.39 24748.91 172.94

13. Kerala 6732.96 9892.17 23.37 7665.17  7710.51 21.53 86986.74 10065.14 34.75
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14. Madhya 24533.33 31835.80 1')1 .01 26872.02 33324.50 202.43 26705.26 38744.86 212.79
Pradesh
15. Maharashtra 28941.41 35469.28 153.49 28960.58 38213.83 159.27 31212.10 47411.11 202.71
16. Manipur 922.18 287.16 0.00 669.80 12_5"/.14 3.7 1331.40° 1071.19 3.73
17. Meghalaya 1669.37  2256.35 8.29 1905.92 1833.13 8.90 2065.44 271695 11.15
18. Mizoram 639.38 806.96 3.56 573.88 869.41 4.67 757.86 801.68 4.55
19. Nagaland 1446.04 737.61 3.69 667.28 1111.86 3.81 1168.08 1170.55 135.68
20. Orissa 23698.71 31226.43 136.50 27406.55 32947.22 173.14 24743.95 38608.74 206.6§
21. Punjab 2116.18  2596.04 0.50 3848.98 4157.25 0.46 4620.05 6055.59 0.26
22. Rajasthan 11395.97 17566.16  60.50 14904.76 20514.24 153.38 13860.68 22075.62 108.44
23. Sikkim 597.19 449.75 1 T; 439.18 478.25 2.53 703.56 760.00 2.97
24. Tamilnadu 20101.92 24019.57 96.34 21161.09 24467.54 166.67 23318.54 33602.53 188.03
25. Tripura 3680.47 4563.24 19.22 3850.07 4211.48 27.12 3991.89 5959.21 33.67
26. Uttranchal 4449.27 4447 .51 7.45 4398.54 5031.26 3.33 56355.75 7492.65 16.95
27. Uttar 67553.49 63989.71 11470 66092.08 91865.03 175.59 65695.85 111863.13 181.91
Pradesh
28. West Bengal 24279.42 21076.39  37.00 20649.89 30040.03 83.20 21453.96 31604.04 91.54
29. Andaman & 96.21 75. 14 0.06 42.32 0.00 0.00 97.40 23.77 0.07
Nicobar Islands
30. D & N Haveli 89.98 3.86 0.02 61.40 0.00 0.00 41.13 0.00 0.00
31. Daman & Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 ) 0.00
32. leshadweep 25.89 17.51 0.11 0.00. 5.79 0.30 28.57 2.59 0.00
33. Pondicherry: 164.82. 58.00 0.11 112.61 200.87 1.12 0.47

136.13 101.69

All-inttia

'378867.82- 419206.96 1444.20

368463.58 500001.46

1954.14 412103.79 595774.74 2276.12
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Statement-ill
Central Funds Released, Total Funds Utilised and Employment Generated for Women under the
Swarnjayanti Gram Swarozgar Yojana (SGSY) During 2001-02 to 2003-04
S.. Sta'te/U.Bf During 2001-2002 .During 2002-2003 During 2003-2004
No.
Central Funds Women Central. Funds. Women  Central Funds Women
Funds Utilized Swaro- Funds Utilized Swaro- Funds Utilized Swaro-
" Released zgaris  Released zgaris  Released zgaris
Assisted Assisted _ Assisted
(Rs.in’  (Rs.in (InNos) (Rs.in (Rs.in (In Nos) (Rs.in  (Rs.in (In Nos.)
Lakhs) Lakhs) Lakhs) Lakhs) Lakhs)  Lakhs)
1 2 3 4 5 6 7 8 9. 10 11
1. - Andhra 3068.31 6240.76 62859 3738.02 5800.68 56847  3942.42 5631.80 66814
Pradesh
2. Arunachal 106.34 185.57 472 78.06 162.50 321 139.60 176.17 338
Pradesh '
3. Assam 3328.48 2989.44 5246 ' 2802.61 3587.09 35229 5313.00 7417.91 "26207
4. Bihar 3348.37 10600.77 33997 3493.34 10822.77 24801 5488.81 11216.49 26467
5. Chhattisgarh 1467.21 3887.90 3362 1968.76 3510.70 4063 2025.44 2975.36 4181
6. Goa 25.00 28.94. 6‘72; 17.65 40.18 252 17.65 51.31 123
7.  Gujarat 885.51‘ 2349.05 5987 1403.27  2006.46 6798 1508.00 2415.12 8304
8. Haryana 679.48 1480.58 7614 827.79 1317.00 6431 932.06 1437.07 ?009
9. Himachal 286.16 764.93 4980 348.62 593.0Z 3222 304.77 642.77 , @06
Pradesh
10. Jammu & 342.81 716.22 7146 350.44 650.91 4493 427.45 842.03 2674
Kashmir
11. Jbarkhand 1196.01 4892.33 21678 1801.02 3939.38 10867 2817.41 471154 26864
12. Karnataka 1659.33 5147.38 26390 2686.99 4882.43 26963 2777.12 4711.28 36163
13. Kerala 1039.64 14397 1266.55 2062.58 13875 1435.18 2054.13 15650

1998.68
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14. Madhya 3425.29  7583.71 18709 4232.53 7402.80 16489 4397.14 7040.11 17373
Pradesh
15. Maharashtra 3842.09 10288.29 31414 5579.85 8239.25 32007 5712.39 8839.88 40019
16. Manipur 13.02 NR NR 0.00 56.75
17. Meghalaya 83.38 305.43 112 27.51 86.88 857 117.12 161.80 2284
18. Mizoram 64.17 101.77 2270 77.47 84.03 291 99.96 138.00 866
19. Nagaland 69.98 337.85 645 83.15 184.01 658 157.80 105.63 744
20. Orissa 2744.13 6138.55 19842 418199 5499.02 21149 4553.07 6689.20 38667
21. Punjab 325.37 635.92 2348 391.58 668.22 3376 444.25 671.96 3634
22. Rajasthan 1759.38 3462.03 15807 2143.41 2917.62 12657 2261.24  3157.57 {3635
23. Sikkim 82.38 231.06 542 95.33 129.80 264 110.76 230.30 509
24. Tamilnadu 2713.06 544597 50785 3290.35 5068.76 54860 3690.70 5852.91 60048
25. Tripura 622.08 1170.46 9090 599.65 975.63 2532 6896.74 967.15 2203
26. Uttranchal 496.90 1559.69 4931 667.95 1305.22 3830 686.02 1356.48 5871
27. Uttar Pradesh 6316.37 15536.66 30422 7126.87 14721.83 30470 11756.85 19564.60 44899
28. West Bengal 78.26 2865.13 3969 1121.19  5355.23 8302 2617.59 5298.25 12765
29. Andaman & 12.50 23.33 128 0.00 14.41 29 0.00 4.24 143
Nicobar Islands
30. Dadar & Nagar 0.00 NR NAR 0.00 0.00 6.16 48
Haveli
31. Daman & Diu 0.00 3.17 48 0.00 1.34 5 0.00
32. Lakshadweep 0.00 0.10 0 0.00 0.70 1 0.00 2.53 10
33. Poﬂdk:herry 28.93 60.3? 29 53.64 80.67 669 25.00 44 .91 706
All-india 40109.94 ° 97031.98 385891 50455.59 92111.27 382613 64512.29 104424.7§ 469824
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[Translation)

Short Supply of Coal to Thermat
Power Projects

*132. SHRI MOHAN RAWALE :
SHRI JASWANT SINGH BISHNOI :

Will the Minister of POWER be pleased to state :

(a) whether power generation by thermal power
plants has come down due to shortage of coal in the
country as reported in the Dainik Jagaran, dated
10.01.2005;

(b) whether power generation targets of the
thermal power plants was lower last year, particularly in
Rajasthan;

(c) if so, the reasons therefor,

(d) the names of the thermal, hydel and atomic
power plants in the country which could not meet their

power generation targets;

(e) the names of the most affected power stations
in the country due to shortage of coal; and

(f) the remedial steps being taken by the Govem-
ment in this regard?

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a)
Yes, Sir. There has been a reported generation loss of
1497.56 MUs on account of coal shortage in the current
year (April, 2004 - January, 2005).

(b) The electricity generation targets set for
the thermal power plants in the country as well as
for Rajasthan during the year 2004-05 are 486372
MUs and 16650 MUs respectively as compared to
472650 MUs and 15891 MUs for previbus year, i.e.
2003-04.

(¢) Does not arise in view of (b) above.

(d) The list of the thermal, hydel and nuclear

PHALGUNA 20, 1928 (Saka)
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power stations that could not meet their generation targets
in the current year (April, 2004 - January, 2005) is given
in the statement enclosed.

(e) As per information available, Talcher Super
Thermal Power Station, Farakka Super Thermal Power
Station and Kahalgaon Super Thermal Power Station of
National Thermal Power Corporation Ltd. have beén most
affected due to shortage of coal.

()  The steps being taken by the Government to
overcome the shortage of coal are as follows:—

(i) Monitoring :

— A group of officers headed by Secretary
(Coordination) in the Cabinet Secretariat
review the infrastructure constraints in-
cluding supply of coal to thermal power
plants in the country. ‘

—_— A sub-group headed by Joint Secretary,
Ministry of Coal reviews supply of coal
to critical power stations having stocks to
less than 7 days and take corrective
measures.

(i)  Alternatively, coal is also dispatched from the
mines other than the linked mines to the power
stations facing shortage of supply.

(lii)  Actions have been initiated by select power
generation utilitles for import of dddf:' '

(iv) Opening of new coal blocks by Public Sector
Undertaking under the administrative control on
Ministry of Coal.

(v)  Allocation of captive coal block to the power

utilities.

l(vl) Application of clean technology such as
Integrated Gasification Combined Cycle for
coal having high ash content, which would
reduce consumption of coal.
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Statement

A List of Thermal Power Stations, which could not meet their
targets during the current year (April'04-Jan'05

Station Target Actual Shorttall % of

MU MU MU Target
1 2 3 4 5

National Thermal Power Corporation

Farakka STPS 9008 7956.56 1051.44 88.3

Anta GT 2431 2353.91 77.09 96.8
Kawas GT 3282 2237.04 11044.99 68.2
Kayamkulam GT .. 1664 246.95 1417.05 14.8

Noyvo" Lignite Corporation
Neyveli-l| 8045 7269.12 775.88 90.4

Damodar Valley Corporation

Durgapur 1508 1212.44 295.56 80.4
Bokaro-B 2457 1999.12 457.88 81.4
Mejia 4071 3780.11 290.89 92.9

North Eastern Eictric Power Corporation
Kathalguri GT 1313 1294.33 18.67 98.6
Indraprastha Gas Power Corporation Ltd.

Rajghat 706 579.28 128.72 82.1
P GT 1523 1319.87 203.13 86.7
Haryana Power Generation Company Ltd.

F Bad Ext N 769 743.82 25.18 96.7
Panipat 5154 4‘982.39 171.61 96.7
Punjab State Electricity Board

GNDTP 1775 .. 1701.51 7349 95.9
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1 2 3 4 5

Uttar Pradesh Rajya Vidyut Utpadan Nigam Limited

Obra 4978 4498.08 479.94 - 90.4

H'Ganj B 613 561.82 51.18 91.7

Anpara 9716 -9449.14 266.86 97.3

Gujarat Electricity Board

Gandhi Nagar 1-4 3262 2758.88 503.12 84.6

Kutch Lig. 815 718.29 96.71 88.1

GMDCL

Akrimota LIG. 135 0 135 0.0

GSECL

Gandhinagar-5 1369 1277.97 91.03 93.4

Dhuvaran CCPP 588 §71.48 16.52 97.2

GSEGL

Hazira CCP 963 ' 945.34 17.66 98.2

A E Co.

Sabarmati 2200 2168.97 31.03 98.6

GTEC

GTE Comp 3719 2968.82 750.18 79.8

MTGPCL

Amarkantak 166 141.5 245 85.2

Amarkantak Ext 952 838.39 113.61 88.1

Chhattisgarh State Electricity Board

Korba-iit 834 721.11 112.89 86.5

Korba West 4660 4589.27 70.73 98.5

Maharashtra State Electricity Board

Nasik 5148 4829.25 318.75 93.8
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Koradi 5776 5543.22 232.78 96.0

Transmission Corporation of Andhra Pradesh

Pedapuram CCGT 1322 975.11 346.89 73.8
Jegrupadu GT . 1337 1174.06 162.94 87.8
Kondapalli GT 2093 1853.04 239.96 88.5
LVS Power GT 205 0 205 0.0

Godavri GT 1250 1158.59 91.41 92.7

Kerala State Electricity Board

Brahampuram DG 227 101.97 125.03 449
Kojikode DG 299 123.18 175.82 41.2
Cochin CCGT 918 85.78 832.22 9.3
Kasargode DG 119 13.75 105.25 11.6

Kamataka Power Corporation Ltd.

Raichur 8946 8699.6 2464 97.2
Yelhanka DG 293 170.34 122.66 58.1
Bellary DG 156 32.96 123.04 211
Tanir Bavi 1374 422.6 951.4 30.8
Torangallu Import 660 355.88 304.12 53.9
Belgaum DG 446 165.55 290.45 34.9

Tamil Nadu Electricity Board

Ennore 1163 9983.76 169.24 854
Mettur 6835 6750.86 84.14 98.8.
North Chennai 3720 3330.97 389.03 89.5
Basin Bridge GT 126 31.36 94.64 249
Valathur GT 551 445.75 105.25 .. 80.9

Kuttalam GT ’ 540 510.08 29.92 94.5
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1 2 3 4 5

Karuppur 65 0o 65 0.0

Samuyaqallur DG 410 270.35 139.65 65.9

Neyveli TPS (2) 1197 1005.9 191.1 84.0

PPNL CCGT 1001 429.92 571.08 429

Samalpatti DG 415 282.7 132.3 68.1

Valantharvi GT 178 0 178 0.0

Basin Bridge DG 902 621.16 280.84 68.9

Bihar State Electricity Board

Barauni 265 122.6 142.32 46.3

Jharkhand State Electricity Board

Patratu 1041 609.62 431.38 ) 58.6

Tenughat Vidyut Nigam Limited

Tenughat 1255 1083.82 161.18 87.2

West Bengal Power Development Corporation

Limited ‘

Bandel 1975 1819.02 165.98 92.1

Calcutta Electricity Supply Corporation

New Cossipore 408 404.04 3.96 99.0

Assam State Electricity Board

Navﬁru;: ST 43 0.13 42.87 0.3

Namr;p WHP 73 65.07 7.93 89.1

Lakwa GT 349 246.97 102.03 70.8

DLF 160 114.6 45.32 7.7

Electricity Department, Manipur ’

Leimakhong DT 8 0 8 0.0

Electricity Department, Mizoram

Bairabi DG 8 0 8 0.0
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A List of Hydel Power Stations, which could not 1 2 3 4
meet Their Targets during the current year
(April 04-January 05) Chibro (Yamuna) 780 527 67.6
Station Target Actual % of Khodri 358 247 69.3
MU MU Targe! Dhakrani 161 115 71.4
L 2 3 4 Dhalipur 230 170 73.9
BB8MB 8862 7426 83.8 Kulhal 154 118 78.5
West Yamuna Canal 266 248 93.3 Ukai 658 378 57.5
Giri Bata 181 123, 68 Sardar Sarovar 278 149 53.7
Sanjay Bhava 5565 5653 99.6 Pench 310 229 73.9
Bassi 266 242 99.1 Rajghat (MP) 90 70 78.4
Baspa 1290 1142 88.5 Bansagar | 970 869 89.6
Malana 340 251 73.9 Bansagar || 75 65 87.1
Baira Siul 657 501 76.4 Bansaga_r [} 100 76 76
Chamera 1885 1740 92.3 Birsinghpur 45 38 85 -
Chamera I 1234 1200 97.3 Hasdeobango 385 352 91.5
SJVN (formerly NJPC) 5744 4709 82 Vaitarna 81 67 83.1
Upper Sindh 208 162 78.1 Tiliari 76 10 13.2
Uri 1917 1836 95.8 T.B. Dam 177 135 76.6
Shanan 483 461 95.5 Nagarjuna Sagar 1580 492 3i:2
Anandpur Sahib 590 478 81 Nagarjuna Sagar RBC 150 48 31.8
Ranjit Sagar 1145 965 84.2 Nagarjuna Sagar LBC 61 5 8.4
Mukerian 860 776 90.3 Pochampad 83 2 2
Rihand 775 449 57.9 Sholayar 218 208 95.6
Obra (H) 248 190 77.9 Shravathy 3420 3087 90.3
Khara 345 256 74.3 Kadra 259 +RO4 78.6

Khatima 172 158 92.2 Kodasali 220 174 79.3
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Accelerated Power Development

1 2 3 4
and Reforms Programme
Kalinadi 1710 1344 78.6
*133. SHRI BRAJESH PATHAK :
Kalinadi Supa 287 226 78.9 SHRI ABDUL RASHID SHAHEEN :
Liganamakki 178 157 88.5 Will the Minister of POWER be pleased to state :
Bhadra 77 36 46.6 (a) the States, where Accelerated Power Develop-
ment and Reforms Programme is being launched and
Gerusuppa 358 357 9.8 since when, Project-wise;
Almatti DPH 123 118 96.3 (b) the Central assistance/grants released to those
Bhotuka Hydro 120 102 84.8 States under the programme during each of the last three
years;
Mettur Dam 37 25 66.8
(c) the demand made by various States under the
Kosi 12 3 27.3 programme during last three years; and
Subernrekha 206 148 72 (d) the major achievements of APDRP with regard.
Panchet 133 126 95.1 to aggregate, Technical and Commerciual losses, commer-
. cial viability reduction in outages and interruptions and
Hirakud 829 761 91.8 increase in consumer satisfaction in power sector since
20037
Rengali 724 682 . 94.2
' THE MINISTER OF POWER (SHRI PM. SAYEED) : (a)
Maithon 130 96 741 Accelerated Power Development and Reforms Programme
Teesta 105 86 81.7 (APDRP) was launched in 2002-03. Under the investment

component, funds are provided for specific projects for
Kopili 898 838 93.3 upgradation and strengthening of sub-transmission and
distribution system in densely electrified zones in urban
and industrial areas in order to reduce aggregate technical
and commercial losses. Till date, projects with an estimated
cost of Rs.17612.36 crores were sanctioned under APDRP.
A list of projects sanctioned under APDRP, state-wise is
given in the statement-l enclosed. Under the incentive

Kyredemkulai 134 111 83.1

A List of Nuclear Power Stations, which could
not meet Their Targets during the current
year (April 04-Jan’ 05)

Station Target Actual  Shortfall % of component of APDRP, 50% of the actual cash loss
MU MU MU Target reduction effected is given as grant to such Utilities that
reduce cash losses over the base year of 2000-01. An
Kakrapara 2413 2001 412 82.9 aggregate amount of Rs.955.58 crore has been released
as incentive to the six .states.
Kaiga 2409 2396 13 99.5
(b) APDRP was launched in 2002-03 and the funds
Madras Atomic 1348 1185 153 88.7 released to the States under investment component are
Power Plant

given in the statement-ll enclosed and grants released
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under incentive component are given in the statement-lll 1 2 3
enclosed. .
. - . 5. Andhra Pradesh "530.22

(c) States desirous of availing assistance under
APDRP are required to prepare Detailed Projects Reports 6. West Bengal 146.00
(DPRs) and send the same to Ministry of Power through
their Adviser-cum-Consultants (AcCs). Based on the Total 1911.18
recommendations of AcCs, the proposals are considered
by the Steering Committee and decided on merits. The total vi.  100% feeder metering have been achieved in
cost of projects sanctioned to various States under 17 states namely in Andhra Pradesh, Assam,
investment component of APDRP during the last three Delhi, Goa, Gujarat, Haryana, Kamataka, Kerala,
years is given in the statement-IV enclosed. Madhya Pradesh, Maharashtra, Mizoram,

Punjab, Rajasthan, Tamilnadu, Tripura, Uttar

(d) The achievements under APDRP are:
Pradesh & Uttaranchal. The metering status in

i 13 States have cormporatised/ unbundied their all the States is given in the statement VI
SEBs. . enclosed.

. i 26 States have constituted State Electricity vii.  100% consumer metering have been achieved

Regulatory Commission. in 4 states namely in Delhi, Himachal Pradesh,

Karnataka & Punjab. Overall 87% of the

i 18 States have lesued taritf ordere. consumers have been metered in the country

against 78% during the year 2000. The metering
status in all the States is given in the statement-
Vil enclosed.

iv. 18 States have reported reduction in transmis-
sion and distribution losses. Details of T&D
losses of various States during the years 2000-
01, 2001-02 and 2002-03 are given in the Statement-|
statement-V enclosed.

State Wise list of sub-Transmission & Distribution

V. The States of' Maharashtra, Gujarat, Haryana, (ST&D) Improvement and Up-Gradation Projects
Rajastha, Andhra Pradesh and West Bengal Sanctioned under APDRP
have shown reduction in cash losses. The
details are as under: (Rs. in Crore)
(Rs. In Crores) Sl.  Name of the Project Project  Approval
No. Cost Date
S.No. Name of State Reduction in cash loss
1 2 3 4
1 2 3
1. Sub-Transmission & 307.27  25-Sep-02
1. Maharashtra 275.78 Distribution (ST&D) ’
2. Guijarat 472.76 Project in Hyderabad
Circle
3. Haryana 210.98

2. ST&D Project in Hindupur 4.85 25-Sep-02
4, Rajasthan 275.42 Town
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1 2 3 4 1 2 3 4

3. ST&D Project in Guntakal 3.71  25-Sep-02 18. ST&D Project in Sadasivapst 1.62 20-Nov-02
Town Town

4. ST&D Project in Dharamvaram 3.42 25-Sep-02 19. ST&D Project in Naigonda 5.47  20-Nov-02
Town Town
Town Town

6. ST&D Proiect in Kadiri 228  20-Nov-02 21. ST&D Project in Bhongir 2.38  20-Nov-02
Town Town

22. ST&D Project in Qutbullapur  24.03 20-Nov-02
7. ST&D Project in Rayadurgam  1.14 20-Nov-02 o

Town
Town .
23. ST&D Project in LB Nagar 12.09 20-Nov-02
8. ST&D Project in Kukatpaity 14.75 20-Nov-02- Town
Town .
24, ST&D Project in Malkajgiri 5.01 20-Nov-02
9. ST&D Project in Mshbubnagar 5.80 20-Nov-02 Town
Town
25. ST&D Project in 9.22 20-Nov-02
10. ST&D Project in Gadowal 1.82 20-Nov-02 Shairlingampally Town
Town
26. ST&D Project in Kapra 9.02 20-Nov-02
11. ST&D Project in Waaneparthy 1.77  20-Nov-02 Town
Town
27. ST&D Project in 9.99 20-Nov-02
12. ST&D Project in Narayanpet 1.45 20-Nov-02 Rajendranagar Town
Town .
28. ST&D Project in Uppal 17.68 20-Nov-02
13. ST&D Project in Miryaiguda 2.37 20-Nov-02 Town
Town 29. ST&D Project in Tandur 441  20-Nov-02
14. ST&D Project in Medak 156  20-Nov-02 Town
Town 30. ST&D Project in Vikarabad 2.4  20-Nov-02
. . Town
15. ST&D Project in Siddipet 436 20-Nov-02
Town 31. ST&D Project in Anantpur 21.12 20-Nov-02
Town
16. ST&D Project in Sangareddy 2.01 20-Nov-02
Town 32. ST&D Project in Kumool 14.66 20-Nov-02
Town

17. ST&D Project in Zaheerabad 1.72  20-Nov-02

Town 33. STAD Project in Adoni Town  4.35 20-Nov-02
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1 2 3 4 1 2 3 4

34. ST&D Projett in Yemmiganuru 1.78  20-Nov-02 49. ST&D Project in Itichapatnam 1.07  20-Nov-02
Town Town

35. ST&D Project in Nandial 16.39  20-Nov-02 50. ST&D Project in 65.456 20-Nov-02
Town Vishakapatnam Town

36. ST&D Project in Eluru 222.38 20-Nov-02 51. ST&D Project in Anakapalll 450  20-Nov-02
Circle Town

37. ST&D Project in Kakinada 21.49  20-Nov-02 52. ST&D Project in Bhijmli 0.46 20-Nov-02
Town Town

38. ST&D Project in Rajamundry 24.93 20-Nov-02 53. ST&D Project in Vijaynagar 9.75  20-Nov-02
Town Town

39. ST&D Project in Tuni 1.56  20-Nov-02 54. ST&D Project in Bobbili 1.87  20-Nov-02
Town Town

40. ST&D Project in Alampuram 5.08 20-Nov-02 55. ST&D Project in Parvatipuram 1.56 20-Nov-02
Town Town

41. ST&D Project in Samalkot 2 20-Nov-02 56. ST&D Project in Saluru 1.65 20-Nov-02
Town Town

42. ST&D Project in Pithapuram 1.27  20-Nov-02 57. ST&D Project in Warangal 122.30 20-Nov-02
Town Town

43. ST&D Project in Peddapuram 4.07  20-Nov-02 58. ST&D Project in 4.89  20-Nov-02
Town Nizamabad Town

44. ST&D Project in Mandapeta 3.83  20-Nov-02 59. ST&D Project in Ramagundam 4.90  20-Nov-02
Town Town

45, ST&D Project in RC Puram 2.86  20-Nov-02 60. ST&D Project in Karimnagar 4.91 20-Nov-02
Town Town

46. ST&D Project in Srikakulam 6.43 20-Nov-02 61. ST&D Project in Khanamam 4.77  20-Nov-02 -
Town Town

47. ST&D Project in Palasa 1.89  20-Nov-02 62. ST&D Project in Adilabad 448  20-Nov-02
Town Town

48. ST&D Project in Amadalavalasa 0.8 20-Nov-02 63. ST&D Project in Mancherial 3.71  20-Nov-02

Town

Town
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1 2 3 4 1 2 3 4

64. ST&D Project in Kophagudum 4.27  20-Nov-02 79. ST&D Project in Guntur 226  20-Nov-02
Town Town

65. ST&D .Project in Jagital 3.89  20-Nov-02 80. ST&D Project in Tenalli 7.47  20-Nov-02
Town Town

66. ST&D Project in Nirmal 3.87  20-Nov-82 81. ST&D Project in 419  20-Nov-02
Town Narasaraopeta Town

67. ST&D Project in Godhan 3.37  20-Nov-02 82. ST&D Project in Chilakalurpeta 3.08  20-Nov-02
Town Town

68. ST&D Project in Palvonacha 3.24  20-Nov-02 83. ST&D Project in Sattenapalli 2.23 20-Nov-02

Town Town
69. ST&D Project in Bellampathy 1.55  20-Nov-02 84. ST&D Project in Bapatia 2.7 20-Nov-02
Town Town

70. ST&D Project in Mandamarry 0.95  20-Nov-02 85. ST&D Project in Mangalgiri 2.82  20-Nov-02

Town Town

71. ST&D Project in Kamareddy 3.00  20-Nov-02 86. ST&D Project in Kunoor 2.69  20-Nov-02
Town Town

72. ST&D Project in Sirpurkagh 1.563  20-Nov-02 87. ST&D Project in Macheri 2 20-Nov-02
Town Town

73. ST&D Project in Kotutal 1.35  20-Nov-02 88. ST&D Project in Repalletown 2.76  20-Nov-02
Town Town

74, ST&D Project in Ellundu 229  20-Nov-02 89. ST&D Project in Nellore 14.24  20-Nov-02
Town Town

75. ST&D Project in Bhainsa 1.23  20-Nov-02 90. ST&D Project in Kavalli 2.47  20-Nov-02
Town Town

76. ST&D Project in Tirupati 263.99 16-Jul-02 91. ST&D Project in Gudur 1.92  20-Nov-02
Circle Town

77. ST&D Project in Cudappa 7.01 20-Nov-02 92. ST&D Project in Markapur 2.18  20-Nov-02

Town Town

78. ST&D Project in Prodaatur 6.16  20-Nov-02 93. ST&D Project in Kandukuru 2.38  20-Nov-02

Town Town
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94. ST&D Project in Vijayawada 23.60 20-Nov-02 109. ST&D Project in Darbhanga 59.88 25-Sep-02

Town Circle
95. ST&D Project in Jaggipetah 1.84  20-Nov-02 110. ST&D Project in Rohtas 72.82 25-Sep-02
Town Circle
96. ST&D Project in 6.53 111. ST&D Project in Saharasa 45.61  20-Nov-02
Machellipatanam Town Circle
97. ST&D Project in Gudivada 418  20-Nov-02 112. ST&D Project in Purnea 69.38  20-Nov-02
Town ' Circle
98. ST&D Project in Nuzividu 3.10  20-Nov-02 113. Addl. Metering for PESU (E), 81.02 20-Nov-02
Town Patna & Muzzaftarpur
99. IT pilot for 1 circle each 1290 20-May-03 114. DMS/SCADA for PESU (W) 204  20-May-03
of 4 DISCOMs
115. ST&D Project in Darbhaga, 30.28 20-Nov-02
100. Kuppam Concentrated area 6.80 20-May-03 Ph-1l
101. Kuppam other area 15.20 20.May.03 116. ST&D Project in Munger 63.44 20-Sep-04
Circle
Total 1511.10
Total 831.69
Bihar
Chhattisgarh
102. ST&D Project in PESU (East) 43.85 16-Jul-02
Circle 117. ST&D Project in Bilaspur 132.11  16-Jul-02
Circle
103. ST&D Project in Patna 46.49  16-Jul-02
Circle 118. ST&D Project in Raipur 150.29  16-Jul-02
Circle
104. ST&D Project in 63.556  16-Jul-02
Muzzattarpur Circle 119. ST&D Project in Rajnandgaon 62.02  16-Jul-02
_ Circle
105. ST&D Project in PESU 46.63 25-Sep-02
(West) Circle 120. ST&D Project in Durg 14 20-Nov-02
. \ . City
106. ST&D Project in Gaya 80.35 25-Sep-02
Circle 121. ST&D Project in Bhillai 16.6  20-Nov-02
City
107. ST&D Project in Bhagalpur 35.61 25-Sep-02
Circle 122. ST&D Project in Raipur 49.56 20-May-03
City
108. ST&D Project in Chapra 724  25-Sep-02 o e .

Circle . Total 424.58
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1 2 3 4 1 3 4
Dethl Gujarat
123. ST&D Project in East & 294.66 25-Sep-02 135. ST&D Project in Jamnagar  97.53  16-Jul-02
West Delhi (BSES) Circle
124. ST&D Project in South 187.75 20-Nov-02 136, ST&D Project in Himmatnagar 62.16  16-Jul-02
Delhi (BSES) Circle
125. ST&D Project in Central 142.95 20-Nov-02 37 ST4D Project in Sabarmati  74.27  16-Jul-02
Dethi (BSES) Gircle
126. STD Project in North-West  193.10 25-5ep-02 133 $TaD Project in Kutch/Bhuj 10249  16-Jul-02
Delhi (NDPL) Circle
127. ST&D Project in North & 128.00 20-Nov-02
roject In o 20-Nov 139. ST&D Project in Bharuch  48.08  25-Sep-02
N-West Delhi (NDPL)
Circle
Total 946.46 140. ST&D Project in Valsad 54.46 25-Sep-02
Circle
Goa
141. ST&D Project in Surat 120.75 25-Sep-02
128. STAD Project in North 62.65  16-Jul-02 Cirel
ircie
Goa Circle
142. Project in Baroda 50.26 25-Sep-02
129. ST&D Project in South - 53.85 01-Sep-02 2. STAD Project in arod 25-Sep
Goa Circle Circle
130. ST&D Project in North 31.86 20-Nov-o2 43 ST&D Project in Junagath  45.65  25-Sep-02
Goa Ph-Il Circle
131. ST&D Project in South 27.98 20-Nov-02 144 ST&D Project in Bhavnagar  69.11  25-Sep-02
Goa Ph-ll Circle
132. ST&D Project in Margao 32,79  20-Nov-02 145. ST&D Project in Baroda City 30.38  20-Sep-04
Town (SCADA)
133. ST&D Project in Panjim 35.47 20-Nov-02 146. ST&D Project in Surat 142.98 20-Nov-02
Town Elec Co.
134. Improvement in North 57.8  20-Sep-04 147. ST&D Project in Ahmedabad 206.41 20-Nov-02
Goa & South Goa Elec Co.
Total 302.40 Total 1104.53
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1 2 3 4 1 2 3 4
Haryana 163. ST&D Project in Hissar I 7.75  20-Nov-02
Town
148. ST&D Project in Karnal 102.68  16-Jul-02
Circle 164. ST&D Project in Fatehabad 5.76  20-Nov-02
Town
149. Sonepat Circle 28.94 16-Jul-02
165. ST&D Project in Tohana 6.05  20-Nov-02
150. ST&D Project in Gohana 2.75  20-May-03 Town
Town
151. ST&D Project in Yamuna 12.62  20-Nov-02 Total 463.41
Nagar & Jagadri Town )
Jharkhand
152. ST&D Project in Thanesar 8.09  20-Nov-02
Town 166. ST&D Project in Ranchi 1142 16-Jul-02
Circle
153. ST&D Project in Kaithel 3.56 20-Nov-02
Town 167. ST&D Project in Hazaribagh 96.70  16-Jul-02
Circle
154. ST&D Project in Ambala 16.24  20-Nov-02
Town 168. ST&D Project in Dumka 63.60  16-Jul-02
Circle
155. ST&D Project in Rohtak 17.64 20-Nov-02
Town 169. ST&D Project in Jamshedpur, 55.26 20-Nov-02

Ghatsila Circle
156. ST&D Project in Bahadurgarh 10.87 20-Nov-02

Town 170. ST&D Project in Dhanbad 49.50 20-Nov-02
Circle
\157. ST&D Project in Hissar 79.84  16-Jul-02
Circle 171. ST&D Project in Deogarh 9.32  20-Nov-02
Town
158. ST&D Project in Faridabad 123.92  16-Jul-02
Circle 172. ST&D Project in Katras, 24.07 20-Nov-02
Chas, Jharia T
159. ST&D Project in Namaul 6.66  20-Nov-02 as, Jharia Town !
(Rewari) Town 173. ST&D Project in Daltonganj, 32.20 20-Nov-02
160. ST&D Project in Bhiwani 7.82  20-Nov-02 Garwa, Lathehar Town
Town
Total 444 .85
161. ST&D Project in Sirsa 10.41  20-Nov-02
Town Karnataka N
182. ST&D Project in Hansi 1.81 20-Nov-02 174. ST&D Project in Belgaum 163.62 16-Jul-02

Town . Circle
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175. ST&D Project in Bijapur 125.07 18-Jul-02 180. ST&D Project in Bangalore 338.3 25-Sep-02
Circle Circle
176. ST&D Projéct in Hubli 239.74 25-Sep-02 191. ST&D Project in Davangere 9.93  25-Sep-02
Circle (Town)
177. ST&D Project in Mysore 161.6  168-Jul-02 192. ST&D Project in Anekal 5.47  20-Sep-04
Circle Town
178. ST&D PrO’OCt in Hassan 10.54 25-30p-02 193. ST&D Pfowct in Chandapura 6.01 20-Sop-04
Town Town
179. ST&D Project in Shimoga 192  20-Sep-04 194, ST&D Project in Chitradurga 2.67  20-Sep-04
Town
Town
196. ject i . -Sep-04
180. ST&D Project in Bhadrawathi 1.07  20-Sep-04 95. ST&D Project in Chikballapur 1.5 20-Sep-0
: Town
Town
196. ST&D Project in Doddballapura 2.63 20-Sep-04
181. ST&D Project in Sagar 0.67 20-Sep-04 '
Town
Town
197. ST&D Project in Ramanagara 1.19  20-Sep-04
182. ST&D Project in 1.78 20-Sep-04 Town
Chikkamangalur Town
198. ST&D Project in Bangarpet 1.93  20-Sep-04
183. ST&D Project in 0.29  20-Sep-04 Town
Holenarasipura Town
199. ST&D Project in Harihar 0.7 20-Sep-04
184. ST&D Project in Mangalore 26.2 25-Sep-02 Town
Town
200. ST&D Project in Channapatna 0.68 20-Sep-04
185. ST&D Project in Gulbarga & 58.65 25-Sep-02 Town
Bidar Circle
201. ST&D Project in Chintamani 1.77  20-Sep-04
186. ST&D Project in Raichur 13.56 25-Sep-02 Town
Town
Total 1192.79
187. ST&D Project in Shahabad 1.32 20-Sep-04
Town Kerala
188. ST&D Project in Robertson 7.76  25-Sep-02 202. ST&D Project in Kasargod 50.84  16-Jul-02
Pet Town Circle
188. ST&D Project in Tumkur 16.22 25-Sep-02 203. ST&D Project in Manjeri 77.51 16-Jul-02

Town

Circle
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1 2 3 4 1 2 3 4

204. ST&D Project in 53.24  18-Jul-02 219. ST&D Project in Shomur 2.32 20-Sep-04
Pathanmathitta Circle Town

205. ST&D Project in 31.59 20-Nov-02 220. ST&D Project in Payannur 3.18  20-Sep-04
Thiruvanathapuram Town Town

206. ST&D Project in Kollam 16.54 20-Nov-02 221. ST&D Project in Ottapalam 248 20-Sep-04
Town Town

207. ST&D Project in Cochin 63.00 20-Nov-02 222. ST&D Project in Punalar 6.€3 20-Sep-04
Town Town

208. ST&D Project in Kozhikkode 15.42 20-Nov-02 223. ST&D Project in Kayamkutam 6.56  20-Sep-04
Town Town

209. ST&D Project in Kannur 19.39 20-Nov-02 224. ST&D Project in 3.96 20-Sep-04
Town Thrippunithura Town

210. ST&D Project in Thalassary 12.36  20-Nov-02 225. ST&D Project in Aluva 56.17  20-Sep-04
Town Town

211. ST&D Project in Alappuzha 10.46  20-Nov-02 226. ST&D Project in Angamaly §.22 20-Sep-04
Town Town

212. ST&D Project in Neyyatinkara 2.99  20-Sep-04 227. ST&D Project in Kalamassery 3.04 20-Sep-04
Town Town

213. ST&D Project in Mavellikara 3.30 20-Sep-04 228. ST&D Project in North 4.12  20-Sep-04
Town Paravoor Town

214. ST&D Project in Sherthaia 2.48  20-Sep-04 229. ST&D Project in Perumbavoor 5.35  20-Sep-04
Town Town

215. ST&D Project in Chengannur 4.35  20-Sep-04 230. ST&D Project in Muvattupuzha- 7.03  20-Sep-04
Town Kothamangalam Town

216. ST&D Project in Kottayam 2.77  20-Sep-04 231. 8T&D Project in Kodungatiur 4.24  20-Sep-04
Town Town

217..8T&D Project in Thodupuzha 5.06 20-Sep-04 232. ST&D Project in Irinjalakkuda 6.48  20-Sep-04
Town Town

218.'ST&D Project in Palakkad ‘6.54  20-Sep-04 233. ST&D Project in Chalakkudy ' 4.97  20-Sep-04-

Town

Town
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234. ST&D Project in Guruvayur- 5.63 20-Sep-04 248. ST&D Project in Ujjain 103.7  16-Jui-02
chavakkad Town Circle

235. ST&D Project in Kunnamkulam 5.72  20-Sep-04 249. ST&D - Project in Indore 176.38  16-Jul-02
Town Circle

236. ST&D Project in Nedumangad 3.55  20-Sep-04 250. ST&D Project in Ratlam 10.75 20-Nov-02
Town Town

237. ST&D Project in Thrissur 12.80 20-Sep-04 251. ST&D Project in Khandwa 8.74 20-Nov-02
Town Town
Total 474.26 252. ST&D Project in Burahnpur  11.13  20-Nov-02

Town

Madhya P h
ya Prades 253. STAD Project in Dewas ~ 22.86 20-May-03

238. ST&D Project in Gwalior 80.72  16-Jul-02 Town
Circle 254. ST&D Project in Khargone 378  20-May-03

239. ST&D Project in Guna Tomn 4 20-Nov-02 Town

240. ST&D Project in Bhopal 63.17  20-Nov-02 255. ST&D Project in Dhar 3.02  20-May-03
Circle Town

241. ST&D Project in Piparia 354 20-Nov-02  256.ST&D Project in Neemuch  4.86  20-May-03
Town Town

242. ST&D Project in Itarasi 9.65 20-Nov-02 257. ST&D Project in Mandsaur 5.24 20-May-03
Town Town

243, ST&D Project in Hoshangabad 98.96  20-Nov-02  258. ST&D Project in Sagar 5.87  20-Nov-02
Town Town

244, ST&D Project in Harda 5.05 20-Nov-02 259. ST&D Project in Damoh 5.23 20-Nov-02
Town Town

245, ST&D Project in Vidisha 6.7  20-Nov-02  260.ST&D Project in Katni 1251  20-Nov-02
Town Town

246. ST&D Project.in Shivpuri 5.73 20-May-03 261. ST&D Project in Shahdol 2.71 20-Nov-02
Town Town

247. ST&D Project in Mandideep  5.86  20-May-03 262. ST&D Project in Narsinghur 171  20-Nov-02

Town

Town
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263. ST&D Project in Jabalpur 33.27 20-1ov-02 Maharashtra
Town
277. ST&D Project in Osmanabad  7.55 16-Jul-02
264, ST&D Project in Mandla 1.52  20-Nov-02 Town
Town 278. ST&D Project in Sholapur  58.81  16-Jul-02
265. ST&D Project in Satna 462  20-Nov-02 Circle
Town 279. ST&D Project in Jalgaon 36.87  16-Jul-02
i
266. ST&D Project in Chhindwara 5.37  20-Nov-02 Clrcle
Town 280. ST&D Project in Nasik 106.44 25-Sep-02
Circle
267. ST&D Project in Siwni ° 34 20-Nov-02
Town 281. ST&D Project in Latur 79.34 25-Sep-02
v Circle
268. ST&D Project in Reewa 16.34 20-Nov-02
Town 282. ST&D Project in Nagpur 80.12  25-Sep-02
Circle
269. ST&D Project in Balaghat 294  20-Nov-02
Town 283. ST&D Project in Aurangabad 83.85 25-Sep-02
Circle
270. ST&D Project in Waidhan 212  20-May-03
284. ST&D Project in Ahmednagar 70.57 25-Sep-02
Town
Circle
271. STED Project in Chhatarpur  4.41  20-May-03  ,55 S1ap Project in Amrawati  96.29  25-Sep-02
Town Circle
272. ST&D Project in Panna 23  20-May-03 286. ST&D Project in Kolhapur 35.05 20-Nov-02
Town Town
273. ST&D Project in Tikamgarh 2.31 20-May-03 287. ST&D Project in Malegaon 28.88  20-Nov-02
Town Town ‘
274. ST&D Project in Orchha 484  20-May-03 288. ST&D Project in Amrawati 8.04 25-Sep-02°
Town City
275. ST&D Project in Niwari 109 20-May-03 289. ST&D Project in Pune 105.53 20-Nov-02
Town ‘ Circle
276. STAD Project in Morwa 187 20-May-03 290. ST&D Project in Pimpri - - 29.7  20-Nov-02
Chinchwad Town
Town
‘ 291. ST&D Project in Sangli 466  20-Nov-02
Town

Total . 679.08
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292, ST&D Project in Nanded/ 4.18  20-Nov-02 308. BSES, Mumbai 550.74 28-Nov-03
Waghala Town
Total 1888.97
293. ST&D Project in Nasik City 70 20-May-03
Orissa
294. ST&D Project in Nagpur 170 20-May-03
City 309. ST&D Project in Burla 87.65 20-May-03
(WESCO)
296. ST&D Project in Ratnagiri 42.8 16-Jul-02
Circle 310. ST&D Project in Balasore 101.81 20-May-03
(NESCO)
296. ST&D Project in Sindhudurg 36.87  16-Jul-02
Circle 311. ST&D Project in Berhampur 106.03 20-May-03
(SOUTHCO)
297. ST&D Project in Buldhana 2.4 20-Sep-04
Town 312. ST&D Project in Bhubneshwar 113.74 20-May-03
(CESCO)
298. ST&D Project in Akola 11.99 20-Sep-04
Town 313. ST&D Project in Cuttack 57.85 20-May-03
(CESCO)
299. ST&D Project in Bhandara  0.68  20-Sep-04 ., <rap project in Paradesp  67.21  20-May-03
Town (CESCO)
300. ST&D Project in Shegaon 193 20-Sep-04 315. STAD Project in Dhenkanal  57.93  20-May-03
Town (CESCO)
301. ST&D Project in Ulhasnagar 7.156  20-Sep-04
j g P Total 592.22
Town
302. STAD Project in Khamgaon 2.5  20-Sep-04  Funiab
Town 316. ST&D Project in Mohali 26.8  25-Sep-02
. Circle
303. ST&D Project in Malkapur 2.23 20-Sep-04
Town 317. ST&D Project in Khanna 71.58 25-Sep-02
Circle
304. ST&D Project in Yeotmal 2.69 20-Sep-04
Town 318. ST&D Project in Patiala 67.84 25-Sep-02
Circle
305. ST&D Project in Dombivali 6.59  20-Sep-04
Town 319. ST&D Project in Amritsar 49.76  20-Nov-02
City
306. ST&D Project in BEST 43.66 25-Sep-02
320. ST&D Project in Amritsar 98.52  20-Nov-02
307. SCADA Project in BEST 100.86 20-Nov-02 Sub Urban




135 Written Answers MARCH 11, 2005 to Questions 136
1 2 3 4 1 2 3 4
321. ST&D Project in Bathinda 13.58 20-Now-02 337. ST&D Project in Sangrur 487 20-Sep-04
City Town
322. ST&D Project in 99.31  20-Nov-02 338. ST&D Project in Fazilka 3.547 20-Sep-04
Town
323. ST&D Project in ST&D 114.26 20-Nov-02
Project in Jalandhar City 339. ST&D Project in Jagraon 5.05  20-Sep-04
Town
324. ST&D Project in Pathankot 12.3  20-Nov-02
City 340. ST&D Project in Hoshiarpur  9.74  20-Sep-04
Town
325. ST&D Project in Ludhiana 84.03 20-Nov-02
City Total 741.177
326. ST&D Project in Moga 13.17  20-Nov-02
City Rajasthan
327. ST&D Project in Batala 16.31 20-Nov-02  341.ST&D Project in Jodhpur  215.02  16-Jul-02
City Circle
328. ST&D Project in Muktasar 77  20-May-03  342. ST&D Project in Pali 8.67  20-Nov-02
City Town
329. ST&D Project in Abohar 11.35 20-May-03 343. ST&D Project in Barmer 13.98  20-Nov-02
Town Urban
330. STAD Project in Tarantaran  3.44  20-May-03  344. ST&D Project in 19.49  20-Nov-02
Town Sri Ganganangar
331. ST&D Project in Firozpur 6.48  20-May-03 345. ST&D Project in Bikaner 37.58  20-Nov-02
Town City Urban
332. ST&D Project in Nakador 2.94  20-May-03 346. ST&D Project in Bikaner 26.93  20-Nov-02
Town Rural
333. ST&D Project in Shokat 2.21 20-May-03 347. ST&D Project in Jodhpur 55.6  25-Sep-02
Town City
334. ST&D Project in Gurdaspur 48 20-May-03 348. ST&D Project in Jaipur 315.38 25-Sep-02
Town Circle
335. STAD Project in Malerkotla 578  20-Sep-04 349. ST&D Project in Alwar 1656.33  16-July-02
Town Circle
336. STAD Project in Bamala 881  20-Sep-04 350. ST&D Project in Kota 89.93 25-Sep-02

Town

"Clrcle
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1 2 3 4 1 2 3 4

351. ST&D Project in"Kota 23.48 25-Sep-02 365. ST&D Project in Chingleputtu 52.26 25-Sep-02
City EDC

352. ST&D Project in Bharatpur 18.66 25-Sep-02 366. ST&D Project in Erode 13.83 25-Sep-02
Circle (urban)

353. ST&D Project in Jhalawar  47.83  25-Sep-02 367. ST&D Project in Tirunevelli 12,11  25-Sep-02

Circle (urban)

354. ST&D Project in Jhunjhunu  67.72  16-July-02 368. ST&D Project in Madurai 17.21  25-Sep-02
Circle Metro

356. ST&D Project in Ajmer 1558 20-Nov-02 359 STRD Project in Chennal  440.97 20-Nov-02
Town Circle

356. :“D Project in Beawar  8.09  20-Nov-02 375 518D Project m Trichy 19.17  20-Nov-02
own

Town

357. ST&D Project in Kishangarh  8.44  20-Nov-02

Town 371. ST&D Project in 8.55  20-Nov-02
ow .
Kancheepuram Town
358. ST&D Project in Bhilwara 714  25-Sep-02 e
Gircle 372. ST&D Project in Tiruvallur 3.28 20-Nov-02
and Tiruthani Town
359. ST&D Project in Udaipur 39.08 20-Sep-04
Circle ’ - 373. ST&D Project in Namakkal 2.82 20-Nov-02
Town
Total 1238.19 374. ST&D Project in Sankari Indl. 9.82  20-Nov-02
Town
Tamlinadu

L 375. ST&D Project in Tiruchengode 2.7 20-Nov-02
360. ST&D Project in Pudukkottai  67.5  16-July-02 ST&D Project in Tirucheng v

Circle Town
361. STAD Project in Colmbatore  73.8  16-July-02  °'0 STAD Project in Edapady .76 20-Nov-02
. Town
Circle
377. ST&D Project in 146  20-Nov-02

362. ST&D Project in Villupuram 108.2  16-July-02

Circle

5

Kumarapalayam Town

25-Sep-02 378.'ST&D Project in Cuddalore 2.82  20-Nov-02
Town

363. ST&D Project in Coimbatore 22.95

Metro

5

364. STA&D Project in Salem 31.07 25-Sep-02 379. ST&D Project in Chidambaram 1.53  20-Nov-02

(urban) | Town
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380. ST&D Project in 3.24 20-Nov-02 394. ST&D Project in Muzaffarnagar 50.19  20-May-03
Virudhachalam Town Circle
381. ST&D Project in Panruti 1.73  20-Nov-02 305. ST&D Project in 3.24  28-Nov-03
Town Muzaffarnagar Ph-li
382. ST&D Project in Nellikkuppam 0.79  20-Nov-02 396. ST&D Project in Ghaziabad 35  20-Sep-04
Town Circle
383. ST&D Project in Kunn]upady 1.37 20-Nov-02 397. ST&D Project in Bagpat 15 20-Sep-04
Town Town
384. ST&D Project in Udumalpet 68.25 20-Nov-02 398. ST&D Project in Meerut 28 20-Sep-04
Town
Town
Total 968.17 399. ST&D Project in Saharanpur 20  20-Sep-04
Town
Uttar Pradesh
400. ST&D Project in Rampur 14 20-Sep-04
385. ST&D Project in Moradabad 36.77  16-July-02 Town
Circle
401. ST&D Project in Amroha- 15 20-Sep-04
386. ST&D Project in Gorakhpur  39.62  16-July-02
Gajraula Town
Circle
402. ST&D Project in Bulandshar- 15 20-Sep-04
387. ST&D Project in Bareilly 47.49  16-July-02
. Khurja Town
Circle
403. DP t in Noi -Sep-
388. ST&D Project in Allahabad  81.69  20-Nov-02 03. STAD Project in Noida 16 20-Sep-04
. Town
Circle
389. ST&D Project in Varanasi 89.02  20-Nov-02 404. ST&D Project in Moradabad- 7.95  20-Sep-04
Circle Sambhal Town
390. Dist. Automation in 22.05 20-Nov-02  405. ST&D Project in Aligarh 30 20-Sep-04
Moradabad Town
391. ST&D Project in Faizabad + 20.74  20-Nov-02 406. ST&D Project in Mathura- 25  20-Sep-04
Ayodhya Vrindavan Town
392. ST&D Project in Kanpur 64.28 20-Nov-02 407. ST&D Project in Jhansi 23.56 20-Sep-04
(KESCO) Town
393. ST&D Project in Shahjahanpur'44.48 20-May-03 408. ST&D Project in Etah '10.49 20-Sep-04

Circle

Town
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1 2 3 4 1 2 3 4
409. ST&D Project in Mainpuri 10.83 20-Sep-04- 423. ST&D Project in Haldia 13.9  28-Nov-03
Town Town
410. ST&D Project in Raibareli 29.14  20-Sep-04 424. ST&D Project in Burdwan 12.97 28-Nov-03
Town Town
411, ST&D Project in Sultanpur 29.49 20-Sep-04 425. ST&D Project in Jalpaiguri 109.37 28-Nov-03
Town -Circle
Total 824.13 426. ST&D Project in Asansol 21.01  28-Nov-03
Town
West Bengal
427. ST&D Project in Silguri 46.54 28-Nov-03
412. ST&D Project in Howrah 50.49  16-July-02 Circle
Circle
428. GIS mapping of power N/W 6.05  28-Nov-03
413. ST&D Project in 24 Pargana 49.46 16-July-02 in W.B including consumer
(S) Circle indexing
414, ST&D Project in Bidhannagar 32.76  16-July-02 429. Augmentation of Div. 6.47  28-Nov-03
Circle Computer centre and estb of
uterised bill
415. ST&D Project in Krishnanagar 8.29  20-May-03 computerised biling centers
Town 430. Automation of distribution 0.35  28-Nov-03
418. ST&D Project In Shantipur 56  20-May-03 System of Jadhavpur Univ.
Town
Total 420.92
417. ST&D Project in Nabadwip 4.8 20-May-03
Town Assam
418. ST&D Project in Jalpaigui  21.02  20-May-03 431. ST&D Project in Dibrugarh  23.71  16-July-02
Town Circle '
419. ST&D Project in Burdwan 18.66  20-May-03 432. ST&D Project in Guwahati-il 17.83  16-July-02
Town Circle
420. ST&D Project in Jamurla 3.36 20-May-03 433. ST&D Project in Jorhat 29.9  16-July-02
Town Circle
421, ST&D Project in Kulti 566 20-May-03 434. ST&D Project in Cachar- 39.95 25-Sep-02
Town Circle
422. ST&D Project in Raniganj 4.16  20-May-03 435. STAD Project in Bongaigaon 18.15  25-Sep-02
Town Circle
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1 2 3 4 1 2 3 4
436. ST&D Project in Sibsagar 28.23 25-Sep-02 Himachsl Pradesh
Circle 448. ST&D Project in Shimla 24.15  16-July-02
437. ST&D Project In Guwahati-l  52.38  25-Sep-02 Circle
Circle 449. ST&D Project in Solan 21.62  16-July-02
Circle
438. ST&D Project in Nagaon 46.22 25-Sep-02
Circle 450. ST&D Project in Nahan 25.64  16-July-02
Circle
439. ST&D Project in Rangia 44.24  20-Nov-02
Gircle 451. ST&D Project in Hamirpur 34.10 20-May-03
Circle
440. ST&D Project in Tezpur 38.59 20-Nov-02
. : 452. ST&D Project in Una Circle 22.02 20-May-03
Circle
453, ST&D Project in Mandi 40.61 20-May-03
441. ST&D Project in Cachhar-l 26.78 20-Nov-02 Circle
Circle
454. ST&D Project in Rampur 32.88 20-May-03
442. ST&D Project in Mangoldoi 19.46 20-May-03 Circle
Circle
455. ST&D Project in Rohroo 14.83 20-May-03
443, ST&D Project in Kokrajhar 23.1°  20-May-03 Circle
Circle Lo
456. ST&D Project in Bilaspur 25.94 20-May-03
Circle
Total 408.54
457. ST&D Project in Kangra 27.24 20-May-03
Arunachal Pradesh Circle
444, ST&D Project in MIAO 23.61 20-Nov-02 458. ST&D Project in Dalhousie 27.28 20-May-03
Circle Circle
445. STAD Project in DIRANG 1848  20-Nov-02 459. ST&D Project in Kullu Circle 31.50 20-May-03
Circle
Total 327.81
448. ST&D Project in Nahalgaon 25.20  20-Nov-02 -
. Jammu & Kashmir
Circle
' 460. ST&D Project in Jammu-| 174.07 20-May-03
447. ST&D Project in Passighat 18.70  20-May-03 Circle
Circle -
461. ST&D Project in Shrinagar -+ 227.03 20-May-03
Total 85.99 | & Il Circle
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1 2 3 4 1 2 3 4
462. ST&D Project in Jammu-li 145.55 20-Sep-04 475. ST&D Project in Shillong 21.12  20-Sep-04
Circle (SCADA) '
463. s‘r&o Project in Batote 95.62 20-Sep-04 476. ST&D Project in Western 17.99 20-Sep-04
Circle (SCADA)
Total 642.27 Total 181.80
Manipur Mizoram
464. ST&D Project in Manipur 10.13  16-Jul-02 477. Mizoram - metering 9.77 16-Jul-02
Circle
478. ST&D Project in Aizwal 20.43  20-May-03.
465. ST&D Project in Bishnupur 17.17  20-Sep-04 Town
Town
479. ST&D Project in Chammphai 15.21 20-May-03
466. ST&D Project in Chur 17.23  20-Sep-04 Town
Chandpur Town
P 480. Meetring in balance Mizoram 125  20-May-03
467. ST&D Project in Greater 84.66  20-Sep-04 441, Lunglei Power Circle 15.66  20-Sep-04
Imphal Circle
- 482. Project Circle 16.8  20-Sep-04
468. ST&D Project in Tahoubal 1477 20-Sep-04
Town 483. Transmission 21.91  20-Sep-04
Total 143.96 Total 111.28
Meghalya Nagaland
469. ST&D Project in Tura 7.11 20-Nov-02 484. ST&D Project in Phase-I 8.81 16-Jul-02
Town
485. ST&D Project in Phase-ll 38.41  20-Nov-02
470. ST&D Project in Jowai 2.65 20-Nov-02 i
Town Total 47.22
471. ST&D Project in Shillong 16.53  20-Nov-02 Sikkim
Circle
486. ST&D Project in Phase-l 8.06 20-May-03
472. ST&D Project in Shillong 16.97 20-May-03
(Outer) 487. ST&D Project in Phase-ll 55.42 20-Nov-02
473. ST&D Project in Central 62.51 20-Sep-04  488. Sikkim (Supplementary) 91.25  20-Nov-02
474. ST&D Project in Gora Hills 38.02 20-Sep-04 Total for State 154.73
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1 2 3 4

Tripura

489. ST&D Project in Tripura 13.27  16-Jul-02
Town

490. ST&D Project in Agartala 14.27 20-May-03
Town

491. ST&D Project in Kumar Ghat 28.7 20-Sep-04
Circle

492. ST&D Project in Outer 20.57 20-Sep-04
Agartala

493. ST&D Project in Udaipur 31.11  20-Sep-04
Total 107.92

Uttaranchal

494. ST&D Project in Rudrapur 118.82 20-Nov-02
Circle

495. ST&D Project in Dehradun 37.87 20-Nov-02
Circle (U)

496. ST&D Project in Roorkee 87.02 20-Nov-02
Circle

497. ST&D Project in Srinagar 63.00 20-Nov-02
EDC

498. ST&D Project in Ran'chet 21.04 20-Nov-02

499, ST&D Project in Dehradun 33.76  20-Nov-02
Circle (R)
Total 361.51
Gmn#_Total 17612.36

to Questions

Statement-Il

148

Funds released to the States under investment
component of APDRP

(Rs. in crores)

S. Name of State Funds released
No.

2002-03 2003-04 2004-05

(til date)

1 2 3 4 5
1. Andhra Pradesh 163.82 402.94 0.00
2. Arunachal Pradesh  0.00 36.68 0.00
3. Assam 96.97 0.00 0.00
4. Bihar 66.11  20.88  0.00
5. Chhattisgarh 10.00  43.07 '1b6.14
6. Delhi 105.51 0.00 0.00 '
7. Goa 22.04 8.54 0.00
8. Gujarat 105.41 183.45 0.00
9. Haryana 56.33 112.66 0.00
10. Himachal Pradesh 43.04 120.87 0.00
11. Jammu & Kashmir 20.00 180.50 0.00
12. Jharkhand 12.00 43.60 98.27
13. Kamataka 145.15 290.30 0.00
14. Kerala 30.43 74.23 72.05
15. Madhya Pradesh 74.87 10.00 0.00
16. Maharashtra 138.48 107.98  0.00
17. Manipur 267 ' 0.00 0.00
18. Meghalaya 6.57 14.86 24.34
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1 2 3 4 5 Statement-1V
19. Mizoram 3.78 25.18 0.00 Cost of projects sanctioned to various States under
investment component of APDRP
20. Nagaland 13.14 10.47 0.00
(Rs. in crores)
21. Orissa 54.35 0.00 0.00
S. Name of State Cost of Projects sanctioned
22. Punjab 5§3.98 124.76 0.00 No.
23. Rajasthan 125.64  219.70  0.00 2002-03  2003-04 2004-05
24. Sikkim 17.21 60.17 77.35 1 2 3 4 5
25. Tamil Nadu 111.57 23259  0.00 1. Andhra Pradesh 1476.50 3490 0.0
26. Tripura 2.67 610  0.00 2. Amnachal Pradesh 67.29  18.70  0.00
27. Uttar Pradesh 80.12 0.00 22.90 3. Assam 365.98 42.56 0.00
28. Uttaranchal 174.63 6.13 0.00 4. Bihar 717.57 50.68 63.44
29. West Bengal 19.02 21.15 0.00 5. Chhattisgarh 424.58 0.00 0.00
Total 1755.51 2356.51 401.05 6. Delhi 946.46 0.00 0.00
Staternent-ll 7.> Goa 176.34  68.28  57.80
Fun;Is released to the States under incentive 8. Gujarat 1035.80 0.00 6873
component of APDRF 9. Haryana 45066 275  0.00
(Rs. In Crore8) 10, Himachal Pradesh 10551 22230  0.00
S.No. State Incentive released 11. Jammu & Kashmir  401.10  0.00  241.16
1. Gujarat 236.38 12. Jharkhand 444.85 0.00 0.00
2. Maharashtra 137.89 13. Karnataka 1161.19 0.00 31.60
3. Haryana 105.49 14. Kerala 350.35 0.00 123.90
4, Rajasthan 137.71 15. Madhya Pradesh 598.98 80.10 0.00 ,
5. Andhra Pradesh 265.11 16. Maharashtra 1107.85 790.74 -9.61°
6. West Bengal 73.00 17. Manipur 10.13 0.00 133.82
Total 955.58 18. Meghalaya 26.29 1597 139.64
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1 2 3 4 5 1 2 3 4 5
19. Mizoram 9.77 48.14  53.37 4.  Punjab 26.58 27.70 24.42
20. Nagaland 47.22 0.00 0.00 5. Rajasthan 29.76 43.06 42.61
21. Orissa 692,22 0.00 0.00 6. Uttar Pradesh 36.94 37.62 34.16
22. Punjab 667.46  38.92  34.80 7. Uttaranchal - 3239 2517
23. Rajasthan 1255.05  0.00 -16.86* 8. Chandigarh 25.41 2497  24.06
24. Sikkim 63.48 9125  0.00 9. Delhi 4427 4397 4582
25. Tamil Nadu 968.17  0.00  0.00 Western Regon :
26. Tripura 27.564 000  80.37 10 Gujarat 28.14 2687 2852
27. Uttar Pradesh 71818 105.95  0.00 11. Madhya Pradesh 46.07 4455 433
. i - . 7.
28. Uttaranchal 361.51 000  0.00 12. Chhattisgarh 3375 37.86
13. Maharashtra 33.81 37.28 34.01
29. West Bengal 132.71 288.21 0.00
14 Dadra and Nagar 39.84 27.22 40.26
Total 14710.74 1899.43 1002.16 Maveli
‘States requested for short-closure of part schemes 15. Goa 28.70 25.18  40.26
sanctioned earlier. 16. Daman & Diu 1138 752  14.95
Statement-V Southern Region :
Percentage Transformation, Transmission & 17. Andhra Pradesh 36.63 26.81 30.11
Distribution Losses (including energy
unaccounted for) in States/UTs 18. Karnataka 34.93 33.83 24.57
(Source: Central Electricity Authority) 19. Kerala 18.44 3221 2745
_ 20. Tamil Nadu 16.72 16.06 17.31
S. Region/State/UT 2000-01 2001-02 2002-03
Ro. 21. Lakshadweep 6.71 10.94  11.29
! 2 3 4 5 22. Pondicherry 793 1200 21.10
Northern Region: Eastern Region :
1. Haryana 39.82 39.22 37.65 23. Bihar 17.86 51.70 37.98
2. Himachal Pradesh  23.38 2555  21.16 24. Jharkhand - 126.39  21.19
3. Jammu & Kashmir 45.39 48.85 45.55 25. Orissa 44.91 47.34 45.36
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1 2 3 4 5 1 2 3 4 5
26. Sikkim 24.98 31.73 5485 31. Meghalaya 20.97 22.66 21.92
27. West Bengal 2044 3167 2583 3 Nagaland 2460 5232 5671
28. Andaman and Nicobar 17.49 29.20 19.78 . .

Island 33. Tripura 43.89 40.38 40.64
North Eastern Region : 34. Arunachal Pradesh 34.41 63.58 38.95
29. Assam 40.71 42.78 38.30 35. Mizoram 45.42 49.77 46.91
30. Manipur 58.49 62.35 63.66 All India 32.86 33.98 32.54

Statement-Vi
Metering Status
S. State 11kV Feeders Consumers (In Lakh)
No. 2004-05 2004-05
Numbers Metered %age Numbers Metered %age

1 2 3 4 ) 6 7 8
1. Andhra Pradesh 7401 7401 100 198.60 181.20 91
2. Arunachal Pradesh 201 1 0 1.13 0.52 46
3. Assam 708 708 100 11.77 10.56 90
4, Bihar 1125 465 41 12.50 6.23 50
5. Chhattisgarh 1006 707 70 21.47 14.07 66
6. Delhi 1591 15691 100 27.31 27.31 100
7. Goa 179 179 100 3.96 3.86 97
8. Gujarat 5307 6307 100 74.77 69.57 93
9. Haryana 3888 3888 100 39.17 36.12 92
10. Himachal Pradesh 726 651 90 16.46 16.46 100
11. Jammu & Kashmir 1558 630 40 10.00 4.00 40
12. Jharkhand 461 396 86 6.53 4.02 62
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1 2 3 4 5 6 7 8
13. Kamataka 3518 3518 100 120.45 96.74 80
14. Kerala 1320 1320 100 74.19 74.19 100
15. Madhya Pradesh 5660 5660 100 64.92 '46.50 72
16. Maharashtra 7128 7128 100 147.00 128.97 88
17. Manipur 193 40 21 1.70 1.40 82
18. Meghalaya 175 170 97 1.68 0.84 50
19. Mizoram 127 127 100 1.27 1.21 95
20. Nagaland 164 66 40 1.88 1.14 61
21. Orissa 1723 1475 86 21.49 17.45 81
22. Punjab 5561 5561 100 46.59 46.59 100
23. Rajasthan 8411 8411 100 68.45 54.78 94
24. Sikkim 113 58 49 0.60 0.52 87
25. Tamil Nadu 3508 3508 100 161.33 131'.25 81
26. Tripura 197 197 100 2.28 1.84 81
27. Uttar Pradesh 8507 8507 100 88.06 80.38 91
28. Uttaranchal 743 743 100 9.01 8.14 90
29. West Bengal 2347 2290 98 47.27 45.89 97
Total 73546 70700 96 1271.84 1111.75 87
Private Banks (b) the number of such banks operating in rural

*134. SHRI DEVIDAS PINGLE :
SHRI M. APPADURAI :

areas,;

©

Will the Minister of FINANCE be pleased to .
state : (d)
(a) the number and names of foreign/ private banks (e)

set up during the last three years, State-wise;

the criteria adopted to open foreign/private
banks in the country;

the total capital/ deposits in these banks;

the manner by which the performance of

private/ foreign bank is reviewed;
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® the number of proposals pending with the
Government regarding setting up of private banks/ foreign
banks in the country as on date, State-wise; and

(g) the time by which the pending proposals are
likely to be cleared?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) During the last three years, one
foreign bank namely Antwerp Diamond Bank N.V. of
Belgium and two private banks namely Kotak Mahindra
Bank Ltd. and Yest Bank Ltd. have started their operations
in Mumbai, Maharashtra.

(b) Foreign banks operating in India have no
branch in rural area. However, private sector banks are
operating in rural areas through 1109 offices.

(¢) The criteria adopted for opening foreign/ private
banks in the country is in the statement enclosed.

(d) The capital and deposits of foreign and private
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sector banks as on 31st March 2004 are as under:—

(Rs. in crores)

Bank groups Capital Deposits
Foreign Banks 4644.53 79756.42
Private sector banks 3028 268549.30

(e) All public sector, private sector, foreign banks
and firancial institutions are under the supervision of
Reserve Bank of India. The working of these entities is
reviewed on a continued basis by RB! and all cases of
irregularities, diversion and non-implementation of norms/
guidelines of RBI are examined and taken up with the
management of respective banks for corrective actions, if

any.

) Five applications of foreign banks only are
pending with Reserve Bank of India. The details of these
applications are as under:

Name of the bank

Country of incorporation

Application for

Common Wealth Bank of Australia Australia
Commercial Bank of Ceylon Sri Lanka
UBS AG Switzerland Switzerand
Mizuho Corporate Bank Japan

DBS Bank Ltd. Singapore

Representative office in Bangalore

Branch in Chennai

Upgradation of Representative Office in Mumbai
into a branch

Upgradation of Representative Office in Delhi
into a branch

Branches in Chennai, Bangalore, Hyderabad,
Pune and Gurgaon

(g9 The proposals of foreign banks to open
branches in India are considered in the meetings of the
Inter Departmental Committee, in the Ministry of Finance
which are held every six months.

Statement
Entry Norms for Private Sector Banks

The revised guidelines for entry of new banks in the

private sector was issued vide RBI's Press Release dated
January 3, 2001. The main features are as under.—

1. The initial minimum paid up capital for a new
bank shall be Rs.200 crore which shall
be increased to Rs.300 crore in sub-
sequent three years after commencement of
business.

2. The promoter's contribution shall be a minimum
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of 40 percent of the paid up capital (subse-
quently raised to 49%)

3. The new bank should not be promoted by a
large industrial house.

4, The proposed banks shall maintain an arms
length relationship with business entities in the
promoter group.

5. The bank shall be required to maintain a
minimum capital adequacy ratio of 10 percent
on a continuous basis from the commencement
of its operations.

6. An NBFC with a good track record desiring
conversion into a bank should satisfy the
prescribed criteria, which, among other things,
include minimum net worth of Rs.200 crore,
should have acquired a credit rating of not less
than AAA rating (or its equivalent in the
previous year, should have an impeccable track
record in compliance with RBI regula-

tions/directions and in repayment of public

deposits, should have a capital adequacy of
not less than 12% and net NPAs not more

than 5%.
ENTRY NORMS FOR FOREIGN BANKS

Branch: Foreign banks applying to RBI for setting up
a branch in India for the first time must satisty RBI that
are subject to adequate prudential supervision in their
home country. In considering the standard of supervision
exercised by the home country regulator, RBI will have
regard to the BASEL standards.

The home cduntry supervisor of the parent bank
should not discriminate in any manner against Indian
banks operating in that country.

The setting up of a presence through a branch in
India should have the approval of the home country
reguiator.
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Other factors (but .not limited to) that is taken into
account while considering the application are given

below:-

(i) Economic and political relations between
Indian and the home country of the foreign
banks.

(i)  Financial soundness of the foreign bank
(i)  Ownership pattarn of the foreign bank.
(iv) International and home country ranking.

(v) Rating of the foreign bank by international

rating agencies,
(vi) International presence of the foreign bank

A foreign bank opening the first branch in India Is
required to bring in US $10 million as an assigned capital.
The capital requirement is stepped upto US $20 million
when the second branch is opened and further to US $
25 million when the third branch is opened. Permission to
open second and subsequent branch is granted taking into
account, inter alia, the policy prevailing at that time. Second
branch is allowed after watching performance of the first
branch. It is ensured that the required capital has been
brought before commencement of business in India.
Further, the Indian operations of the banks should maintain
the prescribed CRAR on an ongoing basis.

Representative Office — RBI subjects these applica-
tions to similar scrutiny as in case of a branch, these are
less stringent as Representative Offices do not carry out
any banking business particularly deposit taking. RBI
grants approval subject to the condition that the presence
in Indian as Representative Office would not confer any
right or privilege for setting up a branch later and that all
expenses of the Representative Office will be met by
inward remittances from bank's head office abroad.

Wholly Owned Subsidiary (WOS) — The guidelines for
setting up of WOS by foreign banks and conversion of
existing branches of foreign banks into WOS are given
hereunder:
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Eligibility of the parent bank

1.

Foreign bank applying to the RBI for setting up
a WOS in India must satisfy RBI that they are
subject to adequate prudential supervision in
their home country. In considering the standard
of supervision exercised by the home country
regulator, the RBI will have regard to the Basel
standards.

The setting up of a wholly owned banking
subsidiary in India should have the approval of
the home country regulator.

Other factors (but not limited to) that will be
taken into account while considering the
application are given below:

() Economic and political relations between
India and the country of incorporation of
the foreign banks.

(ii) Financial soundness of the foreign

bank
(iii) Ownership pattern of the foreign bank.

(iv) International and home country ranking of
the foreign banks.

(v) Rating of the foreign bank by international
rating agencies.

(vi) International presence of the foreign
bank.

The minimum start up capital requirement for a
WOS would be Rs.3 billion and the WOS shall
be required to maintain a capital adequacy ratio
of 10 per cent or as may be prescribed from
time to time on a continuous basis, from the
commencement of its operations.

The parent foreign bank will continue to hoid
100 percent equity in the Indian subsidiary for
a minimum prescribed period of operation.
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Corporate Governance

6.

The composition of the Board of Directors
should meet the following requirement:—

— Not less than 50 percent of the Directors
should be Indian national resident in
India.

— Not less than 50 percent of the Directors
should be non-executive directors.

— A minimum of one third of the Directors
should be totally independent of the
management of the subsidiary in India, its
parent or associate.

-—  The Directors shall conform to the 'Fit and
Proper' criteria as laid down in RBl's
extant
2004.

guidelines dated June 25,

— RBI's approval for the Directors may be
obtained as per the procedure adopted in
the case of the erstwhile Local Advisory
Boards of foreign bank branches.

7. Accounting, Prudential Norms and other require-

ments

(i)

(i)

(i)

The WOS will be subject to the licensing
requirements and conditions, broadly consistent
with those for new private sector banks.

The WOS will be treatod on par with the existing
branches of foreign banks for branch expan-
sion. The Reserve Bank may also prescribe
market access and national treatment limitation
consistent with WTO as also other appropriate
limitations to the operations of WOS, consistent
with international practices and the country's
requirements.

The banking subsidiary will be govemed by the
provisions of the Companies Act, 1956, Banking
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Regulation Act, 1949, Reserve Bank of India
Act, 1934, other relevant statutes and the
directives, prudential regulations and other
guidelines/instructions issued by RBI and other
regulators from time to time.

8. Conversion of existing branches into a WOS

All the above requirements prescribed for setting
up a WOS will be applicable to existing foreign bank
branches converting into a WOS. In addition they
would have to satisfy the following requirements:

Supervisory Comfort

Permission for conversion of existing branches
of a foreign bank into a WOS will inter alia be
guided by the manner in which the affairs of the
branches of the bank are conducted, compliance
with the statutory and other prudential requirements
and the over all supervisory comfort of the Reserve
bank.

Capital Requirements

The minimum net worth of the WOS on conversion
would not be less than Rs.3 billion and the WOS will
be required to maintain a minimum capital adequacy
ratio of 10 percent of the risk weighted assets or as
may be prescribed from time to time on a continuous
basis. While reckoning the minimum net worth the
local available capital including remittable surplus
retained in India, as assessed by the RBI, will qualify.
Reserve Bank will cause an inspection/audit to assess
the financial position of the branches operating in
India and arrive at the aggregate net worth of the
branches. RBI's assessment of the net worth will be
final.

[English]

Recommendations of 10th
Finance Commission

*136. SHRI C. KUPPUSAMI : Wil the Minister of
FINANCE .be pleased to state :
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{a) the impact of the recommendations of the 10th
Finance Commission on financial relations between

Centre and States;

(b) the time by which these recommendations are
likely to be implemented;

(c) whether by these recommendations, the de-
mands of the States in respect of devolution of revenue
from the Centre to States would be reasonably met;

and
(d) if so, the details thereot?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM ) : (a) to (d) Recommendations of the Tenth
Finance Commission for the period 1995-2000 were
accepted by the Government of India and a copy of the
report along with explanatory memorandum as to the
action taken on the recommendations of the Commission
was laid on the Table of the House on 14.3.95. During this
period, an amount of Rs. 1,90,608.44 crore was transferred
to States as their share in central taxes and duties and
Rs.21,291.05 crore as grants, inclusive of grants for
financing relief expenditure, totalling to Rs.2,11,899.49
crore.

As the recommendations of Tenth Finance Commis-
sion were to be implemented during 1995-2000, no
demands of States in relation thereto are relevant any
more.

Eleventh Finance Commission (2000-2005) recom-
mended a total transfer of Rs. 4,40,209.26 crore based
on estimated taxes share of States of Rs. 3,76,318.01 crore
and grants of Rs. 63,891.25 crore. Upto March 7, 2005,
an amount of Rs. 2,96,659.05 crore towards share in
taxes and Rs. 63,648.87 crore for grants have been
released (inclusive of grants for financing relief expen-

diture).

Government of India has accepted the recommenda-
tions -of . Twelfth Finance Commission amounting to
Rs.8,13,112.02 crore as estimated share of: taxes and
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Rs.1,42,639.60 crore as grants totalling to Rs.7,55,751.62
crore.

[Translation]
Small Hydro Power Projects

*136. SHRI MOHD. TAHIR :
SHRI MUNSHI RAM :

Will the Minister of NON-CONVENTIONAL ENERGY
SOURCES be pleased to state :

(a) whether the Government is formulating any
scheme for rural areas to increase the number of small
hydel power projects in the country;

(b) the total number of small hydel power projects
functioning at present in the country and the number of
vilages to which electricity is being supplied therefrom,
State-wise;

(c) whether the Goverment propose to set up such
more projects during the current year; and

(d) if so, the details thereof, location-wise and

State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI
VILAS MUTTEMWAR) : (a) Yes Sir. The Ministry has
formulated a scheme to increase number of small hydro
power (SHP) projects in the country under which it
is giving subsidy for the installation of SHP projects
(upto 25 MW station capacity) in the government
and private sectors. SHP projects are usually grd
connected and set up on rivers and canal drops, mostly
in rural areas. Where potential exists, decentralised SHP
projects are also being set up for electrification of remote

villages.

(b) to (d) So far 522 SHP projects aggregating
1705 MW have been set up and 205 SHP projects
aggregating 479 MW are under implementation. State-
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wise details are given in the statement-l enclosed. Of
these, 66 projects have been set up in decentralised mode
which have electrified 104 villages and 51 more such
projects are under implementation for electrification of
156 villages. State-wise details are given in the statement-
Il enclosed.

Statement-|

State wise Numbers and aggregate Capacity of
SHP Projects (upto 25 MW) already set up
and those under Implementation
(As on 28.02.2005)

S. State Projects already Projects under
No. set-up Implementation
Nos. Capacity Nos. Capacity
(MW) (MW)
1 2 3 4 5 6

1. Andhra Pradesh 57 178.81 5 7.30

2. Arunachal 57 33.80 55 51.87
Pradesh
3. Assam 3 2.1 8 51.00
4. Bihar 5 45.90 9 14.00
5. Chhattisgarh 4 13.50 1 5.50
6. Goa 1 0.05 —_— —_
7. Gujarat 2 7.00 - -
8. Haryana 5 62.70 - —_
9. Himachal 50 108.08 8 52.75
Pradesh
10. J&K 29 105.24 7 10.31
11. Jharkhand 6 4.05 8 34.85
12. Kamataka 49 276.78 7 14.00
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1 2 3 4 5 6 1 2 3 4 5 6
13. Kerala 14 84.62 6 60.40 22. Rajasthan 10 23.85 - —
14. Madhya Pradesh 8 4116 3 2420 23. Sikkim 12 35.60 5 15.20
15. Maharashtra 27  207.08 4  15.25 24. Tamil Nadu 12 7770 1 6.60
. Tri 3 16.01 —_ _

16. Manipur 8 5.45 3 2.75 25. Tripura

26. Uttar Pradesh 8 21.50 1 3.60
17. Meghalaya 3 30.71 9 3.28

27. Uttaranchal 75 72.45 38 26.01
18. Mizoram 16 14.76 3 15.50

28. West Bengal 20 92.26 7 5.80
19. Nagaland 8 20.47 6 12.40

29. Andaman & 1 5.25 -_— —_
20. Orissa 6 7.30 7 40.97 Nicobar Islands
21. Punjab 23 111.40 4 8.75 Total 522 1,705.59 205 479.30

Statement-Il

State-Wise SHP SHP Projects already set up and those under Implementation
in Decentralised mode showing Number, aggregate capacity and Villages
Electrified/to be Electnfied (As on 28.02.2005)

S. State Projects already set-up Projects under Implementation
No.
No. Capacity Villages No. Capacity Villages to
(KW) electrified (KW) be electrified
1.  Andhra Pradesh 6 320 12 33 1375 75
>
2. Bihar 5 50 5 - - -
3. Himachal Pradesh 16 240 18 1 50 1
4. Jammu & Kashmir 5 25 5 -_ - —_
5.  Uttaranchal 29 1792 59 13 840 68
6. West Bengal 5 50 5 4 200 12

Total 86 2477 104 51 2466 156
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Allocation for Power

*137. PROF. VIJAY KUMAR MALHOTRA :
SHRI THAWAR CHAND GEHLOT :

Will the Minister of
state :

POWER be pleased to

(a) the total power allocated and supplied by the
National Power Grid to each State during the last three

years, till date;

(b) whether there is any short supply of power in
any State during the period;

(c) if so, whether any State has requested the
Union Government for supply of power more than the
allocated quota;

(d) if so, the details thereof along with the quantum
of power supplied to them during the period;

(e) if not, the reasons therefor; and

(f) the criteria adopted by the Govermment to
allocate surplus power to power deficit States?

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a)
to (e) The demand of power in States is met by generation
from its own sources, its share from central sector stations
and power availed under bi-lateral agreements. Central
Government through Central Public Sector Undertakings
(CPSUs) establish power plants in which the States of that
region have entitlements. 85% capacity from these power
plants is generally allocated to the constituent States
before the commissioning of the power station. Shares
allocated once are generally not changed unless surren-
dered by the State or the State is not able to pay requisite
dues to the concerned Central Public Sector Undertaking.
The remaining 15% capacity is also allocated to the States
within the region by the Central Government for meeting
the emergent requirements of the States.

The availability of power from Central Generating
Stations (CGSs), however, depends on the generation
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level of each power plant on a day to day basis and
requisition given by the States from the allocated power
from CGSs.

The entitlements and energy drawal from Central
Generating Stations by various States/UTs during the last
three years i.e. 2001-02 to 2003-04 as well as the current
year (April, 2004 to January, 2005) is given in the

statement enclosed.

The requests of States/Union Territories for higher
capacity allocation from the new Central Power Plants,
whenever received, are dealt by the concerned CPSU
according to the guidelines for allocation of power from
central sector power plants issued by the Ministry of Power
in April, 2000.

The requests for additional allocation from 16%
unallocated power of the region received from the States/
UTs from time to time are considered keeping in view
relative power supply position of the States, genetation
resources available with the States as well as their
payment capacity. As the availability of power in the
unallocated quota is very limited, it is not possible to
accommodate all the requests received for additional
assistance from central unallocated pool.

(f) All the regions have been facing energy and
peaking deficits of varying magnitude except the Eastern
Region which is having surplus power for major part of
the year. Therefore, the unallocated power from
Central Generating Stations in the Eastern Region as well
as the power surrendered by Eastern Region constituents
has been allocated to various States in other regions.
Requests are being received from States for higher
allocation from the Eastem Region unallocated pool for
meeting their emergent power requirements. Such
requests are considered keeping in view the relative power
supply position of the States, their payment capacity,
etc. As this quota is limited, additional assistance is
provided to the extent possible in view of the aforesaid

considerations.
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Statement

Details of Entitliement and Drawal of Energy from Central Sector Generating
Stations for the Years 2001-02 to 2004-05.

(Figures in net Million Units)

Region/State/System 2001-02 2002-03 2003-04 2004-05 @

Entittement Drawal Entitlement Drawal Entitlement Drawal Entittement Drawal

Northern Region

Chandigarh 1,114 1,054 1,041 963 1,380 1,363 1,103 1,088
Delhi 16,085 15,023 15,979 15,090 18,143 16,844 15,136 14,616
Haryana 10,974 11,776 1 1,907 12,248 12,189 11,526 10,667 10,481
Himachal Pradesh *.850 1,886 1,764 1,732 2,151 1,855 2,132 1,918
Jammu and Kashmir - 318 4,968 5,296 5,588 5,640 5,545 4,604 4,534
Punjab 10,527 10,233 12,059 11,841 12,716 12,160 10,796 10,395
Rajasthan 2N 13,515 12,517 12,625 12,464 12,009 10,169 9,934
Uttar Pradesh 21,190 21,137 18,344 17,132 20,167 19,913 18,768 18,558
Uttaranchal ‘ ‘ 1,853 1,716 2,269 2,209 2,278 2,160

Western Region

Chhattisgarh 3,330 858 2,964 2,992 2,906 2,884 2,237 2,213
Gujarat 11,668 12,378 12,136 11,773 12,077 11,118 10,263 9,083
Madhya Pradesh 10,236 12,859 11,270 11,051 11,105 10,972 9,868 9,380
Maharashtra 15,439 15,168 16,103 15,957 16,483 16,039 14,116 13,662
Goa 1,873 1,219 1,888 1,806 1,842 1,828 1,591 1,591

DD+DNH 1,948 2,281 2,510 2,484 2,778 2,700 ‘2,417 2,340
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Southern Region

Andhra Pradesh 9,595 10,056 12,943 12,759 15,371 15,055 13,561 13,263
Karnataka 6,561 6,791 7,982 7,976 7,890 7,883 7,234 7,217

Kerala 4,859 5,063 6,358 6,355 6,201 6,200 4,767 4,763

Tamilnadu 13,765 14,001 14,791 14,769 18,015 17,965 15,229 15,185
Pondicherry 1,357 1,357 1,410 1,408 1,490 1,490 1,320 1,320

Goa 705 705 653 653 735 734 499 499

Eastern Region

Bihar 10,249 11,780 4,552 5,640 5,470 5,331 5,070 5,022
pvC 1,114 1,380 1,115 540 1,328 1,111 1,140 1,036
Jharkhand $ $ 6,584 5,759 6,241 6,175 5,763 5,758
Orissa 5,730 2,990 5,477 5,862 6,694 6,588 6,052 6,027
W. Bengal 6,320 5,576 6,252 4,002 7,257 7,114 6,172 6,013
Sikkim 186 72 147 75 414 366 385 383

North-Eastern Region

Arunachal Pradesh 226 113 224 140 269 155 508 413
Assam 2,092 2,427 2,334 2,611 1,998 2,693 2,483 2,324
Manipur 464 436 414 480 655 466 668 558
Meghalaya 270 135 343 370 438 556 542 546
Mizoram 228 265 237 279 319 261 395 322
Nagaland 264 253 280 284 381 295 390 321
Tripura 389 312 396 340 529 162 615 426
*Included in Up $ Included in Bihar @ April, 2004 to January, 2005
Note: 1. The figures given above include the power supplied from the dedicated, jointly owned and central

sector generating stations.

2. The figures in respect of North Eastern region include bilateral transactions as well.
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[English] 1 2 3 4
NABARD Assistance for Drinking Water
5. Himachal Pradesh 113 54.84
*135. SHRI RUPCHAND MURMU : Will the Minister
6. Kerala 8 33.24
of FINANCE be pleased to state :
47
(a) whether some states have sought loans from 7. Maharashtra 228 1214
NABARD to meet expenditure for supply of drinking water 8. Mizoram 4 18.97
to all villages;
9. Punjab 1539 413.96
(b) if os, the details thereof,
10. Tamil Nadu 499 22.37
(c) whether the Union Government has provided
any financial assistance to States in this regard; and 11. West Bengal 138 81.75
(d) if so, the details thereof, State-wise? 12. Sikkim 5 4.47
THE MINISTER OF FINANCE (SHRI 13. Uttranchal 31 6.92
P. CHIDAMBARAM) : (a) to (d) Yes, Sir. So far, NABARD
has sanctioned 4053 projects under Rural Infrastructure Total 4053 2596.52
Development Fund for rural drinking water supply in 13 —
states involving a loan assistance aggregating to [Translation]

Rs.2596.52 crore. On completion these projects would
benefit approximately 4.7 crore people. Besides, Union
Govemment provides financial assistance for drinking
water from other ministries/departments under different
schemes such as Accelerated Rural Water Supply
Programme, Swajaldhara etc.

S. State RIDF loan sanctioned up to
No. 28th February, 2005
No. of Projects Amount
Sanctioned
(Rs. Crore)
1 2 3 4
1. Andhra Pradesh 925 557.66
2. Goa 11 18.27
3. Guijarat 31 999.91
4. Haryana 8521 262.69

Loan to Rural Areas

*139. SHRI NARENDRA KUMAR KUSHAWAHA :
PROF. MAHADEORAO SHIWANKAR :

Will the Minister of FINANCE be pleased to

state :

(a) whether the Union Government has looked
into the conditions of banks in rural areas and slow
progress in the loan distribution by the banks in these
areas as reported in 'Rashtriya Sahara' dated February
13, 2005;

(b) |f so, the facts of the matter and the details of
the guidelines issued in this regard;

(c) whether the banks have neglected the opinion
of their branches in rural areas;

(d) if so, the reasons therefor and the number of
banks functioning in rural areas, State-wise;
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(8) the percentage of loan distribution in rural areas
by the banks in the year 2004-2005;

(f)  whether there is a decline in the money
deposits made in this area in comparison to the year 2003-
2004,

i

(g) if so, the reasons therefor,

(h) the number of bank branches likely to be
opened during 2005-2006;

(i) the steps taken by the Government to improve
the condition of banks in rural areas?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) and (b) Govt. had announced a
package on 18th June, 2004 for doubling the flow of credit
to agriculture over three years. As a result of the steps
taken by the banks to increase the credit flow in agriculture
and rural areas, the agriculture credit disbursement in
2004-05 has recorded significant growth as compared to
the previous year, and it is expected that Rs.108,500 crore
will be disbursed in the current fiscal year.

(c) No, Sir.

(d)  The number of banks functioning in rural areas,

State-wise, is as given in the statement enclosed.

(e) The all India credit deposit ratio of public sector
banks in rural areas as on September 30, 2004 was 46.6%
as against 43.09% as on March 31, 2004.

(f) No, Sir.
(g) Does not arise.

(h) and (i) Govemment does not assign any target for
opening of branches by banks. The decisions are taken
by the Boards of the banks depending upon availability
of business and priority sector targets. Government has
been advising banks to take all necessary steps to improve
performance and ensure achievement of all targets in rural
areas.
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Statement

State-wise number of Scheduled Commercial
Banks functioning in Rural Centres:

State/UT SBI Nationl- Regional Other  Total

and ized Rural Scheduled
Asso- Banks® Banks Commercial
ciates Banks
1 2 3 4 5 6
Andaman and 1 1 — _ 2
Nicobar
Andhra 3 16 17 10 46
Pradesh
Arunachal 1 3 1 —_ 5
Pradesh
Assam 1 12 5 - 18
Bihar 1 1 16 - 28
Chandigarh 1 3 -_— - 4
Chhattisgarh 2 10 5 — 17
Dadra and - 1 —_ —_ 1
Nagar Haveli
Daman and 1 — — - 1
Diu
Delhi 2 10 — 2 14
Goa 2 12 —_— 2 16
Gujarat 2 15 9 3 29
Haryana 3 14 4 4 25
Himachal 2 10 2 - 14
Pradesh
Jammu and 1 6 3 1 11
Kashmir
Jharkhand 2 14 6 - 21




MARCH 11, 2005

179 Written Answers

1 2 3 4 5 6
Karnataka 3 15 13 8 39
Kerala 2 12 2 6 22
Lakshadweep — 1 —_ — 1
Maharashtra 3 14 10 8 35
Madhya 2 15 20 _ 37
Pradesh
Manipur 1 5 1 - 7
Meghalaya 1 6 1 - 8
Mizoram 1 _ 1 - 2
Nagaland 1 2 1 - 4
Orissa 1 14 9 - 24
Pandicherry 1 3 — 1 5
Punjab 2 12 5 1 20
Rajasthan 2 13 14 2 31
Sikkim 1 3 - - 4
Tamil Nadu 3 16 3 13 35
Tripura 1 3 1 — 5
Uttar Pradesh 2 16 36 - 54
Uttaranchal 1 11 5 1 18
West Bengal 1 16 9 - 26
All India total 8 20 196 25 249

*Nationalised Banks includes IDBI Limited.
[English]
Rural Employment Generation

*140. SHRI KINJARAPU YERRANNAIDU :
SHRI SUNIL KUMAR MAHATO :

Will the Minister of RURAL DEVELOPMENT be
pleased to state :

to Questions 180

(a) whether the Government has surveyed the
prevalent unemployment rates among the rural youth of
the country;

(b) if so, the details thereof, State-wise;

(c) the steps the Government proposes to take to
generate/increase employment opportunities in rural areas
of the country; and

(d) the achievements made in this regard?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH) : (a) to (d) The Ministry
of Rural Development has not conducted any Survey on
the prevalent unemployment rate among the rural youth.
However, according to 55th Round Survey on employment
conducted by National Sample Survey Orgéanisation
(NSSO) in 1999-2000, the unemployment rate among rural
youth (age group of 15-29 years) on Current Daily Status
basis was estimated as 11.10 at percentage of labour force
among rural youth for the males and 10.60% for the
females. State-wise data on unemployment among rural
youth is not available.

Tenth Plan envisages creation of 50 million employ-
ment opportunities during 2002-07. To create employment
potential the Tenth Plan has identified the labour intensive
sectors and sub-sectors for development such as agricul-
ture, including social forestry, animal husbandry, fishing,
horticulture and related areas and small and medium
industries, construction, tourism, information technology,
financial sector, education and health.

Employment generation is a multisectoral issue
involving several Ministries/Sectors. The Ministry of Rural
Development is implementing two major employment
generation Schemes namely Swarnjayantl Gram Swarozgar
Yojana (SGSY) and Sampoorna Gramin Rozgar Yojana
(SGRY). The Government have also launched a new wage
employment Scheme namely National Food For Works
Programme (NFFWP) in 150 most backward districts of 27
States of the country to generate supplementary wage
employment and providing food security through creation
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of need based economic, social and community assets in
these districts. The NFFWP will be open to the rural poor
who are in need of wage employment and desire to do
manual unskilled work.

During the period 1999-2000 to 2004-05 (upto
January, 2005) under the SGSY 53.33 lakh Swarozgaris
have been assisted and under the SGRY, 371.36 crore
mandays of employment were generated.

Deposits by NRis

1340. SHRI A.K. MOORTHY :
SHRI ANANDRAO VITHOBA ADSUL :
SHRI SUGRIB SINGH :

Wilt the Minister of FINANCE be pleased to state :

(a) whether deposits by Non-Resident Indians is
decreasing in commercial banks;

(b) it so, the reasons therefor;

(c) whether the Government has made any study
to find out the reasons for such decline;

(d) if so, the details thereof; and

(e) the steps taken by the Government to attract
NRIs deposit?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e)
Information is being collected and will be laid on the Table
of the House to the extent available.

[Translation]

Problems of Textile industry
in Uttar Pradesh

1341. SHRI HARIKEWAL PRASAD :
SHRI ILYAS AZM! :

Will the Minister of TEXTILES be pleased to state :

(a) whether the Qovemnment is aware that the
textile industry in the country specially in Uttar Pradesh is
facing difficulties;
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(b) if so, the details thereof; and

(c) the steps taken by the Government in this

regard?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA) : (a) and (b) The textile industry including that
in Uttar Pradesh is facing the problem of technological
low productivity,

obsolescence, fiscal anomalies,

infrastructural constraints and structural rigidities.

() To overcome these difficulties, the Government
have taken the following initiatives:

(i) Rationalisation of fiscal duty structure under-
taken so as to attract investment and

modernisation;

(i)  Launching of the Technology Upgradation Fund
Scheme (TUFS) to facilitate the modernisation
and upgradation of the sector.

(i) For accelerating modernization of the
powerlooms segment of the textile industry,
20% Capital assistance is available on invest-
ment upto Rs.100 Lakhs in specified machinery
subject to a ceiling of Rs.20 lakh on amount of

assistance;

(iv)  Announcement of a package for restructuring of
debt portfolios of potentially viable textile units
having debt exposure of Rs.2 crore and above;

(v) De-reservation of the woven segment of
readymade garments from the SSI sector. In the
Union Budget 2005-06, an announcement has
been made for de-reservation of 30 hosiery
items from the SSI;

(vi) A centrally sponsored scheme titled "Apparel
Park for Export Scheme” launched for imparting
focused thrust for setting up of apparel
manufacturing units of international standards
at potential growth centres and to give fillip to

exports;
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(viiy For upgrading infrastructure facilities at impor-
tant textile centers, a scheme titled Textile
Centre Infrastructure Development Scheme"

(TCIDS) has also been launched;

(viii) Cotton Technology Mission launched to improve
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the productivity and quality of cotton;

Percentage of Investment as
against GDP

1342. SHRI BALESHWAR YADAV : Will the Minister of

FINANCE be pleased to state :

Domestic Product of the country during the last three years
on actor cost and current price; and

(b) the percentage of gross domestic investment
and saving as against Gross Domestic Product during the

last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) As per the
estimates released by the Central Statistical Organisation,
the sector-wise and sub-sector-wise Gross Domestic
Product (GDP) ot the country at factor cost at constant
prices and current prices during the last three years are

(a) the sector-wise and sub-sector-wise Gross as follows:
GDP at factor cost GDP at factor cost
(at constant 1993-94 prices) (at constant 1993-94 prices)
(Rs. crore) (Rs. crore)
Sector/sub-sector 2002-03 2003-04 2004-05 2002-03 2003-04 2004-05
Q) (A) Q) (A)
1. Agriculture, forestry & fishing 283393 310611 313915 507863 575283 598677
Industry 360397 384241 414089 603577 666223 771656
2. Mining & quarrying 31185 33195 34955 62116 63357 80596
3. Manufacturing 227642 243400 265119 351824 392919 456422
4. Electricity, gas & water supply 31659 32827 34903 49883 54113 58588
6. Construction 69911 74819 79112 139754 1565834 176050
Servic®s 674572 735696 801362 1143448 1278279 1467791
6. Trade, hotels, transport & 326968 365559 406843 606021 678597 676171
communication
7. Financing, insurance, real estate & 171463 183718 196853 310075 340102 389312
business services
8. Community, social & personal services 176141 186419 197666 327352 359580 402308
Gross domestic product at factor cost 1318362 1430548 1529366 2254888 2519785 2838123

Q : Quick estimates ‘A : Advance estimates

-
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(b) As per the estimates released by the Central
‘Statistical Organisation, the gross domestic investment and
gross domestic savings-as per cent of Gross Domestic
Product (GDP) at current market prices during the last three
years are as follows:

2001-02 2002-03 2003-04
(P) @

(as per cent of GDP at
current market prices)

PHALGUNA 20, 1926 (Saka)

Gross Domestic 22.6 24.8 26.3
Investment*
Gross Domestic Savings 23.4 26.1 28.1

* adjusted for errors & omissions
P : Provisional
Q : Quick estimates

[English]
Soft Loan from World Bank

1343. SHRI RAYAPAT! SAMBASIVA RAO : Will the
Minister of FINANCE be pleased to state :

(a) whether Andhra Pradesh Govemment has
sought Rs.1380 crores soft loan from World Bank to
improve Urban Infrastructure;

(b) it so, whether State Government has aliready
prepared a detailed project report for. improving urban
infrastructure;

(c) if so, the details of the same;

(d) the total amount for which World Bank has
agreed to provide; and

(e) the time by which the work on this project is
likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) States
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cannot borrow external sources of funding according to the
Indian Constitution. No proposal has been received from
the Government of Andhra Pradesh for Urban Infrastructure
in the Government of India. The question of posing the
same for World Bank financing therefore, does not arise
for the moment.

World Bank Soft Loan

1344. SHRI 1QBAL AHMED SARADGI : Will the
Minister of FINANCE be pleased to state :
(a) whether the Karnataka Government has

received 3rd instalilment of World Bank soft loan of
Rs.1200/- crores regarding the economic restructuring in
the state;

(b) if so, whether the World Bank officials visited
State of Karnataka and have submitted their report to the
Union Govemment regarding the economic restructuring
in the state,

(c) if so, whether the Government has forwarded
the proposal to the World Bank;

(d) if so, the total amount approved by the World
Bank to Karnataka Government;

(e) whether the work on this project has started;
and

(f) if so, the amount utilized so far on this project?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir.

(b) and (c) The proposal of the State Government.
seeking World Bank assistance amounting to US $ 250
million, for third tranche of Structural Adjustment Loan was
recommended to the World Bank in November, 2004. The
World Bank's appraisal migsion visited Karnataka during
January 24-28, 2005 to appraise the project.

(d) The World Bank has not yet approved the
project.

(e) No, Sir.

() Does not arise.
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Loan Recelved from FFis

1345. SHRI TATHAGATA SATPATHY : Will the Minister
of FINANCE be pleased to state :

(a) the amount received by the Government of
Orissa from different foreign financial institutions for various
externally aided projects during the last three years;

(b) whether the Union Govemment has recently
received representations from the State for increasing
DFID assistance; and

(c) if so, the steps taken by the Union Government
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Amount
received by Gowt. of Orissa under state specific externally
aided projects, funded by different Foreign Financial
Institutions (multilateral agencies) is contained in the
statement enclosed.

(b) and (c) Gowvt. of Orissa has requested for
DFID assistance of about Rs.2300 crore, for a period of
4 years from 2004-05 to 2007-08, to achieve Millennium
Development Goals (MDGs). However, the proposal
received from the Government of Orissa does not amount
to a firm proposal that can be posed, as yet, to DFID for

thereon? funding.
Statement
S. Name of Project Funcing Govt. of Orissa has received the amounts

No. Agencies (Rs. crores)
FY (2002-03) FY (2003-04) FY (2004-05)
as on 31.12.04
1. Orissa Power Sector Restructuring Project IBRD 146.714 222.782 70.116
2. Orissa Socio-Economic Development Programme IBRD — - 371.200
3. Orissa Water Resources Consolidation-Part-H IDA 55.151 63.807 54.745
4. Orissa Water Resources Consolidation IDA 67.167 62.918 12.536
5. Orissa Health Systems Development IDA 33.695 29.759 35.622
6. Orissa Socio Economic Dev. Programme IDA -_ — 184.703
7. Orissa Tribal Empowerment & Livelihood IFAD - 4.549 0.000
Programme
[Translation] regarding the complaints against the Income Tax Officials

Enquiry against officers in IT Department

1346. SHRI MAHENDRA PRASAD NISHAD : Will the
Minister of FINANCE be pleased to refer to reply given to
the Unstarred Question No0.3385 on August 20, 2004

and state:

(a) Whether the Government has received the
remaining 6 inquiry reports against the officers of the status
of Chief Income Tax Commlssionor‘ and Income Tax
Commissioner of the Income Tax Department;



189 Written Answers

(b) it so, whether the Government has conducted
an intensive review of the said report;

(c) if so, the number of officers whose cases have
been forwarded to the Central Vigilance Commission for
taking\action by the Government so far; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Government
has received Inquiry Reports in respect of 4 remaining
cases and in two cases, reports are still awaited.

(b) The cases are being reviewed intensely and
wherever necessary, reference wil be made to the Central
Vigilance Commission, as per the procedure.

(c) In one case, the advice of the Central Vigilance
Commission has been received and further investigation
is in progress.

(d) Not applicable.
Compensation Paid by WCL

1347. SHRI HANSRAJ G AHIR : Will the Minister of
COAL be pleased to state :

(a) whether some complaints from people for
providing suitable compensation and jobs to the projects
affected people are being made after the acquisition of
their land for various coal mines projects including Western
Coalfields Ltd.;

(b) if so, the arrangement made for the disposal of
claims of project affected people in regard to providing
suitable compensation and jobs;

(c) the action taken by the coal companies
including Western Coalfields Ltd. for disposal of the
pending claims of certain project affected people;

(d) whether any direction has been issued by the
Government to coal companies to provide relief to project
affected people immediately; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. DASARI NARAYAN RAO) : (a) and (b) Yes,
complaints are received from time to time regarding
compensation for land acquired by subsidiary companies
of Coal India including Westem Coalfields Limited (WCL).
Complaints are also received regarding provision of
employment in certain cases against acquisition of land.

Land is acquired for coal mining projects under Land
Acquisition Act, 1894 and Coal Bearing Areas (Acquisition
and Development) Act, 1957. Compensation of land under
Land Acquisition Act is assessed by District Authorities. The
assessed / demanded amount is deposited with State
Authorities by coal companies and paid to land owner/
oustees by the District Authority.

Compensation for land & other interest acquired
under Coal Bearing Areas (A & D) Act, 1957 is assessed
by coal company as per provision of the Act and péymem
is made after obtaining competent approval of Gowvt. of
India.

However, whenever interested tenants whose land is
acquired feel that the awarded compensation is inad-
equate, the compensation is received / accepted by them
under protest and they may prefer appeal to Court for
land acquired under Land Acquisition Act, 1894 and to
Special Tribunal / tribunals set up by Central Govt for land
acquired under Coal Bearing Areas (A&D) Act, 1957 for
deciding the fair amount of compensation. The order of the
Court / Tribunal is implemented by the subsidiary
companies.

Employment or monetary compensation in lieu of
employment is given to project affected persons or his
dependents as per existing Resettiement & Rehabilitation
Policy (R&R Policy) in vogue in subsidiary companies of
Coal India Ltd. including WCL.

Disputes regarding jobs for which complaints are also
received arise due to (i) Non submission of proper
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documents by the claimants, (ii) Not handing over the
vacant possession of the acquired / purchased land, (iii)
Ownership dispute, (iv) Family dispute (v) Demanding
employment for Non - entitled cases, (iv) Litigation / Court
Cases with regard to right title and interest over the

property.

(c) Providing compensation for land acquired for
coal projects and jobs to the land loser is a continuous
process and claims of persons have to be authenticated
/ verified before settlement. Certain claims remain in
pipeline too.

However, whenever such case is brought to notice of
coal company appropriate action, after verification, of the
claim is taken. Subsidiary companies make all efforts to
settle the case within the minimum possible time so that
minimum hardship is caused to project affected person.

(d) As stated above in reply at (a) & (b) relief is
already being provided.

(e) In view of (d) above, question does not arise.
[English]
Excise Exemption on Pharma Industries

1348. SHRI ADHIR CHOWDHURY : Will the Minister
of FINANCE be pleased to state :

(a) the specific areas in the country where
complete/partial excise exemption on the pharma indus-
tries is pledged till 2017;

(b) the projected short fall in collection of excise
revenue per State, year-wise in the future;

(c) whether the benefit of such exemption will pass
on to the consumers; and

(d) the manner in which the union Govemment
ensure level playing field to industries in other parts of the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
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FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Area based
excise duty exemptions are applicable to specified units
located in the North Eastern States, Jammu & Kashmir,
Uttaranchal, Himachal Pradesh, Kutch district of Gujarat
and Sikkim. These exemptions are applicable to pharma
units also. In case of Uttaranchal and Himachal Pradesh,
exemption is available for a period of ten years provided
commencement of commercial production is on or before
31.3.2007.

(b) State-wise year-wise shortfall in excise revenue
collection in future, due to area-based exemptions, have
not been projected.

(¢) Whether benefits of excise exemption are
passed on to consumers or not will depend on a variety
of factors like supply and demand position, cost of
manufacture etc., and there is nothing in Central Excise
law to ensure that benefit of excise duty exemption is
passed on to consumers.

(d) As a policy, the Government has notified area-
based exemptions from excise duty as fiscal incentive
in order to encourage industrial development of such
areas.

Non-Performing Assets

1349. SHRI RAGHUVEER SINGH KOSHAL : Wil the
Minister of FINANCE be pleased to state :

(a) whether the percentage of non-performing
assets of the foreign and private sector banks is much less
as compared to the public sector banks;

(b) if so, the comparative details for the last three
years;

(¢) whether remarkable amendments have been
made in the recommendations of task force constituted in
2003 under the Chaimanship of S.N. Aggarwal for the
disposal of said cases and for modifying the recovery
process; and

(d) if so, the details thereof?
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THE MINISTER OF STAFE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes,
Sir. Percentage of Gross/Net Non-Performing Assets to
Gross/Net advances of different bank groups for the last
three years are as under:-

% of net NPAs
to net advances

% of gross NPAs
to gross advances

Bank group

2002 2003 2004 2002 2003 2004

Public Sector 111 94 78 68 45 3.0
banks

Old private 11.0 89 76 7.1 565 3.8
sactor banks

New private 89 7.6 50 49 46 2.4
sector

Foreign banks 5.4 §3 46 19 18 15

(c) and (d) The information is being collected and
will be laid on the Table of the House to the extent

available.
Electoral Reforms

1350. SHR! M. SHIVANNA :
SHRI BACHI SINGH RAWAT "BACHDA" :
SHRIMATI D. PURANDESWARI :
SHRI BRAJA KISHORE TRIPATHY :
SHRI SURESH CHANDEL :
SHRI MADHU GOUD YASKHI :
SHRI K.S. RAO :

Will the Minister of LAW AND JUSTICE be pleased
to state :

(a) whether the Govermnment has received some
recommendations/requests from‘the Election Commission,
Supreme Court and from the general public for making
some amendments in the electoral laws;

(b) 'If 80, the details of the amendments proposed
to be made therein; and
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(c) the time by which these amendments are likely
to be made?

THE MINISTER OF STATE IN THE MINISTRY OF LAW
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) and (b) Yes,

' Sir. The Hon'ble Supreme Court vide its judgement dated

13-03-2003 in Writ Petition (Civil) No.490 of 2002 (Peoples
Union for Civil Liberties and another vs. the Union of India)
has directed the Elettion Commission of India to seek
certain information regarding criminal cases, assets and
liabilities and educational qualification from the contesting
candidates for the benefit of the voters. The said directions
of the apex court are the law of land in terms of article
141 of the Constitution. The Election Commission of India
has forwarded to the Government of India a set of 22
proposals on electoral reforms, the detalls of which have
been made available for general information of the public
by the Election Commission press note No. ECI/PN/26/
2004 dated 2-8-2004. Similarly, the Government has been
receiving numerous suggestions from the general public
on the subject from time to time. It is, however, not possible
to give details to the suggestions within the prescribed
limits of answering the question.

() The process of reform of electoral laws is a
continuous and ongoing process and can be carried out
only through consensus among political parties, which is
a time consuming process. It may, therefore, not be
possible to indicate any time trame for implementing the
proposals of electoral laws.

Unclaimed Dividend

1351. SHRt TUKARAM GANGADHAR GADAKH
Will the Minister of COMPANY AFFAIRS be pleased to

state :

(a)  whether hundred of crores of ripees have been
received by the Government from the companies on

account of unclaimed dividend;

(b) if so, the details about the unclaimed dividend
transferred to Government accounts during the last three
years; and
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(¢) the amount that has been sanctioned by
Investors' Education & Protection Fund for investors
associations during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a)
Yes, Sir.

(b) The amounts in the (a) unclaimed and unpaid
dividend accounts of companies (b) the application
moneys received by companies for allotment of any
securities and due for refund (c) matured deposits with
companies (d) matured debentures with companies, and
(e) the interest accrued on these amounts, which remained
unclaimed and unpaid for a period of seven years
from the date they became due for payment, have been
credited to the Investor Education and Protection Fund
(IEPF) maintained in the Consolidated Fund of India. The
details of the same during the last three years are as
under:-

Financial Year Amount in Rupees

2001-2002 29,05,18,844.22

2002-2003 108,69,29,558.18

2003-2004 103,85,02,845.05
Total 241,59,51,347.45

(c) The amount that has been sanctioned by
Investors' Education & Protection Fund for Investors'
associations during the last three years is as follows:-

Financial Year Amount in Rupees

2001-2002 Nil*
2002-2003 23,91,271
2003-2004 44,15,623

MARCH 11, 2005

*Accretions to the Fund started only w.e.f. 01-01-2001 and
hence no expenditure could be incurred during 2001-02.
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Gift Tax

1352. SHRI FRANCIS FANTHOME : Will the Minister
of FINANCE be pleased to state :

(a) the details of the top ten payers of Gift Tax
received in excess of Rs.25,000 from non-relatives;

(b) the total amount collected as gift tax in the last
quarter of the financial year 2004-2005;

(c) whether the Government made enquiries re-

garding the doners of large gifts; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Information
regarding top ten taxpayers in respect of gifts received in
excess of Rs. 25,000 from non-relatives will be available
only when retums of income for Assessment year 2005-
06 (Previous Year 2004-05) are filed for which the last date
is 81st October, 2005.

(b) Separate Account of such receipts is not
being maintained. This information is therefore not
available.

(c) Inquiries in this regard, if any, can be made only
after recelpt of returns of income for the Assessment Year
2005-06 (Previous Year 2004-05) for which the last date
is 31st October 2005.

(d) Does not arise in view of the reply to the

question at (c) above.
Investigation by SFIO

1353. SHRI ASADUDDIN OWAISI :
SHRI KISHAN SINGH SANGWAN :

Will the Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether Serious Fraud Investigation Office
(SFIO) was set up in October, 2003;
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(b) if so, the number of such cases referred to SFIO
so far;

(c) the number of investigations completed by the
said office;

(d) whether the suggestion submitted by SFIO in
regard to improving the system are being looked into by
an expert committee;

(e) whether the said committee has submitted its

report; and

(f) if so, the detalls thereof and steps taken or
being taken by Government to simplify the procedure of

investigations?

THE MINISTER OF STATE OF THE MINISTRY OF
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a)
Yes, Sir.

(b) and (c) Twenty-Six cases have been referred to
Inspectors drawn from Serious Fraud Investigation Office
(SFIO) for investigation so far under section 235/237 of the
Companies Act, 1956. So far, investigation has been
completed in four such cases.

(d) to (f) Steps are taken from time to time to stream
line the system of investigation on the basis of experience
gained with each investigation. No expert committee has
been constituted to specifically go into any suggestion by
SFIO in regard to improving he systems of investigation
into corporate fraud.

*US 64 Scheme"

1354. SHRI NARAYAN CHANDRA BORKATAKY : Will
the Minister of FINANCE be pleased to state :

(a) whether Unit Trust of India has evaded
compensation to over two crores of rupees investors under
US 64 bail out; and

(b) it so, the reaction of the Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) No
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sir. The problems confronting US-64, which had been
drawing public attention for over 5 years, have been
addressed in a manner that investors have received their
rightful claims without any adverse impact on the capital
market.

Quarry Industries

1355. SHRI CHANDRAKANT KHAIRE Will the

Minister of MINES be pleased to state :

(a) the present position of Quarry Industry in the
country, State-wise, including its salient features;

(b) its contribution in the National Economy during

the last five years;

(c) the occupational and health hazards caused by
the industry;

(d) the impact of the industry on the environment
both in the short and long term;

(e) whether the Government has conducted any
study/survey for making a realistic appraisal of the industry;

(f) if so, the details thereof, and

(g) the efforts made/proposed to be made for
restoring the environment degraded by the industry, State-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. DASARI NARAYAN RAO) : (a) and (b) The
Ministry of Mines is mainly concermed with mining of non-
fuel and non-atomic minerals. The term quarry industry is
generally associated with extraction of stones, which are
minor minerals. In terms of section 15 of the Mines and
Minerals (Development & Regulation) Act, 1957, all
powers to make rules for grant of quarry leases, mineral
concessions, levy and collection of royalty etc. in respect
of minor minerais are with State Govemments. However
as per estimates of Central Statistical Organisation, the
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contribution of mining and quany sector at the current
prices for last 5 years is given below:

(Rs. Crores)

Year Total Mining and  Percentage
GDP Quarrying share
1999-2000 1761838 41298 2.34
2000-2001 1902999 45399 2.39
2001-2002 2081474 47925 2.30
2002-2003 2254888 62116 275
2003-2004 (QE) 2519785 63357 2.51

QE: Quick Estimate.

(c) The matters relating to occupational and health
hazards caused in a mine have been dealt with under the
Mines Act, 1952 which is administered by Ministry of
Labour. A separate directorate, namely Directorate General
of Mines Safety under Ministry of Labour has also been
set up for the purpose.

(d) to (g) All mineral concessions are granted by the
State Governments under the Mines and Minerals
(Development and Regulation) Act, 1957 and Rules made
thereunder. Only in respect of minerals specified in First
Schedule to the Mines and Minerals (Development &
Regulation) Act, 1957, the State Governments are required
to obtain prior approval of the Central Government before
grant of mineral concessions. The lease holders are aiso
required to obtain environment clearance under the
Environment (Protection) Agt 1986, which is administered

by Ministry of Environment and Forests.

Ministry of Mines has not conducted any general
survey or study on impact of minihg industry as a whole
on environment. However, the Indian Bureau of Mines
(IBM) a subordinate office under the control of Ministry
of Mines ensures implementation of: mining plan in
individual cases which is reqGired to be prepared and
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approved before grant of mining lease for all major
minerals and inter-alia incorporates assessment of
impact of mining activity on forest, land surface and
environment including air and water poliution; details of
scheme of restoration of the area by afforestation, land
raclamation, use of poliution control devices and
such other measures as may be directed by the
Central Government or the State Government from time to

time.

Ministry of Mines has introduced the concept of mine
closure plan whereby the lessee has to undertake
protective, reclamation and rehabilitation measures before

closure of mining operation so that mined out areas are
restored back once the mining operations cease.

investment in West Bengal under
Economic Reforms

1356. SHRI HITEN BARMAN : Will the Minister of
FINANCE be pleased to state :

‘(@)  whether the Govemment has invited the foreign
companies to make investment in different fieilds in West
Bengal under new economic reforms during the last three
years;

(b) if ®0, what has been the impact of this policy;

(c) the total investment made by the said compa-
nies in the State during this period, year-wise separately;
and -

(d) the effective measures being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c)
Government has put in place a liberal Foreign Direct
Investment (FDI) policy and most items/activities for
inyestment up to 100% fall under the Automatic Route
except for a few categories where Government approval
through the Foreign Investment Promqtion Board (FIPB)
shall be’ necessary. The Polity does not envisage State
specific guidefines. Detallé’ of FDI approvals granted for
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investment in West Bengal for the last three years is as

follows:-
Year (in Rs. Crore)
2002-2003 (Apr.-Mar) 325.01
2003-2004 (Apr-Mar) 339.45
2004-2005 (Apr.-Dec) 84.08

(d) To make the environment more attractive,
Government has on September 29, 2004 further simplified
the FDI approval p:ocedure by placing the following on
the autbmatlc. route:

(i) Transfer of shares from resident to non-resident
(including transfer of subscribers' shares to non-
residents) other than in financial services sector
provided the investment is covered under
automatic route, falls within the sectoral cap and
also complies with prescribed pricing guide-

lines.

(i)  Conversion of ECB/Loan into equity provided
the activity of the company is covered under
automatic route, the foreign equity after such
conversion falls within the sectoral cap and also
complies with prescribed pricing guidelines.

(iii) Cases of increase in foreign equity participation
by fresh issue of shares as well as conversion
of preference shares into equity capital pro-
vided such increase falls within the sectoral cap
in the relevant sectors, are within the automatic
route and also complies with prescribed pricing
guidelines.

Branches of Export Promotion CouncH

1357. SHRI K.C. PALANISAMY : Will the Minister of
TEXTILES be pleased to state :

(a) the details of Export Promotion Council, State-
wise;

(b)  whether the Govemment proposes to open any
new branches of Export Promotion Council in the country
especially in Tamil Nadu; and

(c) if so, the location-wise details thereof?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA) : (a) Presently, ten Export Promotion Councils
(EPCs) are functioning in the textile sector. The textile
EPCs alongwith locations of their headquarters are given

below:

S. Name of Export Promotion Headquarter

No. Council

1. Apparel Export Promotion New Delhi
Council

2. Cotton Textile Export Promotion Mumbai
Council (Maharashtra)

3. Synthetic & Rayon Textile -Export Mumbai
Promotion Counclil (Maharashtra)

4. Indian Silk Export Promotion Mumbai
Council (Maharashtra)

5. Powerloom Development & Export Mumbai
Promotion Council (Maharashtra)

6. Export Promotion Council for New Delhi

Handicrafts

7. Carpet Export Promotion Council New Delhi
8. Handloom Export Promotion Chennai
Counci Tamil Nadu

9. Wool & Woolen Export Promotion New Delhi

Council
10. Wool Industry Export Promotion Mumbai

Organisation (Maharashtra)

(b) and {c) There is no proposal to set up more Textile
EPCs at this stage.
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Spinning Mills

1358. SHRI RANEN BARMAN : Will the Minister of
TEXTILES be pleased to state :

(a) the details of spining mills in the country,
location wice,

(b)  whether some spinning mills have been closed/
privatized;

(c) if so, the details thereof mill-wise; and

(d) the steps being taken by Government to revive/
set up new spinning mills in the country, particularly in the
State of West Bengal?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA) : (a) The state wise location of spinning mills
in the country as on 31.01.05 is fumished in the list A of
the statement enclosed.

(b) and (c) Textile being the oldest and the largest
industry of the country, it is but natural that at any given
point of time some textile units could be lying closed due
to various external and internal factors such as power
problem, labour disputes, excess capacity, lack of
modernisation, failure to diversify in emerging areas, poor
management etc. As on 31/12/2004, 378 cotton / man
made fibre textile spinning mills (Non SSI, private sector)
were closed as per details furnished in List B of the
statement enclosed.

(d) Govermment seeks to foster a policy regime,
which facilitates growth and development of Indian
industry. It has taken a number of steps for revival of sick
industrial units which, inter-alia, include, guidelines of the
Reserve Bank of India (RB!) to banks, amalgamation of
sick units with healthy units, setting up of BIFR under the
Sick Industrial Companies (Special Provisions) Act, etc.

The RBI has been issuing from time to time elaborate
guidelines covering all areas of industrial rehabilitation viz.
detection of industrial sickness at incipient stage, identi-
fication of sick/weak units, carrying out viability study of the
units, extending reliet and concéssions to viable units, co-
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ordination among banks and financial institutions and
banks themselves, norms for promoter's contribution,
extended period for repayment/ rescheduling of loans,
conversions and waivers of penal rate/ compound interest
etc.

BIFR has been set up with a view to arranging
the timely detection of sick and potentially sick
companies and for the speedy determination of
preventive, ameliorative and remedial measures, which
need to be taken in respect of such companies. It
appoints operating agencies for preparation of rehabilita-
tion proposals in respect of potentially viable units. It
takes decision on rehabilitation on the basis of its

findings.
Statement
List-A
State wise location of Spinning Mills

(Non-SSi) as on 31.01.2005 (P)
S.No. State No. of spinning mills
1 2 3
1. Andhra Pradesh 99
2. Assam 6
3. Bihar 6
4. Chhattisgarh 1
5. Delhi 0
6. Goa 1
7. Gujarat 58
8. Haryana 76
9. Himachal Pradesh 16
10. Jammu & Kashmir 2
11. Jharkhand 1
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1 2 3 1 2 3
12. Karnataka 47 3. Bihar 5
13. Kerala 33 4.  Gujarat 31
14. Madhya Pradesh 40 5. Haryana 25
15. Maharashtra 131 6. Jammu & Kashmir 1
16. Manipur 1 7. Karnataka 15
17. Orissa 16 8. Kerala 9
18. Punjab 75 9. Madhya Pradesh 7
19. Rajasth 44
ajasthan 10. Maharashtra 33
20. Tamilnadu 810
11 Orissa 10
21. Uttar Pradesh 58 .
12. Punjab 15
22. Uttaranchal 5
13. Rajasthan 18
23. West Bengal 23
_ 14. Tamilnadu 115
Union Territory
15. Uttar Pradesh 33 .
24. Dadra Nagar Haveli 4
16. West Bengal 9
25. Daman & Diu 1
17. Delhi 0
26. Pondicherry 9
18. Pondicherry 1
Grand Total 1563
19. Manipur 1
Statement 20. Daman & Diu 0
List-B 21. Chhattisgarh 1
, . L i .SS!
State wise location of spinning mills (Non-SSl) 22. Uttaranchal 4
Closed as on 31.12.2004
23. Jharkhand 0
S.No.  State Spinning
Total 378
1 2 3
Muitimedia Campaign on Vat
1. Andhra Pradesh 40
1359. DR. BABU RAO MEDIYAM : Will the Minister of
2. Assam 5

FINANCE be pleased to state :
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(a) whether the Government is launching multime-
dia campaign in regional languages to inform and educate
the public and the trading community over "Value Added
Tax", and

(b) if so, the details thereof?

THE MINISTER OF STATE'IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The
Empowered Committee of State Finance Ministers has
launched a publicity campaign to inform and educate the
public and the trading community over “Value Added Tax".
The publicity campaign would cover print media. radio as
well as television. '

Low Rate of Investment in Infrastructure

1360. SHRI MADHU GOUD YASKHI :
SHRI K.S. RAO :

Will the Minister of FINANCE be pleased to state :

(a)  Whether the rate of investment in infrastructure
was for lower than that of China and East Asia;

(b) if so, the details and the reasons for the same;
and

(c) the corrective steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
While comparable disaggregated information on infrastrue-
ture in respect of China and East Asia are not available,
it is seen that the rates of investment (gross capital
formation as per cent of gross domestic product at current
market prices), in Indla are lower as compared with China
and some Asian countries. The lower rate of investment
in India is mainly on account of lower rate of savings.

(c) The Government has initiated various measures
for increased investment in agriculture, operationalisation
of Fiscal Responsibility and Budget Management Act,
enhanced public investment, promotion ‘of public-private
partnership for infrastructure development and liberalisation
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of Foreign Direct Investment (FDI) policy. Budget 2005-06
has proposed enhanced investment for agriculture,
infrastructure, providing and facilitating investment in
public goods such as roads, railways, power, seaports and
airports and providing a supportive policy environment and
stable tax policies for investment in services sectors. These
measures are expected to result in increased investment
to achieve higher growth.

Licence to Power Companies

1361. SHRI ANANDRAO VITHOBA ADSUL :
SHRI BRAJA KISHORE TRIPATHY :

Will the Minister of POWER be pleased to state :

(a) whether US based power company AES has
been assigned the job of distribution of electricity in various
parts of the country;

(b) it so, the details thereof;

(c)  whether the licence of said company has been
cancelled by the Government; and

© (d)

therefor?

if so, the details thereof along with the reasons

THE MINISTER OF POWER (SHRI PM. SAYEED) : (a)
to (d) AES of United States of America had acquired
controlling interest of 51% in Central Electricity Supply
Company of Orissa Ltd. (CESCO) through AES Orissa
Distribution .Private Limited (AES) in September, 1999.

Grid Corporation of Orissa Ltd. under section 28 read
with section 3Q of the OERC Reforms Act, 1995 had filed
a petition before Orissa Electricity Regulatory Commission
(OERC) alleging that AES Orissa Distribution Company
Private Ltd. had not taken appropriate steps to maintain
the supply of electricity to the consumers in the area of
supply of CESCO. OERC being satisfied that there was an
urgent need to vest the management and control of
CESCO in an appropriate officer to ensure maintenance
of continued supply of electricity in CESCO area to protect
the interest of the cansumers and public, vide its order
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dated 27th August 2001 has appointed a nominated officer
of the State Government to take over the management and
control of CESCO and manage the electricity supply
activities in the CESCO area till further orders.

While further hearing the case of 26th February, 2005,
the OERC being satisfied held that circumstances exist to
revoke the licence under Section 19 of the Electricity Act,
2003, in particular, on the ground that CESCO has failed
to show to the satisfaction to the Commission that CESCO
under the AES Management will be in a position fully and
efficiently to discharge the duties and obligations imposed
on it by the licence. The Commission, therefore, directed
that the Distribution and Retail Supply Licence, 1999 (1
of 99) granted by the Commission to the Central Electricity
Supply Company of Orissa Limited be revoked. However,
the Commission has ordered that the Order of revocation
of the licence be kept in abeyance for a period of 45 days
to enable the stakeholders, namely, the consortium of AES
Corporation and its Associates, if considered appropriate
to finalise a scheme for revival of CESCO as per specified
conditions. If the scheme as mentioned above is not
received on or before 31.3.2005, the revocation shall take
effect without any further hearing or proceeding.

Mining Works In Orissa

1362. SHRI GIRIDHAR GAMANG :
SHRI KAILASH MEGHWAL :

Will the Minister of MINES be pleased to state :

(a) total mining areas granted by Govemment to
private companies for major minerals so far, mineral-wise,
district-wise and quantity-wise in the country, specially in
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the State of Orissa by the Ministry alongwith years of
granting licences;

(b) the terms and conditions laid down by his
Ministry while granting the licences;

(c) the total number of major minerals transferred
by the Government to private companies for setting up
mineral based industries so far; and

i

(d) the criteria and policy of Government of Orissa
for setting up private industries and lease transferring to
private companies therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STA’I:E IN THE MINISTRY OF
MINES (DR. DASAR! NARAYAN RAO) : (a) Mining Leases
are granted by the State Governments as per provisions
of Mines and Minerals (Development & Regulation) Act,
1957 and Rules made thereunder. Only for a select number
of minerals specified in the first schedule of the said Act,
prior approval of the Central éovt. is required before grant
of the mineral concessions by the State Governments. As
per the information available in Indian Minerals Year Book,
2003, published by Indian Bureau of Mines (IBM) which
is a subordinate office under Ministry of Mines, the total
area granted to the private sector in mining lease in India
is 411155.68 hectares as on 31.3.2001. As informed by
IBM, a total of 131 mining leases for major minerals with
a total mining area of about 31,111 hectares have been
granted to the private companies in the State of Orissa as
on 1.12.2004. Since while granting mining leases the
quantity of the mineral is not specified, the mineral-wise’
and district-wise distribution alonwith years of grant of
mining lease in the State of Orissa is shown in the
following table:— '

Si. Name of thé major Mineral Districts Years of grant of mining lease
No. (no. of leases) ’
1 2 3 4

1. Fireclay (9)

Angul, Cuttack, Sundergarh

1970, 1974, 1979, 1980, 1981, 1984, 1988
. and 1996
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1 2 3 4

2. Graphite (7) Baragarh, Bolangir, Kandhamal 1976. 1983, 1985, 1986, 1996 and 1997

3. Gemstone (4) éolangir. Kalahandi 2000 and 2001

4. Limestone (1) Bolangir 1996

5 Limestone & Dolomite(10) Sundergarh 1980, ‘1986, 1996, 1997 1985, 1991, 2000

6. Quartz (15) Bolangir, Boudh, Kalahandi, 1971, 1981, 1982, 1983, 1985, 1986, 1987.

Subarnpur, Rayagada 1988, 1989, 1991, and 2000

7. Chromite(12) Dhenkanal, Jajpur, Keonjhar 1960, 1985, 1993, 1997, 1998, 1939, 2000
and 2001

8. Quartzite (4) Jharsuguda, Mayurbhanj 1983, 1999, 200C and 2002

9. Iron and Manganese Ore (7) Keonjhar, Sundergarh 1978, 1980, 1982, 1984, 1985, 1994 and
2003

10. Iron Ore (20) ‘ Keonjhar, Mayurbhanj, Sundergarh 1962, 1966
1969, 1971, 1981, 1982, 1983, 1984, 1985,
1989, 1994, 1997, 2001 °

11. iron Ore and Dolomite (1) Keonjhar 2002

12. Manganese (27) Keonjhar, Rayagada, Sundergarh 1960, 1963, 1964, 1979, 1980, 981, 1982,
1983, 1984, 1985, 19983, 1995, 1997, 1899
and 2001

13. Pyrrophyliite and Quartzite (2) Keonjhar 1984 and 1996

14. Tin Ore (1) Malkangiri 1997

15 Chinaclay (2) Mayurbhanj 1974, 1996

1€. Buaxite (3) Rayagada, Sundergarh 1976, 1980 and 1997

17. lron Ore and Bauxite (1) Sundergarh 1983

18. Manganese Ore and Sundergarh 1960

Bauxite (1)

19. Sandstone (2) Sundergarh 2000

20. Coal (1) Sundergarh 2003

21. Sundergarh 1997

Dolomite (1)
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(b) The terms and conditions of the mining leases
are governed by the provisions of Mineral Concession
Rules, 1960, Mineral Conservation and Development
Rules, 1988, other applicable Acts and Rules including
Forest (Conservation) Act, 1980 and Environment
Notification dated 27.1.1994 as issued and amended
by Ministry of Environment and Forests, wherever
applicable.

{c) The transfer of mining lease is under the purview
of the concerned State Governments and the role of the
Ministry of Mines is limited to conveying prior approval in
case of atomic minerals only. As per the information
received from IBM, M/s Orissa Mining Corporation (OMC)
have transferred a mining lease for buaxite over 1388.74
hectares in village Baphlimali in Rayagada district in
Orissa to M/s Utkal Alumina International Ltd. in the year
2000 only for captive use.

(d) Ministry of Mines do not have any infcrmation
regarding criteria and policy of Government of Orissa for
sefting up private industries and lease transferring to

private companias._
Tax Treaty with Malaysia

1363. SHRIMATI NIVEDITA- MANE :
SHRI VIJOY KRISHNA :

Will the Minister of FINANCE bg pleased to state :

(a) Whether the attention of the Government has
been drawn to the news-item appearing in The Economic
Times', dated 24 December, 2004 regarding renegotiation
of tax treaty with Malaysia;

(b) if so, the reaction of thp Government thereto;:

and

(c) the time- by which the treaty will -be
notified?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) .: (a) Yes
Sir.
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(b) Yes Sir. It 18 a fact that the Goverhment has
taken the decision to renegotiate the tax treaty with
Malaysia.

() 1t is difficult to specify a fixed time frame for
notification, as finalization of a bilateral tax treaty depends
upon the response of the oiher treaty partner.

NSS087 Withdraw! without TDS.

1364. SH. G. KARUNAKARA REDDY : Will the Minister
of FINANCE be pleased to state :

(a) whether any circular has been issued to the
Department of Posts facilitating withdrawal from “NSS087"
accounts without tax deducted- at source (TDS) even
when withdrawal per year exceed Rs.50,000/- for senior
citizens; '

(b) if so, the details of action taken by the
Department of Posts;

*(c) whether even after issuing the cimular the
Department of Posts has been routinely deducting !ncome
Tax in thie regard; and

(d) if so, the reasons therefore and action taken by

the Union Government?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Sub-
Section (1G) was inserted in Section 197A of the Income
Tax Act with effect from 1.6.2003 which allowed an Indian
resident individual of the age of 65 years or more to
withdraw from National Savings Scheme and to receive
certain other incomes, without tay deduction at source, if
such individual futnishes a declaration in prescribed
form (From 15H) to the effect that tax on his estimated
total income for the year will be nil. The new provision was
also explained by the CBDT vide Circular No. 7 dated
5.9.2003.

(b)  The Department of Posts also issued a Circular
vide SB order No.4/2004 dated 9.2.2004, bringing to the
notice of all heads of Circles/Regions under the
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Department of Posts, the changes made in the provisions
relating to TDS on incomes received by Indian resident
individuals of the age of 65 years or more, as elaborated
in reply to para (a) above..

(c) and (d) The information is being collected and will
be laid on the Table of the House.

[Translation]
Contribution Released to Madhya Pradesh

1365. SHRIMATI NEETA PATERIYA : Will the Minister
of FINANCE be pleased to state :

(a) the projects approved in the country under
Textile Cluster Infrastructure Development Scheme and
present status thereof;, and

(b) if so, the details thereof, State-wise?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA) : (a) and (b) The Government have sanctioned
eighteen project proposals under “Textile Centre Infrastruc-
ture Development Scheme (TCIDS)". The state-wise
location of the sanctioned project is given below:

S. State Location
No.
1 2 3

1. Andhra Pradesh Pashamydariam, Medak

2. Andhra’' Pradesh Warangal

3. Andhra Pradesh Sircilla, Karimnagar

4. Gujarat Narol-Shahwadi, Ahmedabad
5. Guijarat Pandesara, Surat

6. Gujarat Jetpur, Rajkot

7. Gujarat SEWA facilitation Trade

Centre, Ahmedabad
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1 2 3

8. Haryana Sector 29, Phase-ll, Panipat
9. Jammu & Kashmir iakura'

10. Kerala Kannur

11. Madhya Pradesh Indore

12. Maharashtra Solapur

13. Maharashtra Bhiwandi (Cluster No.3

and 6)
14. Maharashtra Malegaon
15. Rajasthan Jasol
16. Rajasthan Pali
17. Tamil Nadu Kancheepuram
18. Tamil Nadu Captive Power Plan Project

Tirupur

The approved projects are at various stages of

implementation.
[English]

Legislation and Manpower Mobilisation
on Service Tax

1366. SHRI ANANTA NAYAK : Will the Minister of
FINANCE be pleased to state :

(a) whether there is a separate legislation for

Service Tax;
(b) if so, the details thereof; and

(c) the details of manpower mobilization for
collection of Service Tax?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
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Service Tax is mainly administered in terms of the
provisions of Chapter V of the Finance Act 1994, as

amended from time to time.

(c) The work related to the administration of
Service Tax is being done by redeployment of manpower
and resources available with the Central Excise Depan-
ment. Six new Service Tax Commissionerates — one each
in Delhi, Mumbai, Chennai, Kolkata, Bangalore and
Ahmedabad have however, been created to give focused
attention to the Service tax collection in the aforesaid

places.
Indira Awas Yojana

1367. SHRIMATI MANEKA GANDHI : Will the Minister
of RURAL DEVELOPMENT be pleased to state :

(a) whether there is any proposal of the
Government to increase the number of houses to be
constructed under the Indira Awas Yojana during the next

three years; and

-(b) if so, the details thereof, State-wise and district-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL) : (a) and (b) The Indira Awas
Yojana (IAY) is an ongoing allocation based scheme.
Under this scheme, targets for construction of houses are
fixed on year to year basis depending upon the availability

of funds.

Urban Cooperative Bank In
Andhra Pradesh

1368. SHRI M.RAJA MOHAN REDDY : Will the
Minister of FINANCE be pleased to state :

(a) the names of urban cooperative banks in
Andhra Pradesh which have fallen sick or defunct during
the last three years; year-wise,
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(b) the main reasons for their falling sick;

(c) . the public money involved in each of these
banks;

(d) the steps taken by RBI to safeguard the interest
of the depositors;

(e) the financial help provided by Government to

meet the situation; and

(f) the present status of working of each
banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c)
Licenses of 30 Urban Cooperative Banks were cancelled
by Reserve Bank of India (RBI) during the last four years,
as given in the statement-1 enclosed. Besides, directions
have been issued by RBI to 11 banks under Section 35A
of the Banking Regulation Act, 1949 (AACS) and the public
money involved in these banks are indicated in the
statement-ll enclosed. The main reasons for their falling
sick are poor credit management, non adherence to-
prudential norms goveming exposure limits to a single
borrowers/group of borrowers, loans given to Directors and
their relatives, higher cost of deposits, low capital’ base,
lack of proper guidance and directions from Board of
Directors, inadequate and weak internal control and audit

systems etc.

(d) RBI has issued several directions to sateguard
the interest of the depositors - prohibiting the banks
from acceptance of fresh deposits, prescribing a ceiling
limit on withdrawal of deposits, advising the banks to
submit an action plan to tum around in a time bound

manner etc.

(e) The State Government/Central Government has

not provided any financjal help in this regard.

(f) The banks to whom directions have been
issued are being monitored closely by RBI. Registrar of
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Co-operative Socleties has been requested to supersede
Board of Directors and appoint an Administrator where
there has been lack of control. The possibility of merger
with some other !iﬁancially sound and viable UCB is also
being exblored.

Statement-|

.Names of banks that have fallen defunct
during last three years

Sr. Date of Name of the Bank whose
No. cancellation license was cancelled
license

1 2 3

1 14/3/2004- The Chodavaram cuslL,
Chodavaram, Visakhapatanam
district.

2. 16/3/2001 The Kumo8l CUBL, Kumool

3. 14/9/2001 The Sitarat CUBL, Hyderabad

4. 16/10/2001 Krushi CUBL (Liequidated by the
State Government by appointment of

liquidator)

5. 25/01/2002  The Aryan CUBL, Hydefabad

6. 4/9/2002 The Armoor CUBL, Nizamabad

7. 18/4/2002 The First City CUBL, Hyderabad

8. 20/5/2002 The Jawahar CUBL, Ranga Reddy

_-district
9. 8/8/2002 The Megacity CUBL, Hyderabad
10. 19/10/2002 Mother Theresa CUBL, Hyderabad
11. 6/7/2002 Praja CUBL, Hyderabad

12. 5/7/2002
District

The Rajampet CUBL, Cuddapah -
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1 2 3

13. 30/5/2002 The Sravya CUBL. Hyderabad
(Liquidated by the State Government
by appointment of liquidator)

14. 14/11/2002 The Pithapuram CUBL, East Godavari
Dist

15. §/1/2003 The Star CUBL, Hyderabad

16. 12/4/2003 The Dhana CUBL, West Godavari
District

17. 7/6/2003 The Narasargopet CUBL, Guntur
District

18. 16/7/2003 The Manikanta CUBL, Hyderabad

19. 8/9/2003 The Vasundhara CUBL. Ranga
Reddy

20. 6/10/2003 The Neelagiri CUBL, Nalgona

21. 5/12/2003 The Trinity CUBL, Ranga Raddy

22. 19/1/2004 The Mahalaxmi CUBL, Hyderabad

23. 19/1/2004 The Kalyan CUBL, Hyderabad

24. 28/1/2604 The Vijaya Mahila CUBL,
Hyderabad

25. 3/3/2004 Swamy Gynanda Yogeeswara Mahila
CUBL, Puttur, Chittor

26. 1/6/2004 Sai CUBL, Hyderabad

27. 19/6/2004 Sri Satya Sai CUBL, Hyderabad

28. 10/8/2004 Bellampally CUBL, Adilabad
District.

28. 7/12/2004 The Prudential CUBL, Hyderabad

30. 3/12/2004

The Greater Telengana CUBL,
Nizamabad (Liequidated by State
Government by appointment of a
liquidator)
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Names of the banks and amount of the public money invelved slong with share
capital of members and reasons for problems are as under

'Sr. Name of the. bank Share Capital Total deposit Reason/s for the problems in the banks
No. Rs. in lakh liabilities
Rs. in lakh

1. Bobbili CUBL £9.35 1730.75 Poor quality of assets and inter bank
placement of deposits which could not be
unwound / withdrawn.

2. Bharat Mercantile CUBL, 93.39 1462.92 Poor ﬁuality of assets and poor governance.

Hyderabad : '

3. Hyderabad CUBL, Hyderabad 81.26 1345.92 Excessive dependence of working capital
(deposits) from a single source and poor
goverhance.

4. Ongole CUBL 88.27 ' 2640.43 Interbank placement of deposits, which could
not be' unwound.

5. Patakol CUBL 85.60 2407.1% Pqor governance and poor systems.

6. Kanyaka Parameswan CUBL, 40.43 289.40 Poor governance, poor systems and poor

Hyderabad quality of assets.

7. Srikaiahasthi .CUBL 62.59 1402.93 Poor governance, poor systems and poor
quality of assets.

8. Viziahagaram CUBL 76.34 2165.89 Interbank placement of depasits that could
not be unwound and poor govemance.

9. Chittor CUBL 181.64 8092.75 Interbank placement of deposits that could
not be unwound and poor govemance.

10. Vasavi CUBL, Hyderabad 245.19 15661.82 Very Poor Quality of Assets and connected
lending.

11. Charminar CUBL 1614.14 18185.29

.Poo,r Quality of Assets.

Fraud In Banks

1369. SHRI N. JANARDHANA  REDOY : Wil the

Minister of FINANCE be pleased to state :

whether the Government is aware that recently

a fraud has been detected jn some banks in Delhi where

the Security Guards of the banks have stolen cheques from

the cheque drop boxes and swindled money worth lakhs
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of rupees by getting the cheques cashed and the
customers have thus been badly cheated;

(b) ¥ so, the names of the banks where the fraud
has been committed;

(c) whether the matter has been investigated;

(d) if so, the action taken against the officials of
the concemed banks who have failed to protect the
interests of the customers;

(e) whether the money has been recovered fully
and credited in the accounts of the rightful customers by
now and the guilty guards brought to book;

f) if so, the action taken by the Government in this
regard;

(g) whether the banks still want to continue with the
illegal practice of cheque drop box system;

(h) if so, the reasons therefor. and

(i) the concrete action taken to ensure that the
customers do not become victims of the system?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : -(a) to (i)
Reserve Bank of India (RBI) has reported that two
instances have come to their notice where cheques were
stolen from drop boxes provided at ATM's outside the
branch premises and. encashed fraudulently through
some banks in Delhi. In one case, the security guard has
‘stolen cheques from the drop box at IDBI Bank, Vivek
Vihar, Delhi. The security guard managed to collect the
instrument through Indian Overseas Bank, Preet Vihar
Branch through his accomplice's accounts. In another
incident, Bank of Punjab has reported a.case of theft of
the gate of
their Punjabi Bagh Branch, Delhi. Some of these ‘stolen

cheques from their drop box kept at

cheques were encashed through accounts opened at
several banks in Delhi viz. Oriental Bank of Commerce,
Standard Chartered Bank, UCO Bank and Central Bank
of India. :
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The culprits involved in both cases have been arrested
by the Police for investigation. The Banks have reported-
that there is no direct involvement of any bank official in
the thefts. Bank of Punjab has recovered the entire amount
whereas Indian Overseas Bank could not recover an
amount of Rs.98,500/- which was withdrawn from the
accounts opened by the fraudsters.

The Regional Office of RBI at Delhi has advised all
banks to strengthen their security systems and the
monitoring of outsourced agencies engaged for collection
of cheques and control systems obtaining in the bank. The
Working Group on customer service in banks constituted
by the Government in March 1975 had recommended -
introduction of cheque drop box facility in banks. The
cheque drop box facility has been introduced by banks for
the convenience of the customers and it is in addition to
the regular counters for collection. RBI has also advised
banks that the cheque drop box facility and the facility for
acknowledgment of the cheques at the regular collection
counters of branches should be avallable to the customers
and no branch should refuse to give an acknowledgment
if the customer tenders the cheque at the counters. indian
Banks' Association, at the instance of RBI, has advised
banks to make absolutely fool-proof arrangements for
accounting of the number of instruments each time the
box is opened so that there are no disputes in this regard
and the customers' interest is not compromised.

Power Purchase Agreement

1370. SHRI T.K. HAMZA : Will the Minister of POWER
be pleased to state :

(a) whether the Government of Kerala is purchas-
ing power from National Thermal Power Corporation
(NTPC) Kayamkulam;

(b) if so, the details thereof along with the per unit
cost of power purchased from NTPC projects and the
amount paid for the last three years, year-wise;

(c) whether there is any agreement existing at
present to the effect that Government of Kerala will
«purchase certain quantity of power from NTPC for fixed
rate;
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(d) if so, whether the proposed rate is” Quite high
s compared to hydroelectric power; and

(e) if so, the steps taken/proposed to be taken to
reduce the price of power supplied to Kerala?

THE MINISTER OF POWER (SHRI PM. SAYEED) : (a)
Yes, Sir.

(b) Both Kerala State Electricity Board (KSEB) and
Tamil Nadu Electricity Board (TNEB) have been allocated
50% of capa'city each from the Kayamkulam Station. At
presont, KSEB is trading 150 MW out of its own allocatéd
180 MW of power from Kayamkulam to TNEB.

The cost of energy from NTPC stations supplying
power to KSEB and the amount paid by KSEB for the last
three financial years are given in the statement enclosed.

(c) and (d) The power supplied from NTPC stations
to the SEBs, including Kerala SEB, is as per the power
-allocation made hy Government of India and is billed as
per the tariff notified for each station by Central Electricity
Regulatory Commission (CERC) from time to time. Two-part
tariff is followed for Kayamkulam Stations as per Central
Electricity Regulatory Commission (CERC) norms, and as
such fixed charge and variable charges have to be paid
by Kerala. As per CERC reghlations, the fixed charge per
unit comes to Rs.0.92 /unit at 80% PLF. The variable
charges depend on the cost of fuel.

Kerala Staté Electricity Board (KSEB) is not purchas-
ing electricity from Hydroelectric Stations of other agencies.

(e) Ministry of Power has taken several initiatives
to bring down the cost of Kayamkulam power to Kerala.
In the process a meeting was organized between Union
‘Minister of Power, Gc.wernment of India and Ministers of
Power and other ofﬂ_ciafs of all SEBs of Southern Region
on 17.5.2002 at Delhi, following which, 180 MW power
from Kayamkulam was allocated to TNEB, thereby
reducing the fixed charge payable by‘ KSEB by 50%.
Further, KSEB has been ailocated 110 MW from NTPC
stations in Eastern Region for pooling with Kayamkulam
Power vide order dated 24.02.2005 to further bring down
the pooled rate of power from Kayamkulam to Kerala,
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Statement

Cost of energy from NTPC stations sdpplying power
to Kerala SEB (KSEB) and the amount paid
by KSEB for the years 2001-02,
2002-03 and 2003-04.

Year Station cost of Amount paid
energy to by KSEB
SEBs during
(p/Kwh) Financial Year
' (Rs. Crores)#
1 2 3 | 4
2003-04 Ramagundam  119.84 406.87
Flrgkka 162.51
Kahalgaon 178.87 134.00*
Talcher-|
Talcher-ll 117.22 5§2.53
Kayamkulam 363.88 1338.46
Total - 1931.86
2002-03 Ramagundam  123.75 ;262.93'
Farakka 167.78
Kahalgaon 189.88 122.10*
Talcher-| 127,91
Talcher-1I 492.47
Kayamkulam  879.69 492.47
Total — 877.51
2001-02 Ramagundam 122.34 224.80
Farakka 168.81
Kahalgaon 204.10 85.47*
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1 2 3 4
Talcher-I
Talcher-ll 143.78
Kayamkulam 382.17 187.29
Total —_ 497.57

Notes

# The above payments shown include Bonds received
under One Time Settlement Scheme

Farakka, Kahalgaon and Talcher-l constitute Eastern
REgion power and have been shown as one block
while considering payments from Kerala State Elec-
tricity Board.

Extension of IT Holiday in
Daman and Diu

1371. SHRI DAHYABHAI VALLABHBHAI PATEL : Will
the Minister of FINANCE be pleased to state :

(a) whether Daman Industries Associaticn has
demanded Income Tax Holiday Extension in the UT of
Daman & Diu; and

(b) if so, the action taken by the Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
Yes. Sir. The tax benefit available under the Income-
tax Act to industrial undertakings set up in industrially
backward States has not been extended. However, in
view of the new Industrial Policy formulated by the
Ministry of Commerce & Industry, with the approval of the
Union Cabinet, tax benefit for undertakings in the
States of Jammu & Kashmir, Himachal Pradesh,
Uttaranchal, Sikkim and North-Eastern States only has
been extended. ’
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Sale of Cooperative Weaving Milis

1372. SHRI JUAL ORAM : Will the Minister of

TEXTILES be pleased to state :

(a) whether the Government has sold co-operative
weaving mills to the private sector in the country specially
in Orissa;

(b) if so, name and location of those co-operative
and public sector weaving mills;

(c) whether some such weaving mills have been
scld to the private sector at throwaway prices;

«d) if so, the reasons therefore; and

(e) the steps taken to rehabilitate the workers of
such mills?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA) : (a) Yes, Sir. The Government of Orissa
have decided to sell machinery ot only one of the
co-operative weaving mills to the private sector.
However, the machinery could not be handed over to
the party due to a writ petition filed by the Staff Association
of the unit before the Hondle High Court, Orissa,
Cuttack.

(b) The name and locatioin of the weaving mill is
M/s Chhatia Weaving Mills, Chhatia Cuttack.

(¢) No, Sir
(d) Does not arise.

() The Government of Orissa have introduced a
voluntary retirement scheme (VRS) for the staff and
workers of the aforesaid unit and 163 staff/workers have
taken VRS out of 199 total strength.

[Translation]
Unspent amount During 2004-05

1373. SHRI MOHAN SINGH : Will the Minister of
FINANCE be pleased to state :



229 Written Answers

(a) the names of the Ministries which have failed
to utilise the funds aliocated to them under budgetary
provision in 2004-05;

(b): the amount which they have not spent so far;
and

.

(c) the action taken against such Ministries?

AN

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Ministries/
Departments may incur expenditure against funds allo-
cated to them for 2004-05 till 31.3.2005. Information
regarding names of the Ministries which have failed to
utilise the funds allocated to them under the Budgetary
provosions in 2004-05 can only be known after the close
of the financial year;

“(b) and (c) Does not arise.
[English]
Medical Insurance

1374. SHRI ARJUN SETHI :
SHRI ADHALRAO PATIL SHIVAJIRAO :

Will the Minister of FINANCE be pleased to state :

(@)  whether the Government is pware that insur-
ance companies are refusing to extent the medical policies
in cases where the insured has made a heavy claim;

(b)  whether the Government is aware that medical
insurance companies in the country are‘ resorting to
irregularities in medical claims by insured and as a result
the people are being cheated;

(c) if so, details thereof, and

(d) the actiion taken/likely to be taken against these

insurance companies?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) By and
large mediclaim policjeé are renewed whether or not
claims are made under the policies. However, there are
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isolated instances of such refusal of renewal of mediclaim
policies under which heavy claims are preferred.

(b) and (c) Insurance Regulatory & Development
Authority (IRDA) has informed that there is no matter that
could be termed as “irregular” or Involving “cheating of the
people” that has been brought to their notice. However,
wherever complaints are brought to the notice of IRDA, the
Authority ‘has advised insurance companies to re-examine
such cases.

(d) Institutional mechanism is already in place to
address the problems of the policyholders. Grievance
Redressal Machanism is in place in all the public sector
insurance companies. Apart from this, there are 12
Ombudsman for settling grievances expeditiously. Policy-
holders may also taken up their cases/complaints with the
Consumers Fora for adjudication.

LIC Overseas Operation

1375. SHRI N.N. KRISHNADAS : Will the Minister of
FINANCE be pleased to state :

(a)  whether the Life Insurance Corporation is all set
to expand its uverseas operations especially in West Asia

and African countries;
(b) if so, the details thereof;

(¢) whether LIC has set up any joint venture in
Kingdom of Saudi Arabia (KSA) or any other Middle East

Countries: and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Life
Insurance Corporation of India (LIC) has prepared a
strategy for expansion of its international operations in
phased manner. They have incorporated “Life Insurance
Corporation (Mauritius) Offshore Ltd." to tap the market
potential particularly the people of Indian origin in African
countries. LIC has also undertaken market studies for
launching of oiperations. in Botswana and Madagascar. At
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present, LIC does not have plans for expanding to West
Asian Countries.

(¢)  Sofar, LIC has not set up any such joint venture.
(d) Does not arise.
Modernization of Bongaigaon TPS

1376. SHRI SANSUMA KHUNGGUR BWISW-
MUTHIARY : Will the Minister of POWER be pleased to
state :

(a) whether the Government has contemplated to
modernize/renovate tr]e Bongaigaon Thermal Power Sta-
tion (BTPS), Salakati, Assam;

(b) it so,.the details thereof;

(c) whether the ‘Govemment has envisaged a
special package for speedy raral electrification of North
Eastern States, parNcularly in Assam on priority basis; and

(d) if so, the details thereof?

THE MINISTER OF POWER (SHRI PM. SAYEED) : (a)
and (b) Bongaigaon Thermal Power Station (BTPS) Units
- 3&4 (4x60 MW) has been identified for Renovation &
Modernization (R&M)/Life Extension (LE). works during the
10th Plan. Powgr Finance Corporation (PFC) has sanc-
tioned Rs.2.27 Crores for Residual Life Assessment (RLA)/
LE study of Bongaigaon TPS in Assam.

(c) and (d) The Government of India has decided
launch a 'massive programme for rural electrification,
namely, ‘Rural. Electricity Infrastructure and Household
Electrification” from the year 2005-06 with the objective of
covering 1.25 lakh villages in five years. The programme
en(tisage'sf electrification of all un-electrified villages and
provide access to electricity to all households in all the
States including Assam and North Eastern States.

Infrastructure Prd]cct Proposals from
field offices pending before CBDT

1377. SHRI SHRIPAD YESSO NAIK : Will the Minister
of FINANCE be pleased to state :
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(a) the number of proposals pending with CBDT for
provision of adequate infrastructure to its field offices and

since when;

(b) the reasons for delay in sanctioning and
executing these projects;

() Whether the Welfare Funds for CBDT has been
provided budgetary assistance in the year 2004-05 on the
lines of CBEC; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCé (SHRI S.S. PALANIMANICKAM) : (a) There are
a tbtal number of pending proposals relating to major
works and hiring of premises since 1993 till date is
122.

(b) A large number of proposals are pending
disposal on account of procedural technicalities regarding
technical specifications, justification and essentiality of the
projects involving the field offices and external agencies
like the CPWD, Integrated Finance Unit of Ministry of
Finance, Standing Finance Committee and Committee for
Non-Plan Expenditure.

(¢) No Sir. The proposal for providing budgetary
assistance for the Welfare fund of the Central Board of
Direct Taxes is presently under consideration.

(d) Not applicable.
[Translation]
Rural Electrification

1378. SHRI FAGGAN SINGH KULASTE :
DR. CHINTA MOHAN :
SHRI B. MAHTAB :
SHRI RAMJI LAL SUMAN :
SHRI MUNSHI RAM :
SHRI HARISHCHANDRA CHAVAN :
SHRI RAJIV RANUAN SINGH “LALAN".
SHRI SUNIL KHAN :



233 Written Answers

.

SHRIMATI ANURADHA CHOUDHARY :
SHRI PRABHUNATH SINGH :

SHRI RAGHUNATH JHA

PROF. MAHADEORAO SHIWANKAR :

SHRI RAMDAS ATHAWALE :

SHRIMAT! JAYAPRADA :

SHRI ANNASAHEB M.K. PATIL :

SHRI RAJESH VERMA :

SHRI NARENDRA KUMAR KUSHAWAHA :
DR. DHIRENDRA AGARWAL :

SHRI HARIKEWAL PRASAD :

SHRI Y.G. MAHAJAN :

SHRI ILYAS AZMI :

SHRI A. SAI PRATHAP :

SHRI TUKARAM GANPAT RAO RENGE PATIL :
SHRI NARAYAN CHANDRA BORKATAKY :
SHRI RAJNARAYAN BUDHOLIA :

SHRI SUNIL KUMAR MAHATO :

SHRI M.P. VEERENDRA KUMAR :

SHRI HEMLAL MURMU :

Will the Minister of POWER be pleased to state :

(a) whether the Planning Comi'nisslon has pointed
deficiencies of the Rural Electrification Programme in
power sector as reported in the 'Rashtriya Sahara', Dated
26.01.2005; ‘

(b) if so, the facts thereof along with the reaction
of the Government thereto;

(c)  whether the Planning Commission has raised
several objections to the said programme;

(d) it so, whether the Government has formulated

a fresh programme for rural electriﬁcatioﬁ;

(e) the total percentage of village in the country
electrified so far and the funds incurred thereon during the
last three years, year-wise and State-wise; and

()  the number of villages targeted to be electrified
during the year 2005-06 and Tenth Five Year Plan period
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under various schemes/prograiumes along with the total
funds likely to be incurred thereon, State-wise?

THE MINISTER OF POWER (SﬁRI P.M. SAYEED) : (a)
to (d) A new scheme has been approved for the attainment
of the objective of the National+ Common Minimum
Programme of completing household electrification in five
years. Under this scheme 90% Capital*Subsidy would be
provided for: ‘

(i) Creation of Rural Electricity Distribution Back-
bone of 33/11 KV or 66/11 KV Substations.

(ii)  Creation of Village Electricity Infrastructure.
(iif) Decentralized Distribution and supply system.

100% grant would be given for electrification of all
Below Poverty Line (BPL) unelectrified household.

(e) The information is being collected and will be
laid on the Table of the House.

(f) The targets for rural electrification for the year
2005-06 are yet to be finalized.

[English]
Cases of Tax Evasion

1379. SHRI AKHILESH YADAV : Will the Minister of
FINANCE be pleased to state :

(a) the details of tax evasion cases of corporate
companies assessed by the Income Tax Department during
the last three year; and

(b) the cases settled by the Income Tax Department
and Income Tax Appellate during the last three years
alongwith the details of companies pending with the IT
Tribunals? .

. J~ .

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The
information is being collgcted from the field unjtg spread
ail over the country and shall be laid on the T?& of the

House on compilation.
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[Translation]
High Tech Clothes

1380. SHRI NIKHIL KUMAR CHOUDHARY : Will the
Minister of TEXTILES be pleased to state :

(a) whether there is a high probability of high-tech
clothes being much in demand in the days ahead;

(b) if so, whether the Government has formulated
any action plgn to make the Indian textile industry "high
tech";

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA) : (a) Yes Sir.

(b) to (d) (i) Recognising the importance of technical
textiles including high tech cloth Ministry of Textiles
constituted an Expert Committee on Technical Textiles
(ECTT) for formulating an actioin plan for growth and
development of technical textiles. The committee has
submitted its report inter alia, sugggesting 5 year action
plan to create conducive environment for promotion of

technical textiles in the country.

(i)  The suggestions of ECTT have been examined
and are under implementation. As a follow up action of
ECTT, a panel of consultants to enable to set up the
centres of excellence and also to monitor the growth and
development of technical textile industry is to be set up
by Textiles Commissioner.

[English]
LIC Wage Hike

1381. SHRI CHANDRA BHUSHAN SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether the Life Insurance Corporation has
proposed a two part wage hike for its employees; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a).Yes Sir. Life
Insurance Corporation of India has proposed wage hike
in two parts as per the last wage revision pattern. This
includes normal wage revision and productivity linked
lumpsum incentive.

(b) Wage revision in respect of Life Insurance
Corporation of India (LIC) is at an advanced stage of
negotiation in consultation with different employees' unions
and it will not be appropriate to disclose the details at this
juncture.

Installation of Hand Pumps

1382. SHRI P. CHALAPATHI RAO : Will the Minister
of RURAL DEVELOPMENT be pleased to state :

(a) whether the Union Government proposes to
install additional hand pumps in rural areas having
average ratio of more than 250 persons per hand pump;

(b) if so, the details thereof; and
(c) the status of the proposal at present?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) to (c)
Water is a state subject and the State Governments plan,
sanction, implement and execute individual rural water
supply projects including hand pumps for providing
drinking water supply to the rural habitations. Central
Government, however, provides financial support under a
Centrally Sponsored Scheme namely Accelerated Rural
Water Supply programme (ARWSP). The guidelines for
ARWSP stipulate provision of 40 litres of water per capita
per day with a source within 1.6 Kms in the plain and 100
metres elevation in the hills. With a normal output of 12
litres per minute, one hand pump is estimated for every
250 persons.

After coverage of all Not Cove}ed and Partially
Covered rural habitations in the State as per the above
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norms, the norms may be relaxed to provide for 55 Ipcd
with a source within 0.5 Kms in the plain and 50 metres
elevation in the hills. The relaxation is subject to the
condition that beneficiaries of the relaxed normms share a
minimum of 10% of the capital cost and shoulder full
responsibility for subsequent operation and maintenance.

-

[Translation]
Special Grants to Rural Electrification

1383. SHRI CHANDRABHAN SINGH :
SHRI GAURISHANKAR CHATURBHUJ BISEN :
SHRI GANESH SINGH :

Will the Minister of POWER be pleased to state :

(a)  whether the cent per cent electrification scheme
costing Rs.9450 crore of Central Power Authority for
Madhya Pradesh is pending with Union Govemment;

(b) if so, the details thereof and the action being
takenr by the Union Govermment thereon;

(¢) whether the Government propose to provide
more than 40 per cent grant-in-aid to Medhya Pradesh
keeping in view its geographical conditions is different in
comparison to other States;

(d) if so, the detalls thereof; and
(e) if not the reasons therefor?

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a)
No, Sir.

(b) Dces not arise.

(c) to (e) A new scheme has been approved for the
attainment of the objective of the National Common
Minimum Proigramme of completing household electrifica-
tion in five years. Under this scheme 90% Capital Subsidy
would be provided for :

(i) Creation of Rural Electricity Distribution Back-
bone of 33/11 KV or 66/11 KV Substations.
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(ii)  Creation of Village Electricity Infrastructure.
(iii)  Dacentralized Distribution and supply system

100% grant would be given for electrification of all
Below Poverty Line (BPL) unelectrified household.

Govemment of Madhya Pradesh may avail grant
under this scheme.

Rehabilitation of Oustees of THDC

1384. SHRI CHANDRA MANI TRIPATHI :
DR. LAXMINARAYAN PANDEY :

Will the Minister of POWER be pleased to state :

(a) whether rehabilitation of the displaced families
on account of construction of Tehri Hydro Development
Corporatior (THDC) dam, Uttaranchal has been com-
pleted;

(b) if so, the places where these families have been

resettled;

.(c) whether adequate civil amenities have been
provided to them in these places; and

(d) if so, the details thereof along with the total
expenditure incurred thereon?

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a)
and (b) The rehabilitation of all the affected 5291 urban
families, who were residing in old Tehri Town, has been
completed with their resettiement in New Tehri Town,
Ajabpurkalan, Kedarpuram, Nehrupuram etc.

Out of 5429 fully affected rural families, 4581 rural
families have so far been rehabilitated through allotment
of land/cash compensation. The rehabilitation of rural
tamilies, residing upto EL 780 meter, has been completed
with their resettlement in Bhanewala, Raiwala, Banjarawala,

" Dehrakhas, Attaktarm, Parwal, Pushuldk, Rampur roh and

Pathri Roh. The rehabilitation of persons from EL 780 meter
to 840 meter shall be completed pari passu with the project
construction and reservoir filling.
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(c) The resettlement and réhabilitation (R&R)
works are being looked after by the Govemment of
Uttaranchal with the funds being provided by Fehri Hydro
Development Corporation. An attractive and a liberal
rehabilitation package has been, evolved, which has been
improved from time to time. New Tehri Town has been
provided with all modem facilities for education (including
ITI & a University), Hospital, Finaricial Institution, District
Administration oﬂiceé, Markets, Bus stand and places of
worship. Al rural resettlement colonies have also been
provided with required civic facilities ﬁke electricity,
irrigation, piped drinking water, roads, schools, dispensa-
ries, places of worship etc.

(d) An amount of Rs.989.48 crores has been
incurred upto 28.02.2005 on rehabilitation and resettle-

ment.

Rural Electrification

1385. SHRI GIRDHARI LAL BHARGAVA :
SHRI G. KARUNAKARA REDDY :

Will the Minister of POWER be pleased to state :

(a) whether the Government is aware that the
private power distribution companies are extremely
reluctant to supply power to rural areas in the country;

(b) if so, the reasons therefor along with its
contribution in the field of rural electrification, State-wise;
and

(c) the steps being taken by the Union Government
in this regard?

THE MINISTER -OF POWER (SHRI P.M. SAYEED) : (a)
No, Sir.

(b) and (c) Do not arise.
investment of Provident Fund

1386. SHR! RAJIV RANJAN SINGH "LALAN" :
SHRIMATI JAYAPRADA :

Will the Minister of FINANCE be pleased to state :
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(a) whether the Govemment has issued guidelines
for the investment of the provident fund;

(b) if so, the details thereoi of such guidelines;

(c) the amount likely to accrue as a result ot the
investment of said fund; and

(d) the annual average amount likely to be invested
and of the said fund on the basis of the above guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The
pattern of investment has been revised with a view to
providing wider avenues for investment by Non-govern-
ment Provident Funds, Superannuation Funds and Gratuity
Funds. As per the revised pattern, which is effective from
1.4.2005, an amount upto 5% of the total portfolio has been
allowed to be invested in shares of those companies that
have an investment grade debt rating from two credit rating
agencies and upto 10% of the debt instruments bearing
investment grade rating "and equity-linked schemes of
mutual funds regulated by Securities and Exchange Board
of India (SEBI). '

(c) and (d) The revised investment paftern will take
effect from 1.4.2005. Investment choices are left to the
judgement of the trustees based on their assessment of-
risk and return. The actual returns depend on several
factors, such as the market forces.

[English]
Reduction of Nationalised Banks

1387. SHRI RAM KRIPAL YADAV : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government has any plan to
reduce the branches of nationalised banks;

(b) if so, the numbr of banks ailowed to reduce their

branches;

(c) whether any rural branches are also being
closed under this plan: and
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(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) No,
Sir. The Reserve Bank of India (RB!) has however, reported
that it has given reasonable freedom to the banks to open
new branches at places of their choice and close down
their un-remunerative branches in Urban and Metropolitan
Centres (excluding SSI/SIB and Agriculture Development
Branch) without the approval of the RBI. It has further
reported that the Banks have also been given freedom to
merge/close their loss making branches in Semi-urban and
rural areas under certain specified circumstances. There
has however, been no reduction in the total number of
rural, Semi-urban and urban branches during the last ten
years.

(c) and (d) RBI has reported that three banks, namely,
the Indian Bank, UCO Bank and United Bank of India were
allowed to rationalize their branch net work by closure/
merger of their loss making rural branches under the
‘Reconstruction Plan' of weak banks approved by the
Government and the RBI, in ordr to reduce their
expenditure without affecting the banking services at the
rural centers.

[Translation]
On-Line Tax Assessment

1388. SHRI PANKAJ CHOWDHARY : Wil the Minister
of FINANCE be pleased to state :

(a) whether the Government started On-line Tax
Assessment System (OLTAS) for convenience of tax payers
in the beginning of the financial years;

{(b) whether complaints have been received that
this system has proved defective and the tax chalan of
lakhs of tax payers deposited through this system have not
been credited to their accounts; and

(c) it so, the proposed actio to be taken by the
Government to rectify this defect?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes Sir. On
Line Tax Accounting System (OLTAS) was started from 1st
June, 2004.
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(b) and (c) instances of data entry erors and
uploading of incomplete data by Banks have come to
notice. Reserve Bank of India has issued instructions to
all designated Banks for timely and correct uploading of
complete QLTAS data.

[English]

Indo-Japan Double Taxation
Avoidance Treaty

1389. SHRI S.D. MANDLIK :
SHRI VIJOY KRISHNA :
SHRI BADIGA RAMAKRISHNA :

Will the Minister of FINANCE be pleased to state :

(a) whether there is a proposal to re-negotiate the
Indo-Japan double taxation avoidance treaty;

(b) if so, the details thereof; and

(c) the action taken by the Govermment on such
proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes,
Sir.

(b) The Central Government is authorized to enter
into Double Taxation Avoidance Agreement (DTAA) by
virtue of power vested under Section 80 of the Income Tax
Act, 1961. In exercise of this power a DTAA was entered
into by the Govermment of India with the Government of
Japan in 1989 which wds notified vide GSR 101(E) dated
01.03.1990. The Government of Iindia and the Government
of Japan have decided to renegotiate this Treaty.

(c) The process of renegotiation has commenced.
Managerial Remuneration Scheme

1390. SHRI N.S.V. CHITTHAN : Will the Minister of
COMPANY AFFAIRS be pleased to state :

(a) whether large number of applications under the
managerial Remuneration Schemes are pending in the
Ministry;
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(b) if so, the details thereof; and

(c) the steps being taken to clear these backlog of
applications?

THE MINISTER OF STATE OF THE MINISTRY OF
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a)
and (b) There are 211 applications pending as on
28.02.2005;

(c) Most of the backlog is on account of incomplete
information received along with applications or security
clearances and time taken by the applicants in responding
to shorttalls. The prescribed application forms are being
comprehensively revised and simplified for e-governance
programme and the need for back references would be
minimised resulting in reducing the backlog.

[Translation]
Violation of Company Laws

1391. SHRI SUNIL KUMAR MAHATO :
SHRI BIR SINGH MAHATO :

Will the Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether the Government is carrying out probe
against various companies dealing in stocks for violation
of company laws during the last three years;

(b) if so, the detalls thereof alongwith the names
of companies; and

“(c) the total amount involved in the scams
committed by share companies?

THE MINISTER OF STATE OF THE MINISTRY OF
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a)
and (b) During the last three, Inspection under section
209A of the Companies Act, 1956 was undertaken of
96 companies involved in Stock Market transaction. In
addition, investigation under section 235/237 of the Act
was ordered, in respect of 17 companies. List of the above
companies is given in the statement enclosed.

{c) The JPC Report on Stock Market Scam 2001,
has identified an amount of Rs. 3325 crores being the
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amount received by Ketan Parekh entities from Coporate
Group, Banks, Financial Institutions etc., as being involved
in the said scam.

Statement-|

Inspections ordered based on Preliminary Investigation
Report of SEBI in Connection with Recent
Market Scam

Ketan Parekh Groups

1.  M/s NH Securities Ltd. WR
2. M/s Triumph International Finance Ltd WR
3. M/s Classic Share & Stock Broking WR
Services Ltd
4. M/s KNP Securities Pvt. Ltd. WR
5. ’M/s VN Parekh Securities Pvt. Ltd. WR
6. M/s Panther Fincap Management WR
i Services Ltd.
7. M/s Panther Investrade Ltd. WR
8. Ms Classic Credit Ltd. WR
9. M/s Saimangal investrade Ltd. WR
10. M/s Classic Infin Ltd. WR
11. M/s Panther Industrial Products Ltd. WR
12. M/s Goldfish Computer Pvt. Ltd. WR
13. M/s Nakshatra Software Pvt. Ltd. WR
14. M/s Chitrakoot Computers Pvt. Ltd. WR
15. M/s Luninant investment Pwvt. Ltd. WR
16. M/s Triumph Securities Pvt.. Ltd. WR

Nirmal Bang Group

17. M/s Bama Securities Ltd. 'WR '
18. M/s Nirmal Bang Securities Ltd.' WR
19. M/s Bang Equity Broking Pwt. Ltd. " WR
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20. M/s Bang Securities Pvt. Ltd. WR 41. M/s Mackertich Congultancy services ER
Pwvt. Ltd.
21. M/s Nadi Finance & Investment Pvt. Ltd. WR

42, M/s PNR Securities Ltd. NR
Shankar Sharma & Devina Mehra Group
Consortium Group

22. M/s First Global Finance Pvt. Ltd. NR
23. M’s First Global Stock Broking Pwvt. Ltd. NR 43 M Consorium Securlles L NR
24. M/s Vruddhi Confinvest India Pvt. Ltd. WR ¢4 M OSE Securties Pt Lua a
Shatlesh Sh.’; aroup 45. M/s CSL Stock Broking Pwvt. Ltd. NR
BLB G
25. Mis Dolat Capital Market Ltd. WR - mpB
46. M/s BLB Ltd.
26. M/s Nirpan Securities Ltd. WR Rathi : - - "
athi Grou
27. M/s Shailclsh Shah Securities Ltd. WR o w th Siobal i . .
. M/s Rathi al Finance Ltd.

Radha Krishan Damani Group 48. M/s Anand Rathi Securities Pvt. Ltd. WR
28. M/s Damani Share & Stock Brokers WR

Put. Ltd. 49, .M/s Navratan Capital & Securities WR

Pvt. Ltd.

29. M/s Maheshwari Equity Brokers Pvt. Ltd. @ WR 50. M/s Rathi Capital & Services Pvi. Ltd. WR
30. Mfs Jhunjhunwala Stock Broker Pvt. Ltd.  WR 51. M/s Amit Capital & Securities Pvt. Ltd. WR
31. Wis Pratk Stock Vieion -M L. WR 52. M/s Pushp Capital & Securities Pvt. Ltd. @ WR
32. M/s Damani Estates & Finance Pvt. Ltd. @ WR 53. Mis Gerard Viegs Finvest Pvt. Ltd. WR
33. M/s Bright Star Investments Ltd. WR 54. M Hitkari Finvest Pvi. Ltd. WR
34. M/s Krishna Securities Ltd. NR 55. M/s Preetraj Finvest Pvi. Ltd. WR
35. M/s Avenue Stock Brokers India Pvt. Ltd. WR 56. M/s Suresh Rathi Securities Pvi. Ltd. WR
Ajay Kevan Group Zee Tele Group
36. Ms C Mackertich Ltd. R 57. M/s Zee Telefiims Ltd. WR
37. M/s SMIFS Securities Ltd. ER 58. M/s Siticable Network Pvt. Ltd. WR
38. 'M/s Stewart Securities Ltd. ER 59. M/s Digital Superhighway WR
39. M/s Maya Trade Link Ltd. ER 60. M/s Briggs Trading Co Pwvt. Ltd. WR

40. M/s Powerflow Holdings Pwt. Ltd. ER 61. M/s Prajatma Trading Co Pwt. Ltd. WR
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62.

63.

Written Answers

M/s <Churu Trading Co Pwt. Ltd. .

M/s Ganjam Trading Co Pvt. Ltd.

Other Companies

64.

65.

66.

67.

69.

70.

71.

72.

73.

74.

75.

76.

77.

78.

79

.80.

81.

82.

M/s Zee Gold Refinery Ltd.
M/s Palombe Securities & Finance Ltd.
M/s Global Telesystems Ltd.

M/s Himachal Futuristic Communication

M/s Burlington Finance Ltd.
M/s DSQ Software Ltd.

M/s Pentamedia Graphics Ltd.

.M/s Nirma Ltd.

M/s Ranbaxy Laboratories Ltd.
M/s Kopran Ltd.

M/s Adani Export Ltd.

M/s Lupin Laboratories Ltd.

M/s Padmini Polymers Ltd.

M/s Shonkh Technologies Ltd.
M/s Amar Raja Batteries Ltd.

M/s Global Trust Bank Ltd.

M/s Monesh Consultar_\cy Pvt. Ltd.
M/s Moncon Investment Ltd.

Mlg Ma_nmandir Estate Developers (P)
Ltd.

M/s Credit Suisse First Boston (I)
Securities Pvt. Ltd.

M/é JM Morgan Stanley Securities
Pvt. Ltd.
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* WR

WR

WR
WR
WR

NR

ER
SR
SR
WR
NR
WR
WR
WR
NR

NR

SR,
WR
WR

WR

WR

WR

85. M/s JM Morgan Retail Securities Pvt. Ltd. WR
86. M/s Aftek Infosys Ltd. WR
87. M/s Silverline Industries Ltd. WR

88. M/s Doe Jones Investments & Consultants ER

Pvt. Ltd.
89. M/s Arihant Exim Scrip Pvt. Ltd. ER
90. M/s Tripoli Consultancy Services ER
Pvt. Ltd
91. M/s Khenami Securities Pvt. Ltd. ER
92. M/s SSI Ltd. SR
93. M/s Cyberspace L-td.v NR
94. M/s Pruthvi Brokers & Shareholdings WR
Pwvt. Ltd.
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